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LOK SABHA DEBATES 

LOK SABHA 

Fridall, January 25, 1963/Magha 5, 
1884 (Saka) 

The Lolc Sabha met at Eleven of the 
C!oc" 

[MR, SPEAKER in ~ e Chair) 

ORAL ANSWERS TU QUESTIONf) 

PrOduction Of AuWmobiles 

*485. Shri Harish Chandra Mathur: 
wm the Minister of Steel and Heavy 
IDdustries be pleased to state: 

(a) the revised production pro-
gramme of automobiles in the coun-
try; 

(b) what arrangements have been 
made for equitable distribution and 
eliminating malpractices arising out 
of shortage of automobiles; and 

(c) what is the demand for trucks, 
other commercial vehicles and tubes 
and tyres and hoW' it is proposed to 
be met? 

The Deputy Minister in the Mia-
iatry ol t~l and Heavy IDdustrles 
(Shrl P. C. Sethi): (a) There has 
been no revision in the Third Plan 
targets of 1,00,000 Nos. namely, Com-
mercial Vehicles 60,000, Jeeps 10,000 
and Passenger cars 30,000. 

(h) The distribution and sale of 
passenger cars is regulated under the 
Kotor Cars (Distribution and Sales) 
Control Order, 1959, in force from' 
the 1st May, 1959. There is, how-
ever, no such statutory control over 
the distribution and sale of commer-
cial and jeep type vehicles, but ins-
tructions were issued to the manu-
facturers of these vehicles to ensure, 
inter alia, that their vehicles were 

2555 (Ai) LSD-I. 

sold strictly in the order of regis-
trations with dealers and that regis-
trations were made only if the sup-
ply order was supported by a Bank 
Guarantee of Rs. 2,000. 

(c) The Third Five Year Plan 
target capacity of Commercial 
Vehicles (trucks and buses)' more 01' 
less represents the demand for these 
vehicles. The existing units manu-
facturing trucks and buses have been! 
are being licensed to expand, their' 
installed capacities consistent with 
the Plan target to meet the expected 
increase in demand. 

As regards automobile tyres and 
tubes, the present production is 
sufficient to meet the demand in the 
country. The Third Plan target of 
capacity for tyres and tubes, origi-
nally fixed at 3.7 million Nos. each, 
was subsequently revised to 4'5 mil-
lion Nos. each. Existing units have 
been/are being licensed to expand 
their installEJd capacity and some 
new units have also been/are being 
licensed to set up capacities to 
achieve the targets laid down. 

Shri Harish Chandra Mathur: Do 
take it that even this Emergency 
had no impact on ,the production 
programme of jeeps and trucks? Is 
the news about some special Illlsis-
tance from USA for trucks unfound-
ed? 

The Ministel' Of Steel and Heavy 
Industries (Shri C. Subramaniam): I 
have given the production pro-
gramme as envisaged in the Plan. I 
have not given any information with 
regard to defence requirements. If 
the hon. Member needs information 
with reference to that, I would re-
quest him to put the question to the 
Defence Ministry. 
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Sbri Harish Chandra Mathur: 
want to seek a clarification whether 
the Defence Ministry has a separate 
production programme or these vcry 
units which arc controlled by my 
hon. friend are to be yoked into the 
production programme. I want to ask 
particularly about the special assis-
tant..,. 

Sbri C. Subramaniam: The existing 
units are being geared up for defence 
production. But what information is 
to be given out will be decided by 
the Defence Ministry. Therefore, I 
,uggcs( (0 the hon. Member to put 
a question ·to this Defence Minis-
try. 

Shri Harisb Chandra Mathur: Is 
the· hon. M:inister aware that some 
of the cars referred to in part (b) 
of the question are selling at a high 
premium and if it has come to his 
notice what steps have been taken to 
remedy the situation? 

Shri C. SubralDlUliam: Getting a 
premium in the market is only with 
reference tID Tata Meroedez Benz 
trucks and the hon. Member is aware 
that capacity in Telco had been diver-
ted to defence purposes. 

Sbri Sham Lal sara!: May I know 
if the quota for consumption of civi-
lian population is maintained by the 
agents of the Indian manufacturers 
or whether there is some cut in the 
quota of cars? 

Shri C. Subramaniam: There is 
a cut in cars. We are laying more 
emphasis on the manufacture of 
trucks. Therefore there may be a 
decrease in the production of cars 
and there is bound to be a cut. 

Sbri Sham Lal Sa.ral': I want to 
know th" present position. Today 
cars have alm ) ~t !become extinct, 
more particularlv those manufactur-
ed in the c unt~  I would like to 
know whether the supply of cars is 
maintained or not? 

8hri C. Subramanlam: I mentioned 
that more emphasis is being laid on 
I hp manufacture of trucks, parti-
cularl,' becaus(" Of the emergency. To 

that extent the immediate produc-
tion programme of the cars has been 
curtailed.. To that extent therefore, 
there is bound to be shortage. 

Sbri Shivananjappa: Has it come 
to the notice of the Government that 
there is considerable deterioration in 
the quality of automobile spare parts 
indigenously produced. 

Shri C. Subramanlam: That will be 
a separate question and 1 am not in 
a position to answer now. 

Shrimati Renu Cbakravartty: May 
know if the trucks and cars are 

manufactured 100 per cent in India? 
Or, what is the amount of foreign 
exchange that is being used? 

Shri C. Subramaniam: We have 
not reached a stage of 100 per cent 
indigenous production of compo-
nents. I will give the figures with 
regard to these commercial vehicles .. 
figures of indigenous production. 

Tata Mercedez Benz 
Bedford 
Dodge 
Leyland Comet 
Jeeps 

Cars-

Ambassador 
Fiat 
Standard Herald 

Shri BarIsh ChalW'IL 

70.00 per cent. 
53.55 
76.24 
51.88 
59.00 

74.49 
49.91 
43.81 

Ma&hur: 
do not want to put a supplementary, 
Sir. But I want to invite your atten-
tion to part (a) of Uris question. We 
have asked for the revised pro-
gramme. In the statement, the hon. 
. Minister says there is no revised 
programme. In the supplementary 
they say there is a change in the pro-
duction of a large number of trucks. 
We get contradictory information. 

Mr. Speaker: It was a very com-
prehensive question. It would re-
quire a very long statement. I have 
seen the statement, which gives the 
answer that he requires. Anyhow, 
if he wants something more, he mieht 
just send a note to me. I will get 
that information and supply to him. 
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Sbrl Barish Chandra Mathur: What 
insist is that Parliament must be 

taken seriously. Part (a) of the main 
question is, what is the revised pro-
duction programme? 

Mr. Speaker: er~ is no dispute 
that Parliament must be taken very 
seriously. 

Shri Harish Chandra Matha.:r: We 
will have to enforce it,-(Interrup-
tion). 

Shri C. Subramaniam: What th" 
han. Member wants to know is the 
diversion with reference to the 
defence requirements and the defence 
programme. That is why I sugges-
t.>d that if he was very particular to 
know about it, a question might be 
put to the Defence Minister who 
alone would be competent to divulge 
the information to the extent possi-
ble. 

Mr. Speaker: tHe says that while 
t.he revised programme has been dis-
closed, it has not been given in the 
statement that is laid on the Table. 

Sbrl C. Subramaniam; I have stated 
here that "there has been no revision 
in the Third Plan targets of 1,00,000 
Nos.. namely, commercial vehicles 
60,000, jeeps 10,000 and passenger 
cars 30,000." We are trying to main-
tain that and to reach the target. But 
there mi'ght be an immediate diver-
sion but that does not mean the tar-
get8 have been revised. 

Sbri Barish Chandra Mathur: 
have never asked for targets. 

Mr. Speaker: Order, order. Next 
question. 

JJldia's Textile Trade with EDlfland 
alld E. C. M. Countries 

·486. Sbri Mabeswar Naik: Will 
the Minister of Commerce and in-
dustry be pleased to state: 

(a) whether the recently signed 
Anglo·Japanese 1Ireaty of Commerce 
and navigation will have any effect 
on India's textile trade with England 
and E. C. M. countries; and 

(b) if so, the action Government 
propose to take in the matter'? 

The MinIster of International Trade 
in the MlDIstry of Commerce and 
Industry (Shri Manubbai Shah): (a) 
and (b). It is too early to say what 
impact the signing of the Anglo-
Japanese treaty of ICommerce and 
Navigation: would have on India's 
textile trade with U. K. and European 
Common Market countries. Govern-
ment are keeping a close watc\!. on 
developments. 

Shri Maheswar Naik: May I know 
whether the Government have sub-
mitted a formula to the U.K. Gov-
ernment in respect of the preferential 
treatment which India used to gel 
from the U.K. and whether such a 
formula has been conceded by the 
U. K. Government? 

Shri Manubbai Shab: As far as 
our textile trade with the United 
Kingdom is concerned, the cealing 
was 195 million square yards in regard 
to doth, and 11.5 rnijjjon Ibs as far 
as yarn is concerned. We have ex-
ceeded this target during the current 
year and there is no reason to believe 
that this would be tampered with. 

Sbri Maheswar Nalk: In view of 
the fact that Britain has already en-
tered into a treaty with Japan, may 
I know whether it is not likely that 
Britain might put a premium on the 
import of textiles from Japan whO.!le 
cost of production is comparatively 
low, and may I know whether the 
Government of India is taking any 
steps to reduce the cost of produc-
tion of textiles in this country' 

Sbri Manllbhal Shah: Trade rela-
tionship 'between two different coun-
tries other than ours cannot naturally 
be a matter on which we can inter-
vene, but if that had any impact on 
Our own trade with the other corres-
ponding country, the anxiety here is 
to be taken notice of. Bu 1. as I have 
said,between India and the United 
Kingdom, this treaty has not had any 
adverse effect so far. If anything, 
our export of textiles from here to 
the United Kingdom has pierced the 
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ceiling which has been agreed to bet-
ween the two countries, and it has 
been the highest sp, far since India 

and United Kingdom entered into an 
agreement. 
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Rationalisation of Raw Material 
Imports 

"487. Shri p, C. Borooab: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether Government have of 
late made out a scheme for the ra-
tionalisation of raw material imports 
in the light of increasing defence 
needs; and 

(b) it so, what are the details of 
the scheme? 

The Minister of International Trade 
in the Ministry of Commerce and 
Industry (Shri Manubhai Shah): (a) 
and (b), The increasing defence needs 
have been taken into aClCount in 
devising the import policy announced 
by th" Government on the 24th 
December, 1962, 

Shri p, C. Borooab: May I know 
what are the broad principles gov-
erning this scheme'? 

Shri Manubhai Shah: The broad 
principles are, ddence requirements 
are given the highest priority; then 

the export requirements are gIVen 
priority, and then the rest Of the 
economy in terms of the priority laid 
down in the Plan. 

Shri P. C. Borooah: May I know 
some specific items in regard to which 
this policy would apply? 

Shri Manubhai Shah: The impOl'i 
of consumer goods has been given 
the lowest priority. There has been 
a slashing down to less than eight 
per cent, of which about 4' 5 per cent 
accounts for kerosene oil. 

Shri Daji: I view of the needs of 
defence in this emergency, is the 
question of import substitution ex-
pedited? 

Shri Manubhai Shah: Import subs-
titution has been the basic policy of 
industrialisation in this country in 
the last two Plans. Therefore, there 
is nothing particularly to be done, 
but we also give more and more at-
tention to import substitution, 

Shri Harish Cuadra Mathur: In 
order to give priority to defence pro-
duction, may I know what percen-
tage has been cut in the usual am-
ports for otherwise essential produc-
tion in the country. 

Shri Manubhai Shah: It may not 
be perhaps very right for me to dis-
close it, but I can say that the defence 
requirements are ,being fully met. 

Solveen Experts Team 

*"8. 8hri D. C. Sunna: Will the 
Minister of Steel and Heavy Indus-
tries be pleased to state: 

(a) whether the Solveen e ert~ 

team visited the Rourkela Steel Plant 
again in November, 1962 to assess 
how far their recommendations made 
a few months back have b"een imple-
mented and to recommend ways and 
means to convert the plant to meet 
the defence production needs of the 
country; and 

(b) if so, their findings about the 
implementatiun of their earlier re-
commendations and the steps re-
commended to be taken to convert 
the plant for meeting the defence 
needs"! 
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The Deputy Minister in the Minis-
try of Steel and Heavy Industries 
(Shri P. C. Sethi): (a) ,and (b). Mr. 
Solveen accofj;lpaniedby a few ex-
perts visited Rcurkela in November 
J 962 to assess the progress of imple-
mentation measW"es based on the re-
port of the team made earlier. A 
coPy Of their report after the review 
has not yet been received by Gov-
ernnwnt. ,The impression gathered, 
however, during discussions with the 
team was that they were generally 
satisfied with the action taken and 
the progress made in production. 

Sllri D. C. Sharma: May I know 
the specific dc·tails which made them 
satislil'<i with the action taken on 
their earlier report? 

The Minister of Steel and Heavy 
Industries IShri C. Subramaniam): 
Sir, in their earlier report they made 
recommendation; that we should 
order for spel'i1k spare parts and also 
recruit extra German personnel for 
the working of the plant. We have 
tak"n action on them. In addition 
to that, the production in the plant I 

has considerably improved and that 
gave them great satisfaction. 

Shri D. C. Sharma: May I know 
by what perecntage the produLootion 
has improved in the plant to make 
them satisfied? 

Shri C. Subra.maniam: When they 
visited early in 1962 the r ucti ~ 
was found about 45 per cent to 47 
per eent; now it has reaehed 90 per 
cent. 

Shri Indrajit Gupta: .The hon. Min-
ister just now stated that action has 
b .. en taken on the recommendations 
of the tcam regarding getting fordgn 
t«hnicians and stocking of spare 
parts. May I know whether any 
action, and if so what, has been taken 
regarding the other reeommeooatiollS 
regarding the int .. rnal. lay-out of the 
plant, the internal transport system 
and sO on? 

Shri C. Subramaniam: They have 
also been attended to and action haa 
been taken. 

Shri Hem Barua: May I know if 
it is a fact tha t further changes in 
the Hindustan Steel are contemplated 
in order to infuse fresh vigour in 
the managem .. nt in the light of the 
report of the Solveen Committee. 

Shri C. Subramaniam: I do not 
understand what further changes 
are contemplated. As the hon. Mem-
ber is aware, we made some changes 
with regard to the powers of the 
authorities functioning in the plant 
and, as a matter of fact, that has 
contributed greatly to the improve-
ment in the production. Therefore, 
I do not see any further changes m 
view just now. 

Dried Fish Exporiers 

*489. Shri Koya: Will the Minister 
of Commerce and Industry be pleased 
to state: 

(a) wheth .. r Government are 
aware of the difficulties Of the dried 
fish ex.porters of India due to the 
price control enforced by the Ceylon 
Government; and 

(b) if so, the action taken by Gov-
ernment to meet the situation and to 
find alternate market for our dried 
fish? 

The Minister of International Tracie 
in the Ministry of Commerce &lid 
Industry (Shri Manabhai Shah): (a) 

Yes, Sir .. Prices fixed by Ceylonese 
Authorities are lower than the rlltes 
at which Indian dried fish used to 
bc' imported earlier by Ceylon. 

(b) The question of fixation or 
reasonable prices was taken up by 
the Indian Trade Delegation during 
the couTS., of th .. discussions held in 
October 1961 in New Delhi and in 
December 1962 at Colombo. It has 
been agreed that prior to the periodi-
cal fixation of pricl'!; of fish, there 
will be mutual consultation with 
representatives of tht' Government of 
India. 

Sbri Ko)"a: May I know whether 
the Goverrunent is awarf> of the tact 
that Indian exporters are facine 1I'ev:t 
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difficulties because of frequent chan-
ges in the control rate of fish by the 
Ceylonese Government? 

Shri Manubhai Shah: That is true, 
and l1hat is what we brought to the 
notice of the Ceylonese authorities. 
Because of the very difficult balance 
of payment situation they have been 
varying the rates from time to time; 
but now 'under the new trade treaty 
signed only last month they have 
agreed that there should be no 
changes without consulting us. 

Manufacture of Special Steel 

+ r Shri B. K. Das: 
I Shri Subodb Ha.usda: 

-490. ~ Shri S_ C. Samanta: 
" Shri Mantri: 

L Shri Ram Ratan Gupta: 

Will the Minister of Steel and Heavy 
Industries be pleued to state: 

(a) the progress made in the manu-
facture of special steel in the coun-
try; 

(b) how many licences have been 
given and how many have started 
production; 

(C) whether Government sponsored 
plant at Durgapur is many months 
behind schedule; and 

(d) if so, the reasons therefor? 

The Deputy Minister ill the Minis-
try of Steel and Heavy Industries 
(Shri p. C. Sethi): (a) At present the 
indigenous production of special steels 
is limited to about 24,000 tonnes of 
spring steel and 24,000 tonnes of elec-
trical sheets (dynamo grade) .. In addi-
tion a small unit permitted under the 
Iron and Steel (ContrOl) Order for a 
capacity of 9,600. tonnes of spring 
steel is likely to go into production 
shortly. The total capacity so far 
licensed, including the existing units 
for various types of alloys and special 
steels (including stainless steel and 
electrical sheets) is 488,600 tonnes. 
Government lhave also approved in 
principle a capacity of 17,000 tonnes 

for stainless steels (2 units), 60,000 
tonnes of constructional steels (3 
units), and 18,000 tonnes of electrical 
sheets (1 unit). 

(b) 20 licences were given .since 
1959 including 15 licences issued ~r 
March 1961, none has gone into pro-
duction. Of these 20, 3 are under 
erection, 5 have been approved for 
import of plant, 3 are under conside-
ration for impol't of plant, 2 licences 
have been revoked the revocation of 
one is being c nsi ~re  and 6 are yet 
to submit import proposals. 

(c) The Alloy and Special Steel 
Plant being set up at Durgapur is a 
few months behind schedule but in 
view of the emergency it is now being 
handled on a 'Crash' basis and pro-
duction may start SIt about the sche-
duled time viz. the last year of the 
Third Five Year Plan. 

(d) Some modifications were sug-
gested by Production-know-how ad-
visers and these and their financial 
aspects had to be re-examined. This 
took some time. 

Shri B. K. Das: In view of the 
emergency it was considered that 
Bhadravathy Steel Plant should be 
entirely converted into making special 
steel. May I know whether any deci-
sion has been taken on that? 

The Minister of Steel aDd HeaVJ 
Industries (Shri C. Subramgnlam): 
The programme now is to convert the 
entire eXJisting capacity into alloy 

steel production. 

Shri B. K. Das: What about the 
Durgnpur plant? Has the tender been 
invited or accepted? 

Shri C. Subramaniam: All the ten-
deTS have been received. They are 
under scrutiny now. 

Shri Subodh Hansda: May I know 
whether in the Durgapur steel plant 
the question of provision of raw mate-
rials that are to be used for the pr0-
duction of special steel has also been 
taken into consideTllltion? 
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Shri C. Subramanjam: Yes, Sir. 
Durgapur steel plant will have stain-
less steel production to the extent of 
17,000 tons. 

8hri K. C. Pant: Does the Govern-
ment propose to take any special steps 
to expedite the programme of manu-
facturinlg special steel in view of the 
Ul'gent and vita:! defence requirements 
of these raw materials? 

Shri C. Subramanlam: Yes, Sir. As 
a matter of fad, we have an imme-
diate programme to put through in 
the Bhadravathy steel works. In addi-
trion to that, we are hastening the 
implementation of the Durgapur plant 
also. 

.,-0 ~ m{ : li~ "I't mTl'f 
5flfl': ~ ~ ~~ f'fi"ltf ~ cmrl ~ 

~ ~ ~  >r!ir<; 'fir ~ rr liT ~  if; 'fi"{ 

>r!ir;: ~  m.: 'l;fl"T"<: 'fi"{ >r!iT<: ~ ill" 'fliT 
n r~ if $ "I't ~ ~ ir  ~~ 

~~i ~ ~~~ tt~ ~  

'fiT "IT ~  ~ ? 

110ft lTo ;{o m: ~~ 'fi"{ >r!iR 
if; ~ 'fiT l ~ ~ ~ lfiT 'fifm 

~~ fum ~ ~  ~ mr  i ~ 

~e~  m rtG ~ ~~ s ~  

l!;"fnJ ~ mr  ~  ~ ~ l  

~~  I 

.,.0 ~ m{: li it ~ <mr 
m<: ~  I!ll ~  ;;r<ff<f i ~  ~i I 

~ ~ ~  f{T f'fi "I't ~m i m~ if 
m ~l  ~l  ~ 'fo"T i r~ ~ 

~ ~ liT f'fo"lIT l;{nT ~ 

i l t~ rl ~ l 1 ~  

Shri C. Subramaniam: In "the 
Durgapur steel project almost all 
these categories would be produced. 

Shri C. SUbraman1am:  A licence 
was issued to the Tatas in 1959. I 
think they Ihave not been suoceasful 
till now in taking steps for the imple-
mentation of this project. Therefore, 
the question is under consideration as 
to whether they should be a1lJOwed 
further time to implement the project. 
In the meanwhile, Government have 
taken the decision that the .Bhadra-
vathi Steel Works shou1d be converted 
into a special and a110y steel plant. 
Therefore, it may not be necessary to 
anow the Tata steel project to go 
through. 

Shri Daji: Is it correct that the gap 
created .by the failure of the Taw to 
use the licence is being sought to be 
made up by setting up another public 
seotor undertaking with Soviet colla-
boration or help? 

Shri C. Subramaniam: No positive 
step has been taken. As I have al-
ready stated, in view of the new pro-
gramme that we have undertaken in 
the Bhadravati steel project, there 
may not be much ot a gap. But that 
js lUlder scrutiny now. 

MI'. Speaker: Next question. Shri 
S. C. Samanta .... Absent. Dr. P. N. 
Khan. 

Dr. p. N. Khan: Question No. 491. 

Shri S. M. Banerjee: Sir, I request 
that --Question No. 493 may also be 
taken up alongwith this question . 

Mr. Speaker: It it is convenient. 
QuestiOn No. 493 might be taken up 
alongwith this .. 

Heavy Electricals Ltd., BhOpal 

"+ 
.491 J 8hri S. C. Samanta: 

""\.. Dr. P. N. Khan: 

Will the Minister of Steel and 
Heavy Industries be pleased to state: 

(a) the reasons for the poor pro-
duction at Heavy Electricals Ltd., 
Bhopal; and 

~ '!ft: '!'1HTef ~ ~ ~ r 

'fl"P#t ~ qq"iff ~~  qmr if,"<: ~ ~ ? 
lIR trt, m 'flfT ~  it; ~ q;:: ~ 

~ if <ttf ~ r ~ ~ ;tT 

~ l rr~~  

(b) the arrangements that 
: »:l under the original agreement 

~  Associated Electrical Industries 

exist 
with 
Ltd. 
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u.K. to make available the services of 
British technicians? 

The Deputy Minister in the Minis-
try of Steel aDd Hea\'y IDdustries 
(Shri P. C. Sethi): (a) The actual 
produdion in the Heavy Electrical 
Equipment Factory, Bhopal during 
1961-62 was Rs. 1'77 crores against the 
targetted output of lb. 2:6 crores 
fixed by the Management. The main 
reasons for this shortfall in production 
were the delay in the receipt of im-
POrted raw material" and components 
and labour strike in the plant during 
February-March 1962. The pace of 
production during t he current year 
has been showing a steady progres<;o 

(b) Under Article XIV of the Tech-
nical Consultancy AgreEment with 
Mis. Associated Electrical Industries 
Ltd., U.K., (copy already placed in 
Parliament) the Consultants are 
maintaining' a Resident Consultants' 
Organisation at Bhopal under the 
control of one of their senior engi-
neers, through w.hom technical ser-
vices of their specialists are made 
available to the Management in the 
ronstruction and operation of the 
factory and in the solution of the 
manufacturing problems that arise 
day-to-day in the variom production 
processes. 

Heavy Electricals Plant, Bhopal 

+ r Shri K. L More: 
"493. ~ Shri Subodh Ha.nsda: 
L Shri S. C. SaJJll&Dta : 

Will the Minister of StU) and Heavy 
Imlustries be pleased 10 state: 

(a) whether at thl' Bhopal Heavy 
Electricals Plant the prices of imported 
components have gonl' up much mOTe 
than originally provided 'for; 

(b) if so, whether sufficient care 
was taken at the time of signing the 
original agreement that thc collabora-
tors would supply the components at 
rea ~ na le price; and 

(c) if not, whether the defects in 
the original agreement are going to 
be romedied now? 

The Deputy Minister in the Minis-
try of Seel aDd heavy Industries (Sbri 
P. C. Sethi): (a) Yes. Sir; the in-
crease is, however, commensurate 
with the general increase in ri ~ 

levels on imported stores since 1956, 
when the original project report was 
submitted by the Consultants. 

(b) and (cl. Yes, Sir; it was ensured 
by incorporating a suitable provision 
in the consultancy agreement with 
Mis. Associated Electrical Industries 
Ltd., UK 

Dr. P. N. Khan: It is stated in the 
statement that the shortfall in pro-
duction was due to the delay in 6.e 
receipt of imported raw mateIials 
and components. Who is responsible 
for this delay? 

The Minister of Steel and Hea:,.y 
Industries (Sbri C. Subramaaiam): 
We placed orders for the import of 
those raw materials. There was some 
delay in getting the raw materials 
and the components from abroad. 

Shri SubOdh Haasda: On whom waS 
this order placed? Is it a fact that 
the Associated Electrical Industries 
were also given this order? If 00, 
has production in Bhopal ElectricaJs 
suffered because of this delay and 
has any compensation been asked for 
that? 

Shri C. Subramaniam: Associated 
EJectricals were also one of the <:on!-
panies on wham orders were placed. 
There was some delay in the supply 
of components and the raw materials, 
but there is no provision to claim 
compensation on that basis. 

Shri M. L. Dwivelli: The statement 
supplied by the hon. Mini!<ter ~

"The main reasons for till. 
shortfall in production were the 
delay .in the receipt of imported 
raw materials and components ..... " 

Further, the Statement says:-

"The pace of production during 
the current year has been show-
ing a steady progress." 
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I want to know whether orders were 
p1aced sufficiently in time so that the 
materials cuuld arrive at the time 
production started. Secondly, what 
precisely is meant by th(, statement 
that steady progress is being made? 

Shn C. Subranumiam: The state-
ment relates to 1961-62 with regard 
to the delay in the receipt of the 
raw materials and other components. 
Now we are in 1962-63. We have 
taken action to see that {'(}mponents 
and raw materials are reoeived in 
tim" and production is picking up. 
We are hopin,g' that it should be pos-
sible to have larger production during 
this year. 

Sbri S. M. Banerjee: May I know 
whether it is a fact that in the Heavy 
Elet'tricals Limi ted cel1.ain ~tems con-
renting defence are to be r u~ e  

if so, from when? 

Shri C. Subramaniam: No. Sir; 
do not think there is any item which 
has got to be produced for defence 
in this factory. 

Shrimati Savitri Nipm: May 
know whether one of ·the re<Isons for 
this shortfall in production is dis-
satisfaction amoIl.l!" the workers as also 
the various labour strikes? 

Shri C. Subramaniam: have 
statll'd that there was a strike also 
which was also a cause for the short-
fall in production. We are trying to 
remove the di9COntent among the 
labour, particularly during this emer-
gency. I oope the labour unions will 
also cu-operate fully with us. But 
lately I have received information 
that there has been some trouble 
among the labour unions. That is 
causing some difficulty. I hope the 
labour leaden; will take notice of 
this. 

'" ~ fiN : 'fIl"f ~  ~ IfiTf 
~ t zft;Rf if<fT OfT r. fif 'Z''l" iff ~  

i ~ or l~ i 

iii\" Sio ",,0 ~  s'l" 'f."f ~~ 

~  ~ 1 <tT ~  mr~ 'f."T"TT Tll"T ~ 

,,' ~ : r ir~r 1\' 'f."q.'flfW 
if.T ;it 'f."11f i i ~ ii" i C ~ f'1"fffT ~ 

;,rr ~ 'f1.ff "3';r '!ll" '1'nCf ~ ? 

~ ~~  ~ ii1 JPff'f ~r 
<p:fj I 

Shri Daji: In regard to the delay, I 
want the IIDn. Minister to cuirify one 
particular point. May I know whether 
when the origi.na1 agreement W1IB 

s~ ne  a certain schedule was a.ocept.. 
ed, and if so, Wihether that schedule 
has boon departed from by the c0rres-
ponding cumpany in England or 
whether there has been delay on our 
part in placing any orders in time? 

Shri C. Subramaniam: We have 
placed orders in time but the receipts 
were delayed. Apart from that, these 
are very oomplicated items and 
therefore, there were some ~~ 
in attaining the targets of productim. 
Wlith regard to certain rna teria.UI 
which we are producing there. 

Black.-Marketinlr in Cemeat 

+ 

f 8hri Sv.bodh Haosda: Shrl S. C. Samanta: 
*492. Slui B. K. Das: 
I Shri Kapur smrh: 
L Shri Yashpal Slap: 

Will the Minister of Steel aIId 
Heavy Industries be pleased to :;tate: 

(a) whether it is a fact that caSCll 
of black-marketing in cement have 
gone up in recent days; 

(b) how many cases have been 
detected up-till now; 

(c) at what 1~ l 1 this black-mar-
keting is going on: and 

(d) what kind of punishment has 
been awarded to tOOse people Nho 

<Ire involved in such deals? 

The Deputy Millistier i. the Miais-
try of ·steel and Heavy IndWltrlrs 
(SII.rI P. C, Sethi): (a) to (0). No re-
port regarding black-marketing in 
cement has been receiv(>d in this 
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Ministry from any State QQvernment. 
Statutory control on the supply, dis-
tribution and retail price of cement 
is being exercised by :the State Gov-
ernments under their State Cement 
Control Orders. Cement for consum-
ption by the public is channelled 
through stockists who are in most 
cases, licensed by the State QQvern-
ments and sell cement at the retail 
prices fixed by State Governments. 
In most of the States cement is sold 
to consumers against permits issued 
by the State authorities. The sale of 
cement at prices higher than those 
fixed under the Cement Control 
Orders is an offence which is punish-
able with imprisonment or fine or 
with both. 

Shri Subodh Hansda: Is it not a 
fact that some time back some busi-
nessmen in Delhi were arrested under 
the Defence of India Act for black-
marketing in cement? 

Shri P. C. Sethi: There was a press 
, report like that but we have no infor-
mation on that point. 

Shri Subodh Hansda: May I know 
whether ,it is a fact that due to the 
transport difficulty there is a Short-
age of cement or there is short supply 
of cement in the open market from 
the factories? 

Shri P. C. Sethi: No, the difficulties 
about the availability of transport Me 
being tackled, and there is not so 
much shortage of transport. 

Shri D. N. Tiwary: May I know 
whether Government are aware that 
the dealers are fixed by the manu-
facturers, and the State QQvernmeruts 
have to give licence only to those 
dealers whom the manufacturers 
approve of, and sometimes, the dealers 
do IIIOt order for the cement, and, 
therefore, there is less stock m the 
districts? 

The Minister of Steel and HeavY 
Industries (Shri C. Subraman1am): 
The main difficulty is that the avail.-
ability is less than the dIemarui, BIIld 
unless ~ ere is greater prodJuction, 

there is bound to be scarcity, and 
lately there has been some diversion 
to defence requirements also, and that 
has accentuated the scarcity. 

Shri D. N. Tlwary: My question was 
this .... 

Mr. Speaker: The hon. Member 
only gave his own opinion, and did 
not ask a question. 

Shri Joachim Alva: One of the 
techniques employed in blackmar\ret-
in:g is the mixture of cement with 
sand. What steps are the Miinistrv 
taking in regard to b1nurnerable ~~ 
that we have come across, especially 
the recent ones in the muni.cipality 
in Bombay? 

Mr. Speaker: The hon. Minister says 
that there have been no cases which 
have oome to his notice. 

Shri C. Subramanfam: The State 
Governments have to take action, and 
that was why I said that we did not 
receive these reports. The Bombay 
Government are takillJg very ene~­
tic action, IIIIld I can assure the hon. 
Member that the adulteration has been 
tackled quite effectively in the 
Bombay city. 

~ ~~ ~r ~ 
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,q'1''U ~ u 11T ~ it ~  'll"f m ~ 

~ tt ~ ~~ '1>1 ~ rn 'fiT 'fl1T '3"'1"111 
~~~ ~  

Mr. Speaker: The hon. Member 
says that on account of blackma:rket-
ing, .the cement does not reach the 
remote illa~s  He wants to !mow 
whether Government have done any-
thing about it. 

Shri C. SubramaDjam: 1 have 
answered in the maID question that 
it <is the responsibility of the State 
Government. The allocations are 
made to the various State Govern-
ments, and they have got to take steps 
so that it may be properly distributed, 
. and if there are any complaints, they 
will have ·to be referred to the State 
Governments. 

Sbri Shiv Charan Gupta: Have 
GQverrnnen.t decided to license cement 
stockists in Delhi or not? 

Shri C. SubramaDjam: I have no 
information Wlifu regard to that. 

Dr. K. L. Rao: May I know the 
magnitude of the gap between supply 
and demand which the hon. Minister 
has rightly said is the reason in the 
main for blackmarketing, and also 
what expeditious measures are being 
taken to make up this gap? 

Shri C. SUbramaniam: For 1962-63, 
the demand is estimated at about 10.5 
million tons. The production is esti-
mated at about 8.9 million tons. 
Recently we have issued an ordeT to 
the effect that if production goes 
beyond a certain limit, the maximum 
which has been reached within the 
last three years, over and above that 
figure an i!lJcentive will be given to 
the extent of Rs. 2.5 to Rs. 5.5 per ton. 

l ~~~  l1r~ iller 
~  ~ f'fi 'l1mf ~ ii~ ~ ~r 

~m ~~~it i t  ~ 

or;rr;f if; i ~ it ml1T ? 

Mr. Speaker: He wan<ts to know 
whether cement sent to Kashmir was 

passed on for construction of ro«d by 
the Chinese. 

Shri C. Subramaniam: I have no 
information. 

India's Export Trade 

*494. Shri Harl Vishnu Kamath: 
Will the Minister of Commerce aDd 
Industry be pleased to state: 

(a) whether any talks or negotia-
tions are still being conducted with 
Britain or the European Common 

Maxlret countries with regard to safe-
guards for !nJdl,a's export trade in the 
event of BI'i·tiain joiniIng the E.C.M.; 
and 

(b) if 00, at what stage the matter 
rests? 

The Minister of Interuatiouai Trade 
in the MinJstry of Commerce and 
Industry (Shri Manubbai Shah): (a) 
and (b). 'l1he UK is still negotiating 
with the ElIl1'Opean Economic Com-
munity on the terms of her aooession 
to the Conurnmity as a full member. 
The GQvernment of India's stand. on 
the sad'e.guards required for IndiiIa's 
foreign trade exports in the event of 
U.K. joining the European Common 
Market, has been made clear to tihe 
negotiating parties from time to time. 
Full statemelllts on the issues involved 
have been made from time to time 
earlier on the floor of the HoUlSe. 

The Government of India are close-
ly watching the latest developments 
in thJe negotiations. 

8hri Barl Vishnu Kamath: What 
developments in (hi.; conn·. [ t:8" . ::.:" 
taken place since the Co;nmc;;c' ~l 

Prime Ministers' Confcc('nl,' :'-:.1-
don in September at which conference 
the Common Market scheme came in 
far strong criticism at the hands of 
the Prime Minister? Ras any OOITes-
poruienoe taken place between the 
two Governments or have there been 
any talks between the two Govern-
ments or discussions at a lower level 
with regard to safeguarding our ex-
ports or even boosting them up as the 
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Minigter expressed the hope sometime 

ago? 
Mr. Speaker: So many questions 

have been eJubtwd t.ogether. 

Shri Manubhai Shah: Since the 
Commonwealth Prime Ministers' 
Conferen<.'t· three developm('nts have 

tak"n ae~ which are in favour of 
J ndu, and otJher under-developed 
.countrit's. The European Community 
have accepted the need for nil tariff 
on tea and primary products from 
these countries. We are very vitaMy 
interested in tea and coil'. The second 
thing that they have a~ te  is that 
about 50 per cent of our products 
wi\] have a graduated tariff. that ;s. 
instead of putting an external tariff 
all at once, it will be spread over a 
period of time. The third thin·g is 
that our need for a comprehensive 
trade agreement. has also been accept-

ed. 

Shri Hari ViBhnu Kamath: If 
remember aright, there was a proposal 
Of' perhaps a ,;u.ggestion that Ind1a 
should have bilateral talks with the 
countries of ECM, particularly Ger-
many and France, with whom our 
exports are considerable. Has there 
been any progress in this regard'? 

8hri Manubhai Shah: Some progress 
has been made. But we are awBliting 
the final outcome of the talks between 
U.K. and the ECM for her entry into 
it. 

Shrimati Renu Chakravarity: May 
J know whether in the case of tea and 
pIimary products, it has been aereed 
th<lt there will be no external tariff 
applied in marketing them in Europe? 

Shri Manubha.i Shah: Yes, Sir. 

Shri Hem Barua: In view of the 
compulsians of competing ec n mic ~ 

as reflected in the spectacu1ar decline 
in our foretilgn trade, which is likely 
to be aggrava'\ed if·UK joins the ECM, 
may I kIliOW what steps Government 
have isua1 ~e  to rationalise the 
export patte-rn or to boost up exports'? 

Shri Manubhai Shah: The main 
problem is that while the safeguards 
and the eoDCessrons are vffi)' vi!.ail, 
the ultimate success of India's or any 
country's foreign trade will depend 
upon her own efforts, and we have to 
or.gani.<oe to ex,port to ECM of much 
more diversified and sophisticated 
products required by the ECM. To 
this end, we have constituted a 
Council for trade with Western 
~ur e  

Shri Manubhai Sbah: We are also 
thinking of a few consortiums which 
will take up the work in a mOTe 
aggressive manner. All this work has 
been done for that purpose. 

~ ~~ 1l i~  ~ 
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8hri Joadmn Alva: We Move 
s.tationed a special Ambassadnr W 
negotiate with the ECU COIln'tiriea. 
Have tire major partners of the ECll, 
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namely Germany and France, relent-
ed <i!n our favour in any way, or are 
they rigid in their attitude? 

Shri Manubhai Shah: At the diplo-
matic level and the levels of negotia-
tions, the utmost friendship is being 
expressed, but in concrete terms 
nothing much has materialised. 

Shri Hari Vishnu Kamath: Let us 
keep on hoping. 

Precision Instrument Factory i. Kerala 

+ 
• '9'7 f 8hri A. K. Gopala.n: 
. L Shri P. ~un an  

Will the Minister of Co_ree and 
Industry be pleased to state: 

(a) the progress so far made in the 
setting up of a Precision In:strument 
Factory in Kcrala; and 

(b) the expenditure incurred by 
the Central Government in this res-
pect? 

The Minister of Industry in the 
Ministry of Commerce and Industry 
(Shri KanlUlgO): (a) The site for the 
project at Puthussery near Palghat 
has been selected and the Govern-
ment of Kera1a have informed that 
they are IliOW taking steps to acquire 
land ~r the project and the townshWp. 
The tlIOIDencla.ture of tnstruments to 
be manufactured in the plant has been 
tentatively finalised in consultation 
Wlith the Soviet experts. The draft 
memoraJIldwn of instructiotllS for the 
preparation of the dietailed project . 
report has been received and Ls under 
consideration. 

(b) It is not possible to indrilCate at 
this !ll:age precisely the amount spent 
so far tor this project. 

Shri A. K. GopaJan: May I know 
when the work will be completed? 

8hri Kanungo: It has not started 
yet. 

Shri A. K. Gopalan: What is the 
delay in starting the work? 

Shri Kanungo: First of all. the pro-
ject reports have got to be ready. The 
first d!raft of the questionnaire and the 
memorandum has been received and 
is bemg attended to. Then the pr0-
ject report will be ready. Then the 
materials will be ordered. Now we 
are taking steps to acquire land. 

Shri A. K. GopaJan: May I know 
whether the land has been acquire? 

Shri Kanungo: The land has not yet 
been acquired., but the Kernla Gov-
ernment have offered to acquire the 
land . 

Export of Bananas to Russia 

+ r Shri Eswara Reddy: Shri P. Venkatasubbaiah: 
498, ~ Shri Rameshwar Tantia: 

I Shri YashpaJ Singh: 
L Shri Ram Katan Gupta: 

WiH the MiIl!ister of Commerce and 
Industry be pleased to state: 

(a) wnether Russia has made any 
ofl!er to buy Indj,an bananas; 

(b) whether any agreement has 
been stgned in this connection; and 

(c) if so. the terms of the agree-
ment and the quantity of bananas to 
be exported? 

The Minister of International Trade 
in the MipJstry of Commerce and 
Industry (Shrl Manubhai Shah): (a) 
The U.S.S.R. authol"itics have agreed 
to import about 4,000 tons of fre9h 
bailillnas froin India, on a trial basis. 

(b) No, Sir. 

(c) Export will be made through 
co-operatives of growers. 

Shri Eswara Reddy: May I know 
whether any State-wise quotas are 
being fixed, and the a·gendes that will 
supply these bananas? 

8hri Manubhai Shah: The Maha-
rashtra Co-operative Apex Society. 
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Shri Had VishDu Kamath: In view 
of the fact tha t in our country the 
banana is the commonman's fruit, in 
particular in Kerala and generally 
speaJtin,g in the country, has Govern-
ment taken any steps to see that the 
pxire of bananas will not shoot up 
in the event of such large-scale export 
10 foreign countries, as always hap-
pens to commodities in such circum-
stances'! 

Silri Manubhai Shah: My hon. 
friend, has been .talUng SO much 
int.:'rest in export promotion, but he 
is worried about the price structure 
at the very mention of export before 
the export has taken place. 

Mr. Speaker: His putting of this 
.qU(·stion might not raise the price. 

8hri Joachim Alva: The bon. 
Minimer is aW'd.l'e that this is a new 
a~ of export; has he examined 
the tenns of export in the sense that 
'When a large quantity of bananas is 
expo'l'ted, naturally some are hr\rely 
to ·get rotten, and therefore, we should 
be prepared to immediately compen-
sate them by sending fresh bllinanall 
without any charges being madl>? 

Shri Manubbai Shah: Very true. 

Sllri P. Venkatasubbaiah: The 
Minister has said that the export of 
bananas will be made by growers' 
eo-operative societies. If that is the 
case. may I know whether any attempt 
will be made to start such growers' 
co-operative societies in the StMes 
where there are no such societies? 

Shri Manubbai Shah: I went to 
KE'rala, which is a very promising 
State for this purpose. and the Chief 
'Milnister there has a,greed not oIll1y to 
start a co-operative, but we have 
given a suggestion for a plantation 

corporation which they have already 
adopted, to take up State plaritation 
of bananas also. 

Shri Thirumala Rao: Is the Mirus· 
try evolving any policy to encourage 
the production and export of bananas? 
There are large areas where this could 
,be grown profitably in the interest of 

the coumtry. 

Shri Manllbhai Shah: The market-
ing operations are 90 poor that we 
would like sizable exports to eet 
going. Lange quanltities are already 
being grown. If this succeeds, we 
will go on for other things. 

l ~~ ~~~ t ;f 

H ~ 'FA' ~ q;<; ~it <rr ~ i1 i ~~ 

~~ if; f;:ro; ~ ~ ~ fiR 'ifllfif ? 

~ ~ ~ : ,hIT c.rirm, q;<; 
'{iff "firm I 
Shri Hari Vishnu Kamath: Let our 
slogan be MIGs for Bananas. 

Shri Vishram Prasad: How much 
foreign exchange will be ea:r:ned by 
these exports? WiJI only baJIanas be 
sent to Russia or any other fruits? 

Mr. Speaker: Let us now be can-
cerned with bananas only. Next 
question. 

Shri Manubhai Shah: We will earn 
Rs. 28 lalths. 

Indian Trade Deleptio.'s .,.isit to 
Ceylon 

+ 
f Shri Bisbanchander Seth: 

·499. l Shri P. C. Boreoab: 

Will the Minister of Conunel'Ce and 
Industry be pleased to state: 

(a) whether it is a fact tllat an 
IndJran trade delegation visited Ceylon 
to review the working of the Indo-
Ceylon trade agreement; and 

(b) if so, the outcome of the visit? 

The MiDfster of International Trade 
in the Ministl")' of COD1IIIel'ee anti 
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Ind1lStry (Shri Manubhai Shah): (a) 
Yes, Sir. 

(b) The Indo-Ceylon Trade Agree-
ment 6igned on the 28th October, 1961 
contimles to be in force by virtue 01 
a provision therein to that effect. '11he 
special arrangements concluded at the 
same time were valid for a year. The 
Indian Trade Delegation led by the 
Special Secretary, Department 01 
International Trade reviewed with the 
representatives of the Government 01 
Ceylon, the workinlg Off the speciaJ. 
arrangements, druring their visit to 

Ceylon from the 18th to the 23rd 
December, 1962. The two Delegations 
al90 considered the steps necessary for 
expandrlng the trade in commodities 
of speci.a:l interest to the two cOUntriea 
in addition to trade in other prod'llCts. 

2. As a result oct the review 01 the 
October, 1961 AITan.gement, both the 
<:'oUll'tries have agreed that except in 
the case of dried fish the shortfall iA 
imports on the part of either country 
should be carried forward for :fuJdi1-
ment within a reasonable period dur-
Ing the CUlTent Armngement year. 

3. During these negotiations, Ar-
rangements for trade in items of 
special interest such as dry fish, hand-
loom textiles, jaggery and tamarind 
requiTed by Ceylon and copra, c0co-
nut oil and rubber (naturel) required 
by India, during the year 1963 were 
also finalised in the form oct exchange 
of confl.dential letters. 

In addition, the Government of 
India have agreed to make available 
through Indian parties, on defelN"ed 

payment basis railway equipment, 
telephone equipment and other capi-
tal goods such as Ceylon may require 
to a total value of Rs. 50 mi1lion over-
a period of seven years. 

4. The arrangement provides for a 
quarterly review. This will heLp 
better implementation of the agree-
ment in that difficulties on eirt:her side 
W'OUld be speedily resolved. 

5. The net effect is expected to be 
of an expansion of trade bv ahaut 
25% during the current year: 

6. Copies oct the ~ters exchanged 
between the Leaders of Indian and 
Ceylonese Trade Delegatioru; have 
been placed in the Library of the 
Parliament. 

'IT f1m;r :;r.r ~ : it ~ 'if1Wfr 
p' fif; ~ fif;fI' .mr if; C'lf)'q'i'l: 'fiT ifffl, 
~  mf.:ff1fl'l'i<i ~ ~i 'fiT m ffi 

ffi -<fT;i ~ ~  ~il l  ll'r if<l'r ffi 

~ ~ ~ IlW mif!TT ? 

"'" ~ ~ : ~tt <:P:'Ji ~ ;;ft 
~ i ~ ~~ c~ ~ l i  

<tilt ~~  <tilt fu;filimrq; fiI;;;it o;rR 
~ ~ ;;ft ~  'fiT ~ <T g, 'fi"r<J;:r, 

~~ r 1 

Shri P. c. Borooah: How much 
Railway and telephone equipment is 
going to be exported? 

Sbrt Manubhai Shah: Rs. 5 crores 
of telephone, railway and other equip-
ment and engineering goods. 

Shri Sham La! Saraf: May I know 
whether in these textiles, silks or art 
silks 811'e also included and whetheT 
the tariff of Ceylon has been lowered? 

8hri Manubhai Shah: Those are also 
included. But the local industry also 
is oorninig up. The volume of increase 
may not be very substanti.a1. There-
fore, we are seeking more avenues in 
engineering products. 

Shri )[oya: What is the quantity of 
copra involved? 

Shri Manubhai Shah: I would not 
like to disclose the value of all thelle 
things. 

Central Wage Board for Iron 
and Steel 

*500. Shri Indrajit Gupta: Will the 
Minister of Steel and Heavy Industriell 
be pleased to state: 

(a) whether the interim relief 
recommendations of the Central Wage 
Board for Iron and Steel have been 
implemented by aU the steel lant ~  

and 
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(b) if not, the reasons therefor? 

The Deputy Minister in the Minis-
try 01 Steel and Heavy ~1 ir e  

(Shri P. C. Sethi): (a) Action is being 
taken by altl the steelpJants to imple-
ment the recommendations of the 
Wage Board' for Iran and Steel with 
regard to interim relief. 

(b) Does not arise. 

Shri Indrajit Gupta: Is the Govern-
ment aware of the fact that Tata IroIn 
and Steel Company has told its work-
ers that this interim relief wiI:l not 
be implemented UIl!!ess the Govern-
ment assures tihem that the retenJtion 
price of steel will be further increas-
ed? 

The Minister of Steel and Heavy 
IDdustries (Shri C. Subramaalam): 
Yes, Sir; that matter has been refer-
red to the Government and we have 
answered the question 'm the affirma-
tive. It will be provided in the 
retention price, 

Shri Indrajit Gupta: Is the Govern-
ment also aware of the fact' that the 
Indian Iron and Steel COmpany autl1iO-
rities have been telling their workers 
'llbat the increase whiiCh has been 
recommended will be given only to 
the lowest paid category of workers 
and not to the ~ categories? 

Shri C. Subramaniam: No. They 
have raised a doubt as according to 
the terms of the award a marumum 
wage of Rs. 95 is recommended. The 
matter whether there should be a uni-
form increase of Rs. 21 in regard to 
every category of employees has been 
referred to the wage board, 

Shri S. M. Banerjee: May I know 
whether the iJlIterim report has been 
implemented in all the public sector 
project..<;-Rourkela, Bhil:li and Durp-
pur? 

Shri C. 
they have 

Sir; 

Low Price of Jute 

+ r Shri Bibhuti Mishra: 
*501. J Shri Surendl'Bllath 
l Dwivedy:. 
L Shri lDdrajit Gupta: 

WHI the Minister of Commerce aDd 
Industry bepJeased to state: 

(a) whether complaints have been 
received ,by Government about the ldw 
price of raw jute at which the jute-
growers in Orissa, Bihar and other 
parts of the country had to ~ell their 
jute; 

(b) whether it is a fact that ju'e 
marketing societies formed to pu'r-
chase jute are not able to assure 
minimum price to the cultivators; and 
(c) whether any proposal is under 

c nsi ~rati n by which the growers 
90uld be assured of a minimum selling 
price of Rs, 30 per maund of raw jute 
at their local sale-centres? 

The Minister of IntemaUoDlll Trade 
in 'the Ministry of Commerce aDd 
IAdustry (Shri Manubhai Shah): (a) 
to (c). Government had given an 
assurance that the operational price 
of Rs. 30 per maund based on Assam 
Bottom quality of raw jute delivered 
at Calcutta will be maintained. 
Prices for different varieties of raw 
jute both superior anll inferior are 
derived on the basis of Assam Bottom 
price at Calcutta. Better varieties of 
jute fetched a very good premium 
during "he current season. In regard 
to the inferior varieties grown in cer-
tain States, the derived market price 
was round-about the operational 
minimum price' of Rs. 30 per maund 
tor Assam Botton quality till the -erid 
of October, 1962. Subsequently, as a 
result of emergency conditions. in 
some of the jute growing areas, there 
were distress sellings and! prices fell 
steeply. Government took immediate 
measures to arrest the decline in 
prices as indicated below:-

(l) A Statutory Order was issued 
under the J'ute (Licensing 
and Control) Order 1962 
making it obligatory on ali 
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jute mills to effect purchases 
of a certain minimum quan-
tity of jute every month and 
making it also obligatory on 
them to hold a certain mini-
mum level of stoclk at the 
end of each month. Quotas 
of the order of 11 . 51 lakh 
bales, 7 lakh bales and 7 '20 
lakh bales were allocated in 
November and December, 
1962 and January, 1963, res-
pectively. The level of mini-
mum s~c s prescribed for 
the industry at the end of 
February, 1963, would be of 
the order ~ 22 weeks' con-
sumption. 

The jute mills were asked to buy as 
much as pos'sible from areas where 
there were distress seIlings. In terms 
of this Order, the jute m'Jls purchased 
11'44 lakh bales in November and 
7'54 lakh bales in December, 1962. 
The total purchases made by jute 
mills during the current season are 
of the order of 42'85 lakh bales up to 
the end of December, 1962, in addi-
tion to a carryover of about 26 lakh 
bales from the previous season. Inclu-
sive of the quota for January, 1963 
the mi1l~ purchases would account for 
nearly 50 lakh bales. 

(2) The Jute Buffer Stock Asso-
ciation purchased a quantity 
of 4 lakh bales during the 
current season over and 
above their existing stock of 
2'5 lakh bales held from the 
previous season and 1 lakh 
bales of imported cuttings 
making a total of ~ 5 lakh 
bales. 

(3) The State Tracting Corpora-
tion was asked to buy raw 
jute from the growers and 
growers co-operatives through 
the agency of the National 
Agricultural Marketing Fede-
ration, at the operational 
price of Rs. 30 per maund 
for Assam Bottom quality at 
Calcutta. Purchases through 
the National Agricultural 

2555(Ai) LSD-2. 

(4) 

(5) 

(6) 

Marketing Federation are of 
the order of 60,000 bales. 
With a view to accelerate 
the tempo of purchases, the 
State Trading Corporation has 
agreed to give an advance to 
the National Agricultural 
Marketing Federation in res-
pect of purchases made in 
outstations and stored there 
instead of being brought to 
Calcutta. 

The State Governments were 
requested to make direct pur-
chases of raw jute through 
their own agencies and in 
order to assist them, the 
State Trading Corporation has 
placed at the disposal of the 
various State Governments, 
a total sum of Rs. 155 lakhs 
to be utilised as an advance-
Assam has been given an 
advance of Rs. 50 lakhs, 
Bengal and Bihar Rs. 40 lakhs 
each and Orissa Rs. 20 lakhs 
and Tripura Rs. 5 lakhs. 

Apart from co-operatives and 
State agencies, the State Trad-
ing Corporation has already 
been authorised to utilise the 
services of existing reliable 
trade agencies, bales and 
pressers who will do buying 
operations on State Trading 
Corporation's behalf 

A quota of 2 lakh bales was 
released for export. Export 
sales amounting to about 
54,000 bales have already 
been concluded. 

2. The current crop is estimated at 
70 lakh bales and due to the higher 
prices ruling here, compared; to the 
adjacent areas, the total availability 
during the current season is ~ ecte  

to be of the order of 75 to 80 lakh 
bales. Purchases made So far account 
for 55 lakh bales te ving a balance of 
about 20 to 25 lak ales to be acquir-
ed during the ne 5 months of the 
current season. AI! the jute mills are 
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working to full capacity subjec7 to 
availability Of power and at the/...:ate 
of current purchases both by mills 
as well as by the various other agen-
cies which works out to 7 to 8 lakh 
bales per month, the balance of th'fll'" 
crop lying with the growerlfand the 
trade is likely to be ac uir~ within a 
period of three months. There is 
therefore, no ground for an.xiety. 
The ciJecline in prices has been arrest-
ed and they are now looking up and 
with further purchases in the ensuing 
months. prices are likely to go up. 
This should be considered satisfactory 
considering the' fact that the statu-
tory minimum prices fixed by Pakis-
tan for a quality comparable to As.>am 
Bottom for the current season is very 
much lower. 

nmm~ ~ ~ ~~ f.f; 

~ ~~~ ij; em-if '.!ffilf if 

"¥ <r.r Gflf ~~ ~ l  JR ~  1"J1l"[, ~r  
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;pr ~ 1l  ~  ~ ~ C  'Ii'T ~ an: 
srlfTi1 ~  ,.ft if ~ 'f>T ~r  ~ m.ri 
'Ii'T ~~ ~  ~ ~ i l  ··n? Wf': 
~ ~ ~ it ~ ~ 'PiT lR'f>T">: ~ 
~l w:m-ffi ~  f'f> ~  ij; ~ Cfr., 
~ i  JR 'f>fll+f ~ l  
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Shri Indrajit Gupta: Has the Gov-
ernmeIlll.'s attention been drawn to the 
fact that their own Jute COmmissionec, 
Mr. Janeja, has stated on the 27th at. 
December in a statement in Calcutta 
that t ~ marketing operaJtions to 
which the han. Minis1er referred, have 
COme too late. He said he is not S\l.M 
to what extent the present measures 
would benefit the actual growers 3.1 
they lcight have little stock with. 
them. What is the reaction of the 
Government to tlhis statement? 

SM Manubhai Shah: The point 
was that we were .passing through 
such a great crisis; particula:rly ""hen 
transpont had been held up in Bihar 
in view of the emergency and the 
Pakistani crew strike in Assam. 
Therefore, it was an actual statemenrt; 
of fact that in spite of the best efforts, 
due to circumstances beyond the 
control of anybody, the prices had sag-
ged. But the recent operations that 
have taken place have absorbed more 
than 75 per cent ot the crop. 
Dr. P. S. Desbmuk.h: May I kllDW 
what the Government proposes to do 
to help those growers whose jute was 
sold at ridiculously low prices? May 
I know if there is any scheme? 

Shri Ma.D.ubhai Shah: There is no 
lICherne. 

~1 ~  mo ~ : 'fliT ~ 
<til ~ ~ fit; ~1  if ~  

If;l If<: ~ ~ mit'" ~ VR: ~ 
~ 1 t l ~~~1 t~ 

t ? 
~~~  ~ ~ l i1rt  

l i ~~~m~~ m~  
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~i ~~~~~1 

qr lli"f m.m;r ~ ~ -nlAi t I qi" 
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Shri P. G. Sen: May I know whe-
ther the Government is aware of the 
fact that even when the minimum 
price has been fixed at Rs. 30 PM 
maund of jute, the mills are purchas-
ing at the rate of Rs. 27 and taking a 
receipt for Rs. 30 a maund, and that 
it IS reported that eight lakh to ten 
lakh maunds of Pakistani jute have 
been smuugglcd into t i~ country, 
and that these are the rason. tor the 
downfall of the prices? 

IIfr. Speaker: All this intonnatiOll 
has been given. 

Shrj lIfanubhai Shah: It has been 
given in the statement. 

Shri P. C. BOrooah: May I know 
what was the difficulty experienced 
by the jute marketing society in fix-
ing minimum prices for the growers? 

Shri Manubhai Shah: The co-opera-
tives have really not grown to the 
dimension that is required to handle 
a crop worth about &. 150 crores. 
Therelore, we have been mak:ng 
earnest requests here in this House 
as well as to the State Governments 
that thOSe hon. Members who are 
really interested in this co-operative. 
movement should try to see that the 
co-operatives of growers come up. 
That is the only solINion to this pro-

blem. 

Shrimati knu Cbauavartt1: Is it 
a fact that the operations began too 
late w'th the result that already the 
jute was in the hands of middlemen, 

and, if so, wbat was the cause of the 
delay, and how does it beneflt the 
actual grower? 

Sbri MaD •• hai SbaJl: That i, not 
true. The operations begar. A'lucIl 
earlier than the crop came in the 
market. The emergency intervened, 
much to the distress of all. 

Ace.mmtl.. of Te:dtles Ia IliuqIw' 
Mm. 

+ r Sbri Bade: 
*512 J Shri C. K. Bhattacllary,.a: 

.  ) Sbri Mlilltri: 

L Shrl Ram Ratu G.p&a: 
WilJ the Minister of C_ a .. 
Indu!ltry be pleased to state: 

(a) whether it is a fact that more 
than a lakh bales of textiles are lyinc 
unsold in Kanpur Mills of Utter Pra-
desh; 

(b) whether it is a fact that due t. 
accumulation of stock production has 
been reduced in some Mills; 

(c) whether this crisis is due to 
the comparative high prices of textiles 
produced in Uttar Pradesh; and 

(d) whether it is a fact that people 
are di.<inclined to buy these textiles 
because these are not available at the 
pr;nted prices and sellers charge 
more than the printed price? 

The Mlnillter of InternatiODaI Trade 
in the Ministry of Commerce aM 
Industry (Sbri Manubhai Shah): (a) 
No, Sir. The total stocks, sold and 
unsold are estimated at 36,700 bales 
at the end of December, 1962. 

(b) There has been no reduction ia 
production. 

(c) Does not arise 

(d) No, Sir. The slackness in salea 
has been due to the general effect of 
recent situation in the country and 
part;cularly in the !ia8tern region of 
the country. 

Sbri Bade: Is it a fact that the 
accumulation of lJtocb is due to *he 
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lower prices of cotton which the Gov-
ernment has fixed? 

Shri Manubbai Shah: It has nothifC 
to do with cotton prices. This is the 
movement of cloth. 

Shri Bade: Is it a fact that the 
accumulation is there owing to the 
difficulty in the transport ot goods? 

Shri Manubbai Shah: It is only due 
to panic which was caused. at the time 
of the emergency. Now, the condi-
tions have been restOTed fully. 

Shri S. M. Banerjee: May I know 
whether it is a fact that this little 
accumulation of stock in Kanpur mi,J,1s 
is due to the dwindling posittion of 
e1qlOrt of medium and coarse cloth; 
if so, what steps are being taken to 
see that the exports of these varieties 
are increased? 

Shl'i Manubhai Shah: The hon. 
Member's information was that it was 
one lakh bales. There is a greaJt 
difference between 1 Jakh and 36,000. 
36,000 bales are the normal stockil'llg 
ot all mills in that .area. 

Shri Bade: Is it a fact that such 
accumulation of stock of textile goods 
is there everywhere in the country 
and it has been repoI1ted in <the Press 
that accumulation is going on; if so, 
may I know whether the Government 
is lookin·g into it? 

Shri Manubbai Shah: It is not so. 
The House would appreciate that even 
thought there is a slight accumula-
tion we have pasred the most diffi-
cult' period of our time. 

Shrimati Savitri Nilram: May I know 
whether the textile industry people 
have demanded IIIlly relief from the 
Government on the plea that they 
have got accumuaation of stocks? 

Shri Manubhai Shah: Yes; 1!ley did 
ask for credit facilities. I am glad to 
say that the Reserve Bank liberalised 
the credit and from Rs. 50 crares the 
credit has jumped to Rs. 76 crores. 

-n ~im  ~ : ll ~ 'iff 
~ i l  it~ ~~ flfR'f ~ 3 il ~  if; 

'lfl!T ~t  ~ ;;it ~rl ltc ~  ~trr 
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BoUro Steel Plant 

+ 
(Shri Mantri: 

·503. ~ Shri Bishanehander Sath: 
LShri Rmn Ratan u~  

Will the Minister of Steel and 
Heavy Industries be pleased to state: 

(a) whether any talks have been 
held regarding U.S, aid for the pro-
posed Bokaro Steel Plant; and 

(b) if so, when the work on the 
Project would begin and when the 
Plant will be put into operation! 

The Deputy Minister in the Minis-
try of Steel and Heavy IDdwrtriell 
(Shri P. C. Sethi): (a) and (b). Pre-
liminary negotiations were held with 
the U.S. Agency for International 
Development on the quest!on of U.S. 
finance for Bokaro in May last. 
Following these negotiations the 
Agency for International Develop-
ment of the U.S. Government sent a 
team of experts to undertake a tech-
no-economic survey of the projected 
Bokaro !Plant. The team have com-
pleted their survey and their report 
is awaited on the basis of which a 
final decis!on regarding aid is likely 
to be taken. 

-n ~ : ~  ~ it ~i  

~ <f1ilT ~ mft t ifll'r ... ~ #. 
~~~  

Shri P. C. Sethi: The question of 
amount is not decided; it would be 
fInaliBecl 0111)' after the repol1t ill 
received. 
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Shri K. C. Pant: When does Gov-
ernment expect to receive this report? 

The Minister of steel aDd Heavy 
Indu:stries (Shrl C. Subramanlam): 
It is expected that the report will be 
submitted by March-April, but even 
before that we may know their deci-
sion. 

AccumUlation of Cloth with 
Ahmedabad Te,dUe MWs 

+ 
Shri D. J. Naik: 
Shri Ram Ratan Gupta: 
Shri Mantri: 

·504. 

Shri Bade: 

Wi.1l the Minister of Commerce alld 
Industry be pleased to state: 

(a) whether huge stocks of cloth 
have accumulated with Ahmedabad 
Textile Mills; and 

(b) if SC). the a-ction taken in the 
matter? 

The Minister of Intenaational Trade 
in the Ministry of Commerce ami 
Industry (Shri Manubhai Shah): (a) 
The Textile Industry Un the country 
including specially in Ahmedabad 
recently ~e  the problem of accu-
mulation of stocks. 

(b) Steps were taken to liberallile 
credit facilities available to the Cotton 
Textile Industry and Trade. The 
Gujarat Government have a 9Cheme 
fOT providing bilateral security on 
advances made by balnks to mil:ls in 
that State. These have given lOme 
reJief to the Indu.!try. 

Shri D. J. Nalk: May I know the 
quantity of stocks that accumulated 
w-ilth the Ahmedabad mills? 

Sbrl Manubhal Shah: 118,000 bales. 

~ ~) ~  ~ t if wrir 1ffi'1' 
~i ~r~il i  i l~ l t ~ ~ ~ !!IlIfm 
~ lfW'I' ~~ ~ ~  ~ ~r if.I1JVT 

~) ~r ~  q'rr ~ ~ ~ ~r ~ 

;;;fro flTlti m ~ ~ ~ llire.r '1ft 
i!ft;rn' 'f' 1ft 'FIT ~ ~ ~ 'm 
~ ? 

-it ~ mt!: : ~ 'lft ~ t Cfij 
~ 1  ~  a q'rr i l~ ~ i~ "fRft t I 
~ir ~  ~ tr i ~ ~ ~cr i ~ 

i£if ~~ ~ 'lf1lTiT ~ r  ~ I r~ ffi;;r 

~ IliT ~  liRr<r liT rrl Iff ~  a-"fit; 
~~ l i ~ '!iT ~ ~nt 1fT I 

Shri D. J. Naik: May I know 
whetlher it is a fact that the accumu-
lation of cloth has been on acoount 
of the high prices; and, it so, what 
steps Govermnent have taken to 
reduce the prices? 

Shrl MaIIubhai Shah: This wu one 
of the re8/iOns, but the principal reason 
which I said was recession of trade in 
a very lange area af the country. 
There were some varieties where the 
prices were very high. We made it 
clear .that sellirIig at a lower price 
than the ceiling price was fully pet'-
missible and legal and many mille 
were selling at 10 per cent and 1~ per 
ce~ di.srount. 

~ ~i i 1  ,*0 ~ : 'fll'r 
lit! "T'f ~ f.f ~l t r '1ft ~ ~~  ~ i 

~ lI'lfTt ;;mft ~ ;;rif ~ ~rm ti~ 'lfr 
d ~ if qmr ~  q')-{ m~ i 

iF ~  tr qt <fiJ ""rcrT ~ ;;rif f.f ~l ir 

~~r~  

lifT ~ ~  ~ i ~ l!Frr 
~ I ~i ~~ ~ ~ ~ f'f> ~~r ~ f.fif'lT 
~ flr;:r ~i ~ i~ ~i t ~  tr ~r ~ I 

'l;fJl'Ullii ~i  ~ ~ t, ~u lC ~ 

~ il ~ ~  ~ ~ ~ ~ ~ f.fcr;rr ifI'"f 
~ ~i  I ~ ~~ ~ ~ ifi1 ~~ 
rn ~ I 

Shri ShinJi Bao S. Deahmukll: SiI". 
my question _ about the timin, ot. 
the impart and export. 

Mr. Speaker: There WIIII·no ques-
tion at all. He 11'118 cmly IIhrow1IIc aD 
accusation and not putting tile 
question. 
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'" ~  mo ~  i't ;jf"R"f1 
~ r ~ f.t; t ~ qv:r¢ ~  ~ ~r l a, 
1Iilt, ~  i ~ lfl l li ~ ~r ? 

'" 1f1"" ~ : 'Yl{r<n i ~ ~ 
~  ~~r 'f.T ~ ~ m ~ <mf 
~ ~ ~i I 

SlIri Ran,a: How has the crisis in 
the textile ind'llS'try and the growinlg 
accwnulaticln of stocks affected the 
hancUoom industry? Have Govern-
ment given any attention to that? 

Shri Manubhai Shah: Yes, Sir. That 
was the basic question. Because, we 
were more worried about the hand.-
looms than the cotton textiles. We 
have been giving very liberal credit 
assistance and even more help in 
lifting the stock of handlooms, and I 
am glad that this problem of the 
handloom indu!ltry has practically 
been resolved. 

Shrl Bade: Is it a fact that nowa-
days not only the exports are decrea·s-
ing but even in the home market the 
textiles are not sold and, theref=e, 
there is accumulation of stocks? That 
is the report given by the Textile 
Association of Ahmedabad. 

Shrl Manubhai Shah: No, Sir. As 
a matter of fact. the export of textile 
throughout the world has shrunk 
because the consumer countries are 
putting up their own textile mills. 
This was also due to the non-of'ftak .. 
by East India at 1east for two months. 

IutaUa'tie. of Spiadles by Wlllit 
BeRral GoYeraIR8Ilt 

+ r Silri Taupal Sinrll: 
~ Shri Ram Rata. G.pta: '515. 
L Sltri l\fa,lli.-i: 

Will the ini~ ter of O __ eree aad 

.... lItry be plt-ased te state: 

(a) whether Govel'·nment have per-
mitted ,he West en a~ Government 
to inolai twenty-five thousand spind-
1.. lOT manufactur;n!l cott()n yaI'1l; ... 

(b) if so, to whom these li.cences 
have been ~ en and for what places? 

Tile Minister of IDterna'tlonal Tracie 
I. the MInistry 01 Commerce and 
Industry (Shrl Manubhai Shah): (a} 
Yes, Sir. 

(b) A licence has been issued in 
the name of the Secretary to the 
Government of West Bengal for a new 
unit to be esta'blished at a place to be 
selected by the State Government. 

"'f ~ ~ ll ~ ~1  ~i  (fif> 

'['J ~1 ;;rritm ? 

'" "'1<m ~ ~ ~ r ~  
'!: ~r g, ;it '9'T"'f i:f fm:r <it ~r ;;rr;r 
~i  I 

Shri ShivaRanjappa: May I know 
whether it is under the consideration 
of Government to allot additional 
spindles? 

Shri Manllbhai Shah: We have 
already allDiled 2 million spindles. 

"'f ~  f1:r"l : 'Ffr ~ ~ t 
f'f7 "l">::'fof">: i, 'fo'l'r:' '1fT f1f9:Y ~  ~ 1  

'!: ~l r ~ ~  orTffi <it 3 ~ f.;if ~~  

~ ~ mr: ;, "P1.rr rrQ:T fm:r ~r ~ ? 
"'f ~~ mt : ~ '1T ~mr r 

'11 ~ rrr i:f ~  'H ">:Q:T ~ I ~~  

.. >q"R 'lfr ;p:rr T 1~ 1  ~ I 'fiTi:<f 

~ r 'ffr -;ft f>nrn;q;; ~ r~ ~111  

f>r'f.fr ~ rr  ~  :;n ;q1f'.fr ~ ';'T :;rr ">:Q:T 

~ I 

'" ~ rr~ : f;;r;r mm 
i; mr: if Ifmrrft 'I1''ffiC1 ~ f<'f'lt q"{q1"i'lT 
'lilfr ~ 73''1'*[ 'fTCffrr<Tr ., if.r ir. ifl >:"1' 

"11<'1' it "',"if ... ~  1~ ~ ~  'Ffr ll'i[ 

~  iT l.f,}i1 f:l: 7 

''If 1I"'!"nt ~ : ~  ~i  ifl'l11 ~  
;,;f,., mo; f,;.r 'f<:i[ <iT ~ rr ~ "3''1'F 

~~~ ~ nrri;fT ~r rrrr ~ ~~ ~ 

:.:;-t I 
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Corrupted Sheets 

·506. Shri Bade: Will the Minister 
of Steel ami Heayy IDdIUtr'itw be 
plea:sed to state: 

(a) ,in view of the short supply of 
corrugated sheets what steps ~em­
ment have taken to meet the demand; 

IIJI1d 

(b) whether Government have per-
mitted the Maharashtra Government 
and other States to permit the corru-
gation of black plain sheets by the 
process of fabrication? 

The Deputy Minister In the Minia-
try of Steel and Heavy Industries 
(Shri P. C. Sethi): (a) A monthly 
programme of despatches of GalvaIllis-
ed Corrugated sheets has been fixed 
from July, 1962. to ensure equitable 
distribution of G.C. sheets to all the 
States in prOportion to the load of 
outstanding orders on the Producers. 
However, due to lar.ge opeTational 
Defence demands, this programme of 
despatches to the States has been 
suspended temporarily. It is expected 
that despatches of G.C. sheets to 
States could be resumed by April-
May, 1963. 

(b) No, Sir. 

~ ~ : ~ ~  ~ ~ ~ if 
;;ft ~ r-T'f7 ~ ~ ~ '3"l"f.'r l~­

m ~ <ift ~ ~r ~r ;;miT ~ I 

The Minister of Steel and Heavy 
Industries (Shri C. Subramanfam): 
Black sheets are also in short supply. 
Therefore it ""nnot be done 

~ ... : ~  1 1~ ;crt;,_ '-'; 

':f: lIT-i.". <tt ~ f.r. m r.R ~ ~ l  "itr 
~ :a-if'fi'r ~~i  ~ r of.: ~  'iT 
iIT<i ;piff.r. ~ <nJ"7 ~ ~ ;mor. 'rST 

~~ 'i 

SJui C. SabramaniBm: B.lack sheets 
also [lre r u~re  roT (Ocy-t.;-dn llr ~ 

and if 111O;:c sJJct,ts are diverted for 
OOI'7'I.Lgation PUt'POfCS, to thait extellt 

it will affect other industries which 
will req uil'e these sheets. 

WRITl'EN ANSWERS TO 
QUESTIONS 

Committee for Jute Goods 

·'95. Shri Rameshwar Tantia: WiU 
the Minister of Commeree and IndWl-
try be pleased to refer to the reply 
given to Starred Question No. 14 OIl 
the 8th Nvvember, 1962 and state: 

(a) whether any decision has beeo 
taken by Government about the set-
ting up of a committee to scruttinize 
and register all foreign sale contracts 
for jute goods; and 

(b) if so, the details regarding the 
scope and the constitution of the 

committee? 

The Minister of International Tracie 
in the Ministry of Commeree au 
Industry (Shri Manllbhai Shah); (a) 
and (b). Yes, Sir. The Committee hM 
already been set up. A copy of o.v-
errunent Resolution on the subject is 
laid on the Table of the House. 
[Placed in Library, see No. LT-771/ 
63]. 

Textile MUls 

• ... 96. Shri H. C. Soy: WiLl the 
Minister of Commerce and n ~ 

be pleased to state to what extent 
the textile mills of the country have 
been switched on to meet our defelliCe 
re uirement~  

The Minister of International Trade 
in the in ~tr  of Comm.erce and 
Jndustry (Shri MllRuhhai Shah); (a) 
Pr;:cti'_,·"lI .. U'e ent"·,, ['apacity of the 
woollen industry is being uti·lised to 
moeet defel1C€ requirement.. in full 
Suitable arrangements have beel' 
made ror providing the indu!:llry wi*, 
raw materia),. 

The comparativel:v aller~u ir .. -
ments in cotton tcx1IiJ ell are aJ 00 being 
sunplj,,!! b,' the t~ ti  indlL'rtry i .. 
!!he country to fully mo:et thl' dC'fesee 
req uireme!! t!. 
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Gearing up of Private Sector for 
Defence Production 

*507. 

r Shri Barish Chandra 
Mathur: 
Shri Eswara Reddy: 

"1 Shri Hari Vishnu Kamath: 
I Dr. L. M. SiDghvi: 
L Shri Indrajit Gupta: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) how and to what extent Private 
Sector has been geared up and pressed 
into service for Defence Production; 

(b) wheth& it is in consonance with 
the present Industrial Policy; and 

(c) what plare, if any, the Small 
Scale Industry has in the scheme of 
thi.ngs? 

The Minister of Industry in the 
Ministry of Commerce and Industry 
(Shri Kanungo): (a) The resources of 
the pII'Ii'Vate sector are also being uti-
liBed to the fullest extent possible for 
defence production. Discussions have 
been held with manufacturers to as-
certain the possibilities of the private 
sector undertaking the production of 
defence requirements. The Dia'ectorate 
General of Supplies and Disposa'ls 
have booked the entire production of 
some ,items and, in other cases, per-
suaded the industry to allot a major 
portion of their production for meet-
ing essential demands from ~ 
Defence Services and other civil 
indentors. Detailed studies are being 
made to assess the needed inputs and 
lIIIlcillary requirements for additional 
output to be planned. 

(b) In util;isiJng the re90UJI'ces at. 
the private seclor tor defence require-
ments, tlhere is nothing inoonsistent 
with the Industrial Policy of G0vern-
ment. 

(c) In placement of orders tor 
defence requirements, the Directorate 
General of Supplies and ~ 

has always been following the dec-
lared. policy of Government in enoour-
agLn.g the amaH scale sector to the 
extent it can produce ,goods ot t:M 
reqUJiTed quaility within the period 
specified. For items for Which the 

small scale industry is not able to 
compete with the Large scale indus-
try, a price preference not exceeclinc 
15% is given to the small scaJ.e 
industry. 

Settdng up 01 a Steel Plant by Cze-
choslovakia 

·508. Shri D. C. Sharma: Will the 
Minister of Steel and Heavy Iadas-
tries be pleased to state: 

(a) whether Czechoslovakia has 
offered to set up a steel plant ill 
India; 

(b) whether the offer has been 
considered; and 

(C) if so, the conclusions arrived 
at? 

The Mlinister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
(a) No, Sir. 

(b) and (c). Do not arise. 

Heavy Machide Tools Plant, Ranelli 

r Shri B. K. Das: 
·509. ~ Shri Subodh Hansela: 
L Shri S. C. Samanta: 

Will the Minister of Steel aud 
Heavy Indastries be pleased to state: 

(a) the progress in the Heavy 
Machine Tools Plant at Ranchi; 

(b) whether it will take a verY 
long time for the project to be eco-
nomic and to produce standard heavy 
machine tools; and 

(c) if so, whether it is proposed to 
modify the manufacturing programme 
to make the project viable and eco-
nomical? 

The MiDlster of Steel and Heavy 
Industries (Sbrl C. Subramaniam): 
(a) The detailed project Report re-
ceived from Mis. Technoexport, 
Prague has been scrutinised and it is 
proposed to accept the report for 
implementation shortly; also, Con-
tracts for the supply of plant and 
machinery, consultancy servIces, erec-
tion, supervision, and design docu-
mentation etc. are proposed to be 
finalised within the next three or four 
weeks after negotiation of pricel; with 
Mis. Technoexport, Prague. 
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Levelling and grading of the site of 
the plant has just started. 

(b) and (c). According to the De-
tailed Project Report, the plant is 
scheduled to go into experimental 
production in 1965; it is proposed to 
take up manufacture of 22 types of 
heavy machine tools in this plant. In 
a basic heavy engineering industry of 
this type, there is a fairly lengthy 
initial period of loss. The return on 
investment in this project should., 
however not be assessed merely in 
terms of profit; the saving in foreign 
exchange in the years to come by the 
avoidance of import, the contribution 
to self-sustaining growth that the pro-
ducts of this project will make, and 
the very high degree of advanced en-
gineering skills that will be acquired, 
should also be taken into account. 

There is no proposal, under consi-
deration at present, for modifying 
the manufacturing programme in the 
initial stages. The plant is, however, 
being equipped with versatile machi-
nery and equipment to cope with 
necessary modificat'ons, that may be 
necessary. 

Fertilizea' Plant in Madllya Prade5h 

*510. Shri Hari Vishnu KamatIl: 
Will the Minister of Steel and HeaTY 
Industries be pleased to state: 

(a) whether a final decision has 
been taken with regard to the es-
tablishment of a fertilizer factory in 
the public sector in Madhya Prade!lh; 
and 

(b) if so, the nature and details 
thereof? 

The Minister of Steel and HeaTY 
IBdustriell (Shrl C. Subramaniam): 
(a) Yes, Sir. 

(b) The factory will be set up in 
the public sector by the Fertilizer 
Corporation of India Limited. It will 
be located at Katni and is designed 
to produce, by gasification of IIlack 
coal, 100,000 tons per IUIJIlIm of 
.nitrogen in the form of urea. 

Phyto-ChemicaJs Plant at 
Neriamanplam 

·511. Shri Rameshwar TaIltia: Will 
the Minister of Commerce aDd Ia-
dustry be pleased to state: 

(a) whether any decision has been 
finally arrived at regarding the new 
technological processes to be adopted 
for the Phyto-Chemicals Plant at 
NeriamangaLam in Kerala; and 

(b) if so, the details thereof? 

The Minister of Industry in the 
Ministry of Commerce and IDdWltry 
(Shri Kanuqo): (a) No, Sir. 

(b) Does not arise. 

Raw Materials used by 
Pharmaceutical Industry 

.51Z f Shrl A. K. Gopalaa: 
. L Shri P. KunhaJl: 

Will the Minister of Commerce alld 
Industry be pleased to state: 

(a) whether it is a' fact that prices 
of essential raw materials used by 
pharmaceutical industry such as vita-
mins and folic acid have increased 
abnormally in recent months; 

('b) it so, the reasons therefor; and 

(c) steps proposed to be taken by 
Government to normalise prices? 

The Minister of Industry in the 
Millistry of Commerce and IDd1l8try 
(Shri Kanuqo): (a) to (e). Govern-
ment have received reports that some 
established importers are marketing 
raw materials and ·bulk drugs like 
vitamins, etc. used in formulation 
activity at increased prices. This is 
apparently due to the reduction in 
the quotas of established importers 
made by Government with a view to 
saving foreign exchange and also to 
assist actual users to obtain their 
requirements directly and at reason-
able prices. The present position is 
that the bulk of i:cnports of raw 
materials is made directly by the 
industry and the quantum ot raw 
materials obtained throulh established 
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importers forms a very small per-
centage of the total imports. Conse-
quently the manufacturers have been 
able to maintain the consumer prices 
at reasonable level. It is not, there-
fore, considered necessary at present 
to regulate the supply of raw 
materials by the established importers 
to the manufacturers. 

LeTY of Cess on Indutries 

.513. { r~ P. C. Bonoah: 
Shrl J. B. S. Bist: 

Will the Minister of Commerce 
and Industry be pleased to state: 

(a) whether there is a proposal to 
levy a cess on industries failing to 
export a part of their PI'9duction; and 

(b) if so, what is Government's 
decision in the matter'? 

The Miaister of InteraaUonal Trade 
JIll the' Ministry of Commerce ad 
lDdustry (Shri Manabhai Shah): 
(a) and (b) .• The proposal is still 
under consideration. 

Fall in Export. 

r Shri D. C. Sharma: 
·5lt. ~ Shri Eswara Reddy: 
l Shri Berwa-Kotah: 

Will the Minister of Commerce and 
Indllstry be pleased to state: 

(a) whether it is a fact that exports 
during the period April-September, 
1962 have fallen by about Rs. 33 

lakhs; 

(b) if so, the reasons therefor? 

(c) the steps proposed to be taken 
to iRcrease exports; .Rd 

(d,) the .teps proposed to be taken 
to minimise iMports'? 

TIle Miailiter of IDteraatioaal Trade 
.. tile Mlaistr:r of Commerce aad 
ladusky (Shri Mall.llhai Shall): 
(a) and (b). Xo. S'r. It has increas-
ed to some extent by about Rs. 4 
crore. in the first six months April-

September. 19'62 and to about Rs. 15 
crores in the first nine months April-
December. 1962 as compared to 
corresponding periods last year. 

(c) and (d). A statement is laid 
on the Table of the House. [Placed 
in Library. See No. LT-772/631. 

Export of Coir Products 

1087. Shri Imbichibava: Will the 
Minister of Commerce and Industl'J 
be pleased to state: 

(a) the steps taken by Government 
to increase the export of coir pro-
ducts to foreign countries in recent 
years; 

(b) the quantity of these products 
exported in 19'60-61 and 1962; and 

(C) the foreign exchange earned 
therefrom? 

The Miaister of Interaational Trade 
In the Ministry of Commerce and 
Industry (Shri Manubhai Shah): 
(a) The steps taken to step up exports 
of coir and coir proqucts include 
participating in exhibitions abroad, 
display of coir products in Show 
rooms attached to Indian Embassies 
and Consulates in foreign countries, 
dissemination of publicity literature, 
sending delegations for exploring 
markets, conducting market surveys 
jn foreign countries and affording 
export incentives by making available 
raw materials suCh as sisal yarn, 
dyes and chemicals and essential 
items of machinery against export of 
coir goods under the export promo-
tion scheme. 

(b) and (c). A statement is 
attached [Placed in Lib-.'arll. See No. 
LT-773/6S]. 

kpart 01 Peppel' 

1UII.!HIri lDlWelll ... ..,.: Will tJae 
Minister of C._e ... III • ...., 
be ·pleased to state: 

(a) tlhe quantity and value of .... 
per exported during 1be Secona Fi-.e 
Year Plan perjod; 
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(b) the target fixed for the expoct 
O! pepper during the '!'hird Five Year 
P1an; 

(c) the average annual export at 
present; and 

(d) the steps proposed to be taken 
lily Government to increase the export 
O! pepper? 

The Minister of Interaational Tarde 
i. the Ministry of Commerce and 
ladustry (Shri Manubhai Shah): (a) 

(a) II Plan Quantity Value 
Period (Tonnes) (Lakhs) 

1956-57 15,077 339 
1957-58 13,7U2 284 
1958-59 11.655 246 
1959-60 20,625 820 
1960-61 17,202 851 

(b) The target fixed for the each 
of the first two-years of Third Plan 
Period 1961 and 1962 is Rs. 8 C1'OI'eB. 
The fixing of target for the remaining 
period i.e., 1963 to 1966 is under con-
.idcration. 

(e) The average annual exports in 
the last three years 1959-60 to 1961-
62 53.100 thousands Kgs vdlued at 
Rs. 8.26 Crores. 

(d) Steps such as introduction of 
Compulsory Preshipment & Quality 
Control Scheme under "Agmark " 
conducting of market surveys in 
foreign countries, publicity in U.S.A. 
for increased usc of Pepper, prOOuc-
\ion of a film on Pepper for publicity 
abroad, enrouraging the export of 
pepper in consumer packing and send-
iRg of a Spices E:ooporters De lega,tiOfl 
to stabilise and increa.<;e the e rt~ 

..r p .. pper have bt'en uRdertltken. 

Casllew SlleJl Oil 

1.8'1. Shri Imilichibna: Will the 
Minister of C .... erce aad Inda*r 
b!' !,iea,ed to state: 

t a) the quantity and value of 
cashew shell oil produced in t.e 
country at !IIresent; and 

(b) the stePs taken by Government 
to increase the production of cashew 
shell oil? 

The Minister '" lDdustry ia the 
!WDistl'y of Commerce and Industry 
(Shrt Kanunco): (a) The present pro-
duction of cashew shell oil in the 
country is over 6000 tonnes per annum 
valued at about Rs. 60 lakhs; 

(b) A scheme has been recently 
licensed under the Industries 
(Development and Regulation) Act, 
1951 for the establishment of a new 
undertaking at Quilon, Kerala State 
for 'the manufacture of 3000 tonnes 
per annum of cashew shell oil by the 
solvent extraction process. 

Mechanisation of Coil' Industry 

1090. Shri Imbichibava: Will the 
Minister of Commerce and Industry • 
be pleased to state: 

(n) whether er~ment have any 
scheme to mechanise coil' industry; 

(b) if so, the details thereof? 

The Miaister of Interaational Trade 
in the Mlaistry '" Commerce aacl 
Industry (Shri llanubhai Shah): 

(a) Yes, Sir. 

(b) On third Of the production of 
coil' matting" sector only is proposed 
to be mechanised in a phased manner, 
so as to cause only the minimum dis-
placement of labour. 

Export of Enriaeerln, Goods 

11191. Shri El<wara Reddy: Will the 
Minister of Cemrnerce and Inrlustr,. 
be pleased to statc: 

(a) the target fixed for export Df 
en il ~erin  goods for 1962; 

(b) the valum.. of goods ac\ua-U" 
exported; and 

r r) the value thereof'! 

Tile Mialti1er .f Jater_tio_l Trade 
ia tile IIAlilky ." Ce_ere ...... 
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Industry (Shri Manubhai Shah): 
(a) to (c). A target of Rs. 15'75 
crores has been fixed for export of 
engineering goods for 1962-63 against 
which goods worth Rs. 6'56 crores 
have been exported during April-
November 1962. 

Price of Jute in Andhra Pradesh 

1092. Shri D. B. Raju: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the raw jute produced 
in Andhra Pradesh is included in the 
Raw Jute Buffer Stock Scheme under-
taken by State Trading Corporation; 
,and 

(b) if so, what is the minimum 
.operational price per maund? 

The Minister of lnterl1lltional Trade 
in the Ministry of Commerce and 
Industry (Shri Manubhai Shah): 
(a) Yes, Sir. 

(b) Rs. 26 per maund delivered to 
STC's godown at Calcutta, derived un 
the basis of the operational price of 
Rs. 30 per maund fo:: Assam Bottom 
quality of raw jute. 

PreJerentiial Treatment in Tariff 

1093. Shri Maheswar Naik: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the Government of 
India have urged the Government of 
U.K. and E.C.M. countries for consi-
·deration of a proposal embodying a 
new concept of preferential treatment 
in tariff for the developing countries; 
'and 

(b) it so, what are the salient 
features of this proposal? 

The Minister of ,lntemational Trade 
in the MinIstry of Commerce aDli 
Industry (Shrl MaDubhai Shah): 
(a) and (b). In the context of the 
current negotiations between the U.K. 
and the E.C.M. countries on the U.K.'s 
application for membership of the 
European Ilconomic Community, the 

Government of India have urged for 
the continuance of duty free and 
quota free entry at present enjoyed 
by India in the British market, 
which serves as a healthy pattern of 
trade relationship between a develop-
ing country and an advanced one. 

India, along witli several other less 
developed  countries, has been striv-
ing in the GAlT, Cairo Conference 
on the problems of economic develop-
ment, and the U.N. for better and 
increased access to the industrialised 
markets for her products and has 
asked the advanced countries to \a) 
remove the existing tariff and non-
tariff obstacles to her trade and (b) 
refrain from erecting new ones. 

Nitrolime Fertiliser 

109<1. Shri D. C. Sharma: Will the 
Minister of Steel and Heavy Indus-
tries be pleased to state: 

(a) whether production of nitrolime 
fertilizer has been started at the 
Rourkela Nitrolirne Fertilizer Plant 
on a trial basis; and 

(b) if 50, whether the trial has 
been a success? 

The Millister of Steel and Heayy 
Industries (Shri C. Subramalliam): 
(a) Yes, Sir. 

(b) Yes, Sir. 

Industries Aidin&' Defence Efforts 

1095. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether Government propose 
to provide any incentives to the 
industries directly aiding defence 
efforts; and 

(b) if so, the details thereof? 

The MInister of Industry in the 
Ministry of Commerce and Indwrtry 
(Shri KanUllgo): (a) to (b). The 
industries directly aiding defence 
production will be assisted by way of 
allotment of raw materials-indigen-
ous or imported_nd facility in 
installing . balancing equipment for 
the rn anu actur~ of Defence req uire-
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ments. Information and assistance 
that may be necessary in this regard 
will be provided to the extent practi-
cable by the Department of Defence 
Production. 

Delegations for study of working of 
Industries 

1096 J Shri Vlsbwa Nath Pa.ndey: 
'''\.. Shri Balgovlnd Venna: 

Will the Minister of Commerce aDd 
IRdustry be pleased to state: 

(a) the number of delegations sent 
to foreign countries to study the 
working of heavy as well as small 
scale industries in 1960-61 and 1961-
62; 

(b) the expenditure incurred on 
such delegations; and 

(c) whether these delegations have 
sU'bmitted their reports? 

The Minister of Industry in the 
Minist.ry of Commerce and Industry 
(Shri KanuDl'o): (a) (i) 11 dele-
gations, and 

(ij) 28 Productivity Teams, sent by 
. the National Productivity Council 
under Foreign Aid Programmes. 

(b) The expenditure on the 11 dele-
gations was B.s. 1,98,336'33 nP. 

No expenditure was incurred by 
. the Government of India on the visits 
of the Productivity Teams. 

(c) (i) 9 out of the 11 delegations 
have submitted their reports. Reports 
from 2 delegations are awaited. 

(ii) 23 Productivity Teams have 
submitted their reports. Reports of 
the remaining 5 are under prepara-
tion. 

Fishinr Net-maklac 

109'1'. 8hri KO)'a: Will the Minister 
of Commerce aDd IRdustry be pleased 
to state: 

(a) whether there has been any 
representation to include fishing net-

making in the projects undertaken 
by the Khadi and ViMage Industries 
Board; and 

(b) if so, the decision taken there-
'on? 

The Minister of Industry in the 
Ministry of Commerce and Industry 
(Shri Kanungo): (a) No, Sir. 

(b) Does not arise. 

Manufacture of Coal Washery 
Equipment 

(Dr. P. N. Khan: 
1098. ~ Shri Subodh Hansda: 

l Shri S. C. Samanta: 

Will the Minister of Steel and Heavy 
Indufitries be pleased to state: 

(a) the rea9ClnS ror the 
EJngi.neerirug CorporatJion to 
the manufacturing coal 
equipment; 

Heavy 
take up· 
washery 

(b) whether Heavy Engineering 
Corporation Ltd. will give preference 
to the manufacture of items which 
they contemplated in the beginning; 
and 

(c) what are the advantages ot 
manufacturing coal washery equip-
ment at Ramchi? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
(a) to (c). Capacity already licensed 
to various units in the private sector 
for the manufacture of Coal Washery 
Equipment is inadequate to meet the 
requirements of the country; also. the 
progress made by these units is poor. 
In this context, the Heavy Engineer-
ing Corpol"ation, which is a Public 
Sector Undertakings, has, therefore, 
been entrusted with the manufacture 
of this item to meet the increased 
tal'\get of coal production, laid down 
for the fourth Five-Year Plan period. 

In the man·ufacture of Coal Washery 
Equipment, a few items will be ana-
logous in nature to those to be pro-
duced in the Coal Mining Machinery 
Plant at DUJ\gBpuT and the Heavy 
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Machine BuilWn.g Plant at Ranchi. It 
is only in respect of eertam specia-
lisetl items that the Heavy Engjneer-
iJn« Corporation has to augment its 
capacity by a in~ some balanciJIII 
equipment. A light/medium strw:I-
tura! shop, which is al80 proposed to 
be aet up by the Corporation, wili 
aSltist the manutacture of a few items 
required for Coal Washery Equip-
ment. 

It dB in the above oontext that the 
CQl1lOI1ltion has decided to take on 
the additianaJ item of coal washery 
equipment in the range of manufac-
tlllre at Ranchi and Durgapur. 

Coal MiBHI« Maehinery Plant 

r Dr. P. N. Khan: 
189!1. { 8hri Subodh HlUlllda: 
l Sbri S. C. &manta: 

Will the Minister of Steel aDd BeaTY 
IIIdllStries be pleased to state: 

(a) the reasons fur which the coal 
mirUng mach!i.nery plant at Durgapur, 
will take up only 4 items out of the 
criginal programme of 38 items; 

(b) which are the items that have 
been taken up already; and 

(c) when the other items will be 
taken up? 

The Minister of Steel and HeavY 

Indlllltries (Shri C. Subramaniam): 

(a) tD (c). The plant will go into 

production in progressive stages com-

mencing with comparatively simpler 

items &nd gr3!dually building up to 

lIlore oomp1icated items in the subse-

quent y.ears as experience piCks up. 

Accordingly, four items viz. coal 

cutter, hoisting plant, scraper conve-

yor and coal loader were decided to 

be taken up first; four more ~tems will 

be added in the first three ye&rs of 

production and the remadning ones 

will be added progres3i'Veqthexe-

after. 

Fu1In.ry Ferre Project 

r Dr. P. N. Khan: 
118 •. { Shri Subodh Rusda: 

l Sbri S. C. Salllallta: 

Will the Minister of Steel and ."Y7 
Industries be pleased. to state: 

(a) whether the third staie III 
Foundry Forge Project has bee. 
signed; and 

(b) if not, What are the reasons b' 
delay in this important project? 

The Minister tlf Steel aDd HeaY7 
Industries.! (Shri C. Sa"raJlllUliam.): 
(a) No, SIr. 

(b) When the Detailed Project 
Report for the third stage of the 
Foundry Forge Project, submitted by 
Messrs. Technoexport, Prague, ..,&11 
examined, it was found that there 
was a considerable iocrease in the 
capital cost estimates as compared te 
the estimates contained in the Pn-
liminary Project Report; it Wall alse 
indicated that in addition to the CzeclL 
Credit available for the import at. 
plant and equipment from Czecho-
.slovakia, free foreign exchange 'NiH 
also be required fur the import aI. 
equipment, which Government is find-
ing difficult to meet. A delegation it 
visiting Prague at the end of Jamlary, 
1963 to negotiate and secure l'educ-
tion in the prices etc. before signinlt 
the contract for the third sta,. 
programme. 

Preductloa of Steel 

1101. Shri Sivamurthi Swamy: Wilt 
the Minister of Steel and Rea"y 
Indast.ries be pleased to state: 

(a) the production of steel during 
1960, 1961 and 1962 respectively ia 
the oountry; 

(b) whether all the necessarY 
parts of steel needed for our factories 
are being man~ture  here or im-
ported from foreign countries; 

(C) if SO, how much was imported 
every' year during the above years; 
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(d) Whether any more target of 
work has been ftlxed to meet tile 
emergency situation to build up our 
defence strength.; and 

(e) if not, the reasons therefor? 

The Minister of Steel an. ·Rea...,. 
Industries (Shri C. Subramaniam): 
(a) The production of finished steel 
dW'ing 1960-62 was as follows:-

1960 2.2 mill on lonnes 

1961 2  9 

1962 Cupto Nov., 1962) 3·4 

(b) and (cl. Only a part of the 
country's requirements of steel are 
met by' imports, the rest being sup-
plied from internal production. The 
imports constitute alloy and special 
5teels, production of which has not 
yet started in full. Besides, imports 
lire also arranged to meet the short-
fall in production od'categories like 
plates including tin plates. sheets and 
wire. The imports during the last 
three years were:-

Year Qry. 
(tons) 

Value 
(Rs. in crores) 

1960 I. 14 million tons 96'05 

99'59 

60'93 

1961 1.09 

1962 Cupto Oct.) 0 66 

(d) and (e). To meet the EmCl'gency 
all the steelworks have been directed 
to reach their rated capacity in the 
shortest possible time. In the case of 
public sector projects, in Bhilai which 
had already reached the rated 
capacity, a target of 1.2 million 
tons has been fixed for achievement 
in 1963-64. In.the case of Durgapur 
and RourkeLa, as the plants have not 
achieved the rated capacity, a target 
Of 100 per cent of the rated capacity 
ibas ·been fixed for achievement in 
1963-64. 

As regards alloy aJld special ateels, 
demand for which is being at present 
mostly met from imports, a C0m,-

mittee has been appointed to eDmine 
how best the e:rUting facilities can 

be utilised. Besides, energetic It. 
are beil1lg taken to ensure that pro-
duction of this type of steel is under-
taken in sizable quantitiee ill. •• 
shortest possible time. 

e411~el s ef Tracks 

11ft. Shri Mall_war Naik: Wiii 
the Minis1:N of Steel ami HeaYJ' 
Indnstries be pleased to &tate: 

(a) whether Government have 
as9ClSSed the additional requiremenjlll 
of tru.cks n.eoess.itated by the 1!'Il'IeI:'-
gency; 

(b) what was the plan provisiloft 
for tihis purpose; 

(c) whether wy additional torei.pa 
assistance has been secured an this 
account both in the public and JilI'i-
vate sectors; and 

(d) how soon the additional produc-
tion is expected to be put mto actual 
use? 

The MiDistel' of Steel and BeaYJ' 
Industries (Shrl C. Subramaniam): 
(a) to (d). The ThUJ'd Plan taT-get ror 
commercial vehicles, trucks and 
buses is 60,000.' The requirements at. 
trucks. in the context of the present 
emer~enc  from time to tin'le are 
under constant review and neoesaary 
steps for meeting' these requiremen4111 
have been and are bein.g taken. 

Import of Machinery and Plaat 

1103. Shri G. Mohanty: Win the 
Minister of Steel ud Heavy 1DdDI-
tries be pleased to state: 

(a) whether the maclli.nery and 
plant valued at Rs. 8 crores have 
recently been purchased from abroad; 
and 

(b) if so, for what pll.I'lQe this 
machinery i.oI intended to be utiliRd 
'/loud in which of the States? 

The MlDJster 01 Steel aDd BeaYJ' 
bldutriee (Shrl C. SallnmIDhm): 
(a) and (b). Yes, Sir. The Heavy 
Engineering Cozporation Ltd., _ 

imported plant and rnacbiDery wwdl 
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Rs. 8' 38 crores viz. Rs. 4' 95 crores 
from ~i a for their Heavy Machine 
Building Project, Ranchl, Coal Mining 
Machinery Project, Durgapur and 
Rs. 3.43 crores for the Foundry Farge 
Project, Ranchi, from Czechoslovakia. 

Colr Industry in 0rHa 

11M. Shri G. MohaDty: Will the 
Minister of Coumu!ree aDd Ind1lStry 
be pleaged to state: 

(a) the amolm1: invested by the 
Coo Board in organising coir industry 
in Orissa; 

(b) the maWn centres of their a.ctivi-
ties in Orissa; and 

(e) the amount proposed to be di9-
bursed for 9Chemes to be executed in 
Orissa out of the amount of Rs. 3.2 
crores provided. for the Third Plan 
period? 

The MiDlster of 1Dtema.'tionaI Trade 
ia the MbU8try of Commerce aDd 
Industry (Shrl MaDubhai Shah): (a) 
The Coir Board has not invested any 
amount ill Orissa, as the development 
of the industries is the responsibility 
of the State Govenunent 

(b) Six co-aperative sOcieties are 
functioning in Sanjam, Purl and 
Cuttack districts. 

(e) A sum al Rs. 3 lakhs ih.as been 
aLlotted for development of the indwt-
try in Orissa, out of the allotment for 
1he 'I'hdm"d Plan. 

r Shri K. L. More: 
1115. ~  Shri Sabodh BIUI8da: 

L Shri S. C. Samalita: 

Will the Minister of Steel aad Rea..., 
IJadustrles be pleased to state: 

(a) the detafls and annual budget 
of the Hi.ndustan Design Orga.niaatiaD; 
IU1d 

(b) .... hether the ....-aees at the per-
sonnel of the ~nisatl n are charged 

in a separate ac.oowl.t or to the revenue 
expenditure? 

The MinIster 01 Steel aDd Rea..., 
lDdustries (Shri C. Subramanfa.): 
(a) The Centra:! Design Bua-eau, the 
desi.gn organisation of Hindustan Steel 
Limited, acts as consultiIng engineers, 
and its work includes the preparation 
of project reports, preparation of 
tender documents for inviting tenders 
for expansion, scrutiny of tenders and 
recommendations for placement of 
orders, approval of final layout and 
arrangement drawings before manu-
facture of plants, approval of detailed 
working drawings for civil engineer-
ing works and for erection, overall 
planning and coordination of the work 
of equipment suppliers and various 
agencies engaged at site. 

The revised budget estimate for 
1962-63 of the organisation is Rs. 17.86 
lakhs. 

(b) Wages at personnel are booked 
to a separate account, but form part 
of the expenditure of Hindustan Steel 
Limited. 

Machine Tool Plant in Kerala 

1106 f Shri A. K. Gopalan: 
.\ Shri P. Kanhan: 

Will the Minister of Steel and Reavy 
Industries be pleased to state: 

(a) whether GQvernment have any 
proposal under consideration to set up 
a machine tool plant in Kera1a; 

(b) ~  so, the details thereof; 

(e) the estimated cost thereof; and 

(d) wnether any site has been 
selected to locate the proposed plant? 

The MiDWer of Steel and Heavy 
Industrie!l (Shrf C. Subramaniam): 
(a) to (d). Government have under 
consideration a proposal to establish 
8lI1Other machine tool factory in the 
pu.bl.ic 3OCtor. The feasibility at looat-
ing the factory in KeraLa is l:Jein« 
examined. The factory wUl have a 
capacity at 1,000 standardlmediiumt 
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heavy machine tools per annwn. It 
is proposed to manufacture Horizontal 
boring machines, mdiaol drills, produ.c-
tion jig borers, j1g boring mnchines 
and special purpose machines. The 
estimated cost of the project is 
Rs. 7.50 crores with a foreign exchange 
<-'ontent of Rs. 1. 75 crores. N a site 
has so far been selected for the pro-
posed factory. 

Export of Spices 

1107 (Shri A. K. Gopalan: 
. 1 Shri P. Kunhan: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) the steps taken by Gowrnment 
to increase the export of spices during 
the Thil'd Plan period; 

(b) whether as a result of these 
steps there has' been any increase in 
the export of spices; and 

(c) if so, to what extent? 

The Minister of Interaational Trade 
ill the Ministry of Commerce and 
Industry (Shri Manubhai Shah): (a) 
The Government of India have con-
stituted the Spices Export Promotion 
Council to promote exports of Spices. 
Compulsory Quality Control and Pre-
shipment Inspection Scheme for 
('xport of Spices has been introduced. 
A publicity programme for popal-aris-
ing increased use of Spices in U.S.A. 
has been taken up by the COuncil. 
Besides these. i«l1e of special foldel'S, 
conductin', : J1 :'.: '. surveys, bringing 
out a spices buHetin etc. have also 
been undertaken by the Council. A 
seven Member Spice.s Trade Delega-
tion visited Middle East. continental 
countries and U.K. for exploring new 
Markets and to stabilise the existing 
ones. 

(b) and (e). Yes, Sir. Exports a!. 
Spices have risen from RE. 16.6 
crores in 1960-61 to Rs. 17.6 crores in 
1961-62: the increase works out to a 
crore of rupees. 
2555(Ai) LSD-3. 

PUWC1' Transformer Factory at 
Ankamali 

1108 J Shri P. Kunhan: 
. l Shri A. K. Gopalan: 

Will the Minister of Steel and Heavy 
Industries be pleased to state: 

(a) the progress that has been made 
ill the setting up of the Power Trans-
former Factory at Ankam2li III 

Kerala; and 

(b) whC'1l the factory is expected to 
go into production? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam) : 
(a) A licence has been granted under 
the Industries (Development and 
Regulation) Act, 1951 to Shri N. J. 
Nair for manufacture of heavy trans-
formers for a range of 15.000 KVA 
during the first phase of 2 years to 
be increased to 50,000 KV A in 3~­
years. The Govemment of Kerala u; 
also participating in the venture. The 
terms of coLlaboration with Messrs. 
Hitachi Limited of J,aDan have been 
approved by Government of India. 
The agreement executed between the 
three parties is under examination. 
Action to rej!ister ·the company and 
to issue the capital is in prollI'ess. 

(b) The factorv is expected to go 
into production durrng 1965. 

Import of SuPerior Coal 

1109. Shri Maheswar Naik: wm the 
Minister of Steel and Heavy Indus-· 
tries be pleased to state: 

(a) whether it is a fact that Gov-
ernment are now considerin£ the 
recommendation of a team of foreiJen 
experts to import superior grade coal. 
and bJend it with indigenously avail-
able varieties for use ,in the Dublic 
undertakings in the country: 

(b) if so. what is the decision: anGl 

(c) what is the foreign exchange 
requirement for the purpose? 
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The Minister of Sted and Heavy 
Industries (Shri C. Subramaniam): 
(a) No, Sir; no team of foreign 
expects has made any such recom-
mendation. 

(b) and (c). Do not arise. 

Marine Diesel Engines 

1110. Shri Maheswar Naik: Will the 
Minister of Steel and Heavy Indus-
tries be pleased to state: 

(a) whether it is a fact that Gov-
ernment have decided to issue licences 
for manufacture of marine diesel 
engines for mechanising fishery craft 
with the collaboration of foreign 
firms: 

(b) if so, the targets fixed for the 
purpose; and 

(c) what as the shape of foreign 
collaboration so far arranged? 

The Minister of Steel and Heavy 
lDdustries (Shri C. Subramaniam): 
(a) to (c). Government had issued 
IIOme time back a licence for the 
manufacture of marine diesel engines. 
The licence has been revoked because 
the firm has not made any progress. 
There are four firms in the private 
.ector which have been licensed under 
the Industries (Development and 
RegulatiOlIl) Act, 1951, for the manu-
facture of internal CQmbustion eIl!gines. 
These firms are in a position to offer 
the marine version of these engines 
for fitment to fishing crafts. These 
firms are COllaborating with foreign 
firms on royalty basis. At preseIllt, a 
proposal. from anJOther firm for the 
manufacture of marine diesel engines 
is under consideration. 

No separate target has been fixed 
for this industry. 

Production in Steel Plants 

r Sbri Hari Vishnu Kamath: 
1111. ~ Shri Ram Ratan Gupta: 

L Shri Mantri: 

Will the Minister of Steel and 
Heavy Industries be pleased to state: 

(a) the comparative figures of pro-
duction in Bhilai, Rourkela and 

Durgapur Steel Plants during the 
months of November and December, 
1962 separately. 

(b) whether steps have been or are 
being taken to step up production in 
all the three plants; and 

(c) if so, the details thereof? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
(a) The comparative figures of steel 
ingot production in the R.S.L. plants 
during November and December, 1962 
were as below:-

(In metric tonnes) 
Bhilai Durgapur Rourkela 

November, 1962 90,300 
December, 1962 95,600 

(b) and (c). Steps have been taken 
to augment production in the H.S.L. 
plants. These include strict coordi-
nation and synchronisation in the 
planning of production, constant watch 
on the yield figures, supply of addi-
tional handling equipments and re-
moval of de1ays in the procurement 
of spare eq.uipments and materials. 
In addition, periodical meetings of 
the heads of Departments are held 
regularly to solve ,problems and to 
take quick decisions with a view to 
cut delays. 

Manufacturing Plant for Industrial 
Gears at FaridablUl 

1112. Shri Rameshwar Tantla: Will 
the Mindster of Steel aDd Heavy 
Industries be pleased to state: 

(a) whether it is a fact that a man~ 
facturlng plant for Industrilll Gears 
is to be set up at Faridabad; 

(b) if so, what are the full details 
regarding its cost, foreigr. collabora-
tion and the time by which the plant 
is to go into production; and 

(c) how the present requirements 
are being met? 

The Minister of Steel and Heavy 
Indu.'ltries (Shri C. Subramaniam): 
(a) Yes. Sir. 
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(b) The proposed investment in the 
project is stated to be of the order of 
Rs. 2 crores. The foreign collabora-
tion terms are still under examina-
tion. According to the licence issued:, 
the plant is pequired to .go into pro-
duction by the end of June 1963 

(c) The present requirements of 
gears in the country have not been 
separately assessed. In so far as the 
main manufacturers of automobiles 
are concerned, they are either already 
equipped or are equipping themselves 
to manufacture their requirements of 
gears. The requirements of other 
industries are met through imports to 
the extent these are not available 
indigenously. 

Ban on Indian Films in Pakistan 

1113. Shr! Rameshwar Tantia: Will 
the Minister of Commerce and in-
dustry be pleased to refer to the 
reply given to Starred Question No. 
852 on the 7th September, 1962 and 
state: 

(a) whether any reply was re-
ceived from the Govenunent of 
Pakistan in regard to the aide 
memoire of the Indian High Com-
missioner relating to the ban on 
Indian Films in Pakistan; and 

(b) if so, the peactions of the 
Pakistan Government to the aide 
memwe? 

The Minister of Iniemational Trade 
In the Ministry of Commerce and in-
dustry (Shri Manubhal Shah): (a) 

Yes, Sir. 

(b) The Pakistan Government did 
not agree to lift the ban. 

Central Drug Re-control Institute 

• 1114. Shri Rameshwar TanUa: Will 
the Minister of Commerce and In-
d.ustry be pleased to state: 

(a) whether any decision has been 
taken regarding the setting up of 
the Central Drug Re-control Insti-
tute; and 

(b) if 50, the tull details thereof? 

The Minister of Industry in the 
Ministry of COmmerce and Industry 
(Shri Kanungo): (a) Yes, Sir. 

(b) It has been decided that as the 
existing facilities for control of 
quality drugs are considered ade-
quate, the question of establishing 
recontrol institute would be consi-
dered after the public sector drll ~ 
manufacturing units under the Indian 
lliugs and. PharmaceuticaL, Ltd. go 
into production. 
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Heavy Electrlcals Ltd., Bhopal 

1116. Shri S. M. Banerjee: Will the 
Minister of Steel and Heavy Iadns-
tries be pleased to state: 

(a) whether productiOn in HeavY 
Electricals Ltd. at Bhopal has gone 
up during the past six months; 

(b) if so, to what extent; 

(c) whether some of the defence 
items are also to be manufactured in 
Heavy Electricals Ltd., Bhopal; and 

(d) whether a final decision has 
been taken in this regard? 

The Minister of. Steel and Heavy 
Industries (Shri C. Subramaniaml: 
(a) Yes, Sir. 

(b) AD increase of about Rs. 15 
lakhs in the value of completed pro-
ducts during the period October-



Written Answers JANUARY 25, 19153 Written Answers 

December, 1962 was achieved a~ com-
pared with the production during 
the period April-June, 1962. 

(c) No, Sir. 

(d) Does not arise. 
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GrollDtinut 011 

1118. Shri P. Venkatasubbalah: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether H is a fact that the 
groundnut oil by the State Trading 
Corporation, through cooperative in-
stitutions ~s Inot being e~rte  89 

contemplated originally; 

(b) if so, the reasons therefor; 

(c) whether it is a fac#t that 8 con-
sortium has 'been nominated to dis-
pose of the oil; and 

(d) if so, on what baSis this con-
sortiwn has been nominated? 

The Minister of Intemational 
Trade in the Ministry of Commerce 
and Industry (Shrl Manubhal Shah): 
(a) and (b). Only a small quantity 
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of groundnut oil procured by State 
Trading COI'poration from the co-
operative organisations has not been 
exported. 

(e) and (d). This quantity is being 
sold to the Consortium of Soap Manu-
facturers for export of an equivalent 
quantity oj groundnut oil. 

Manufacture of High-scale Com-
municatious Receivers 

1119 f Sllri Bishancbander Seth: 
. l Shri Rameshwar Tantia: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it is a fact that high-
scale cO'mmunieation receivers will 
be manufactured in India; 

(b) if so, when; and 

(e) whether they will be manufac-
tured in Public or private sector? 

The Minister of Industry in the 
Ministry of Commerce and Industry 
(Shri Kanungo): (a) Yes, Sir. 

(b) and (c). Mis Bharat Electronics 
Ltd., Bangalore are at present manu-
facturing general purpose communi-
cation receivers. They also propose to 
manufacture various types of high 
grade receivers required by the coun-
try and negotiations with various 
foreign companies for manufacturing 
different types are in progress. 

Export of Tobacco to Europe 

1120. Shrimati Vimla Devi: Will 
the Minister of Commel'ce 8.DII ID-
dustry be pleased to s;.ate: 

(a) whether the scope for larger 
tobacco export to Europe has been 
examined by Government; and 

(b) if so, the steps proposed to be 
taken in this connection? 

The Minister of IDternational Trade 
in the Ministry of Commerce and 
IDdustry (Shrl Manubbai Shah): (a) 
Yes, Sir. 

(b) Special allotment of fertilizers 
to agriculturists has been sanctioned 
to increase the productivity; 

Efforts are being made to produce 
non-traditional types of tobacco; 

A special West German Tobacco 
Project has been undertaken to grow 
tobacco suitable for export to West 
Germany. 

Export of Cashew Kernels 

1121. Shri Imbichibava: Will the 
Minister of Commerce and IDdustry 
be pleased to state: 

(a) Wlhat steps have been taken l' 
Government to increase the export 
of cashew kernels: 

(b) whether as a result of these 
steps there has been any increase in 
the exPOrt of cashew kernels in re-
cent years; and 

(C) if so, to what extent? 

The Minister of International Trade 
in the Ministry Of Commerce and 
Industry (Shri MaDubhai Shah): (a) 
Steps such as setting up a separate 
Council for promotion of exports of 
cashews, arrangements for the im-
port of raw cashew nuts, supply of 
tinplate and box-STtrapping to ex-
porters participating in International 
Fairs and Exhibitions, conducting 
market survey and sending of Trade 
Delegations abroad have been taken 
up by Government to increase ell:-
ports of cashew kernels. 

(b) and (c). Yes, Sir. Exports of 
cashew kernels rose from 38,789 
thousand kgs. valued at Rs. 16 crores 
in 1959-60 to 41.755 thousand kgs. 
valUed at Rs. 18 crares in 1961-62. 

Salt Board 

f Shri P. Kunhan: 
112.2. 1. Shri A. K. Gopalan: 

Will the Minister of Commerce 
and IndWitry be pleased to state: 

(a) whetiher it is a fact that the 
fonnation of the Salt Board has been 
deferred; and 
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(b) if so, the reasons therefor? 

The Millister of Industry in the 
Ministry of Commerce and Industry 
(Shri Kanungo): (a) Yes, Sir. 

(b) The main reasons for which 
originally it was proposed to set up 
a Statutory Central Salt Board were 
to minimise the delay in the execu-
tion of capital and maintenance 
works, to grant financial help in the 
form of loans to salt manufacturers 
and to promote labour welfare mea-
sures. The question of setting up the 
Board was reconsidered and, for the 
following reasons, it was being de-
decided that the proposal be kept in 
abeyance for the time being: 

(1) Steps have been taken to ac-
celerate the pace of execu-
tion of development works 
and of labour welfare mea-
sures' by laying down the 
principles to be followed in 
the execution of these works 
in the various categories of 
salt works. The extent to 
which such works may be 
financed from Salt Cess pro-
ceeds in the various categor-
ies of salt works has ·aIso 
been clearly ladd down. 

(2) 

(3) 

The procedure for the grant 
of loans to licensed salt 
manufacturers for develOP-
ment purposes has been 
simplified, so that the Salt 
Commissioner, may himself 
sanction loans up to Rs. 5,000 
illl consultation with the 
Director of Industries of the 
State concerned and up to 
Rs. 25,000 in 'consultation 
with the Regional Advisory 
Boards. 

As the Central and Regional 
Advisory Boards for Salt are 
being continued, it was felt 
that dti would be wise to 
avoid another body being set 
up in the form of a Statutory 
Board, particularly when the 
.proceeds from tlhe Cess are 
likely to be somewhat less 
than anticipated earlier. 

Pig lroD! Plant in Andllra .l'radesh 

1123. Sbri Eswara Reddy: Will the 
Minister of Steel aDd Heavy Indu-
tries be pleased to state: 

(a) whether Government have since 
completed the examination of the 
Andhra Pradesh Industrial Corpora-
tion's proposal for setting "up a pig 
irOn plant; and 

(b) if so, the nature of decision ar-
rived at? 

The MinIster of Steel and Heavy 
Industries (Sbrl C. Subramaniam): 
(a) and (b). The proposal has been 
approved in principle. 

Heavy Electricals Plant at 
Ramacbandrapuram 

1 ~4  Sbri Eswara Reddy: Will the 
Minister of Steel and Heavy Iadus-
tries ,be pleased to state: 

(a) the progress made up to date 
regarding the Heavy Electricals 
Plant at Ramachand,rapuram, Andhra 
Pradesh; 

(b) whether the time schedule for 
various works has been drawn up; 
and 

(c) the amount spent 50 far for 
the project? 

The Minister of Steel 8D.d Heavy 
Indlllitries (Shri C. Subramaniam): 
(a) Certain preliminary works at the 
project site including levelling of the 
factory area, construction of the 
railway siding, roads, Artisans Train-
ing School, workshop, !hostel and some 
residential quarters are in progress. 

(b) The Detailed Project Report 
for the Plant has been received and is 
under examination. Time schedules 
for the various works will be drawn 
up afte«' the project report is 
accepted. 

( c) About Rs. 90 lakhs. 

Fertilizer Plant at Kotbagudlum 

1125. Sbri Eswara Reddy: Will the 
Minister of Steel and Heavy IndaB-
tries be pleased to state: 
(a) the reasons for the delay in 

starting the Civil Engineering works 
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for the establislunent of a fertiliser 
plant at Kothagudium, Andhra Pra-
desh; and 

(b) whether the plant can go into 
commission by the end of the Third 
Plan at the present pace of work? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
(a) Civil wroks could not be started 
because the party has not been able 
to obtain possession of the land yet. 
This difficulty will be overcome soon. 

(b) It is expected that the plant 
will go into production in 1965-66. 

Export of Khadi to America 

1126. Shri P. Venkatasubbaiah: 
Will the Minister of Commerce and 
Indu'stry be pleased ~ state: 

(a) whether it is a fact that there 
is a proposal to export Khadi on a 
large scale to the United States of 
America; and 

(b) if so, the details thereof? 

The Minister Of Industry in the 
Ministry of Commerce aDd Industry 
(Shri Kanungo): (a) Yes, Sir. 

(b) Two contracts .have been sign-
ed by the Bombay SUburban Village 
Industries Association, Bombay, on 
behalf of the KNdi and Village In-
dustries Commission with two cor-
porations in U.S.A. for the export of 
cotton and silken khadi to that coun-
try. Thbc agreements provide for 
export of abom 152 lakih metres and 
25 Ia.k:h metres of cotton and silken 
k1hadi respectively over a period: at 
ten years beginning from 1962-63. 

Oil Milling Industry 

1127. Shri Blsbanchander Seth: Will 
the Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that Gov-
ernment are considering a proposal to 
set up a high-power committee to in-
quire iIlto the disorganised state of oil 
milling iadustry in the country: 

(b) if so, W 11"11 i ~ is likely to be 
set up; and 

(c) what were the reasons 
setting up .such a committee? 

for 

The Minister Of Industry. in the 
Ministry Of Commerce and Industr,-
(Shri Kanungo): (a) Yes, Sir. 

(b) The proposal is still under con-
sideration and a final decision has yet 
to be taken. 

(e) The Development Council for 
Oils, Soaps and Paints had reco'ffi-
mended that a high-power committee 
may be set up to examine the oil 
milling industry from the tcchno-
economic point of view in order to 
place it on a sound footing. 

Issue of Industrial Licences 

1128. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) how many applications for in-
dustrial licences were received dur-
ing the period January, 1962-Decem-
ber, 1962 requesting for sanction for 
setting up of new industries; 

(b) how many of them were grant-
ed and how many rejected; and 

(c) what were the main industries 
permission for the setting up of which 
has been (i) granted and (iil refused? 

The Minister ot Industry in the 
Ministry of Commerce and Industry 
(Shri Kanungo): (a) 1,676 applications 
were received during 1962, request-
ing grant of licences under the Indus-
tries (Development and Regulation) 
Act, 1951, for the setting up of new 
industrial undertakings. 

(b) Licences were issued in the case 
of 147 applications and letters of in-
tent. that is, letters conveying con-
sent to issue licences subject to ful-
filment, by applicants, of certain con-
ditions, were issued in the case of 24 
applications. 00 application.q were 
rejected. In 13 cases awlicants either 
withdrew their applications or were 

\ 
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advised that their projects did not 
require licences under the Act. 

(c) Information regarding the in-
dustries for the setting up of which 
licences have been issued, is available 
in the weekly "Bulletins of Industrial 
Licences, Import Lkences and Export 
Licences", the monthly "Journal of 
Industry and Tradc", and also in the 
wcekly "Indian Trade Journal", copies 
of which are available in the Library 
of the House. As regards rejections, 
this includes most of the industries 
included in the Schedule to the Indus-
tries (Development and Regulation) 
Act, 1951, since applications are re-
jected not only because adequate capa-
city has already been licensed, but 
also because occasionally the schemes 
are not found to be technic'ally sound. 

Increase in Production and Exports 

1129. Shri Sham Lal Saraf: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) in what manner the following 
Imtitutions have been galvanised in 
o,.der to have a full bearing upon the 
qualitative and quantitative improve-
ment in our exports: 

(i) National Productivity Council; 

(ii) Quality Control Organisation; 
and 

(iii) Indian Standards In9titute; and 

(b) whether this effort has borne 
results in creating a tempo for increas-
ed qualitative production within the 
country? 

The Minister of International Trade 
(Shrl Manubhai Shah): (a) and (ob). 
A Statement is laid on the Table of 
the House. [Placed in Library. See 
No. LT-774/631. 

TractOI'll from Russia 

1138 { Shri Yashpal Sinch: 
. Shrl BishaDchander Seth: 

Will the Minister of Commerce and 
bldustry be pleased to state: 

(a) whether it is a fact that Soviet 
Union has offered to supply IIOme 

modern tractors at concessional rates. 
to increase agricultur,al production in 
India; 

(b) if so, whether any pact has been' 
signed and if so, the details thereof; 
and 

(c) which are the States who have 
shown their willingness to USe them 
for the increased agricultural pro-
ductio!1? 

The Minister Of International Trade 
in the Ministry of Commerce and 
Ind'ustry (Shri Manubhai Sahah): (a). 
A limited number of tractors are 
being imported fram U.S.S.R. as per 
the trade agreement between India 
and U.S.S.R. e~e imports are on 
commercial basis. There are no offers 
for supply Of tractors at concessional 
rates. 

(b) Does not arise. 

(c) Tractors imported are distri-
buted through the commercial agents 
to 2!griculturist.s all over India. 

Fire in Sindrl Fertilizer Factory 

1131. Shri P. C. Borooah: Will the 
Minister of Steel and Heavy Indus-
tries be pleased to state: 

(a) whether it is a fact that a big 
fire destroyed five of the 15 Illan store 
sheds of Sindri Fertilizer Factory on 
the night Of December 28129, 1962; 

(b) if 50, the extent Of damage 
caused by the fire; and 

(C) the cause of the fire? 

The Minister of Steel and Heavy 
Industries (Shrl C. Subramaniam): 
(a) There was a fire accident in the 
Sindri Fertilizer factory on the even-
ing of 28-12-1962, which affected p.art 
Of the materials stored in five out of' 
t.he fourteen sheds of the Central 
Warehouse building. 

Ib) There was some damage to the 
Warehouse building and some items of 
stores were destroyed. The exact 
extent of the damage is being asses-
sed. On a rouih computation, the-
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damage would be about Rs. 4 lakhs. 
The materIal was all insured and the 
dama!:e did not include any material 
whlcn wa'S critic.al and the loss of 
which would affect production. Full 
production is being maintained. 

lC) The fire w.as caused by sparks 
prodll&ed during welding operations 
earned OUt in the Warehouse. Res-
ponsibility will be fixed in due course 
and action taken. 

Export of Fish 

1132. Shri is wan ~  Roy: WiIJ the 
Minister of Commerce and IndustrY 
be Dleased to state: 

(a) whether it is a fact that export 
of fish declined in 1961 in relation to 
1960; and 

(b) if so, whether any step has been 
taken for improvement of the export 
Of fish? 

The Minister of International Trade 
in the Ministry Of Commerce and 
Industry (ShIi Manubhai Shah): (a) 
Yes. Sir. There is a slight faH in the 
export of fish and fish preparations in 
the year 1961 as compared to the year 
1960 

(b) For improving exports Of fish 
the foHowing steps have been taken: 

1. Export incentives have been 
liberalised. 

2. Additional Freezing and Cold 
Storage facilities are being 
provided to the processors and 
exporters of fish. 

3. Mechanisations of fishing crafts 
is being undertaken. 

4. Difficulties relating to export of 
dried fish and prawns have 
respectively been. taken up 
with the authorities in Ceylon 
and Burma and provisions 
have been included in this re-
gard in the recent India-
Burma and India-Ceylon 
Trade Ae;reements. 

Purchase Of Textile Machinery 

1133. Shrl P. C. BoroOah: Will the 
Minister of Commerce aDd. Inlllustry 
be pleased to state: 

(8) whether a delegation of Japanese 
textile machinery manufacturers visI-
ted India to discuss with Government 
steps for the speedy utilisation of the 
10 million credit given by J8!pan to 
India for purchase of textile machi-
nery; and 

(b) if so, what decisions were taken, 
in consultation with the delegation? 

The Minister of International Trade 
in the Ministery of Commerce and 
Industry (ShIi Manubhai Shah): (a) 
Yes, Sir. 

(b) A general review of the pro-
gress of the utilisation of the credit 
was made. The position was found 
to be generally satisfactory. 

Export of Oiiseeds 

1134. Shri Dinen Bhattacharya: Wi!1 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether it is a fact that the 
export of oilseeds ha,S registered a 
1a1l in recent years; 

(b) if so, the reasons therefor; 

(c) the volume and value of export 
for the last four years; and 

(d) the steps taken by Government 
to step up the export of oilseeds? 

The Minister of International Trade 
in the Ministry Of Commerce and 
Industry (Shri Manubhai Shah): (a) 
No, Sir. 

(b) Does not arise. 

(e) The volume and value of ex-
port for the last four years are as 
under:-

Year Quantity in 
tonnes • 

1959 28974 
1960 41393 
1961 34951 
1962 30822 
Oan-Oct) 

Value in lakhs· 
ofR. 

247 
404 
421 
358 
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(d) Export control on oilseeds has 
been relaxed. H.P.S. groundnut ker-
nel and H.P.S. groundnut-in-shell are 
now licensed freely; export of mus-
tard seed is also licensed freely with-
in a ceiling; and export of sesamum 
seed, Kardi seed and Nigerseed bias 
been decontrolled. 

ScOoter Factories 

1135. Drl L. M. Singhvi: Will the 
Minister of Steel and Heavy indus-
tries be pleased to state: 

(a) whether' any licences have been 
granted for Scooter Factories during 
the last year; and 

(b) if so, the basis and criteria 
thereof along with details of licences? 

The Minister Of Steel aDd Heavy 
Industries (Shrl C. Subramanlam): 
(a) No, Sir. 

(b) Does not arise. 

Shortage Of Pig Iron and Coal in 
Gujarat 

1136. Shri D. J. Naik: Will the 
Minister of Steel aDd Heavy indus-
tries be pleased to state: 

(a) whether it is a fact that the 
Engineering Lndustry in Gujarat is 
experiencing shortage of pig iron and 
coal; and 

(b) if sO, what steps have been 
envisaged to remove the shortage? 

The M'mister Of Steel and Heavy 
Industries (Shri C. Subraman.ian): 
(a) and (b). There is a shortage of 
pig iron all over the country, indud-
ing Gujarat. Efforts are being made 
to increase availability on a perma-
nent basis. To overcome the imme-
diate difficulties in-Gujarat a ~cia  
allocation of 2200 MjTonnes of pig 
iron has been made for that State. 
. The engineering industriei do not 
have any serious problem in regard 
. t'O coal supplies. 

Synthetic Rubber Production 

1137 J Shri A. K. Gopalan: 
'LShri P. Kunhan: 

Will the Minister of Commerce an' 
Industry be pleased to state: 

(a) whether new industrial units for 
the production of synthetic rubber 
have been licensed in the private 
sector recently; 

(b) if SO. the names of the units 
that have been given licence for the 
production of synthetic rubber; 

(c) the location of the units; 

(d) their production capacity; and 

(e) their empl'Oyment potential? 

The Minister Of Industry 
Ministry of Commerce aDd 
(·Shri Kanungo): 
(a) No, Sir. 

(b) to (e). Do not arise. 

in the 
Industry 

Production Of Cement 

1138. 8hrt P. Kunhan: Will the 
Minbter of Steel and Heavy Industries 
be pleased to state: 

(a) the steps taken by Govern-
ment to increase the production of 
cement in view of the present national 
emergency; and 

(b) the total quantity of cement 
produced in 19621 

The Deputy Minister in the Mlnlstry 
Of Steel and Heavy Industries (Shri 
P. C. Sethi): (a) and (b). There are 
at present 35 cement factories in the 
country with a total annual installed 
capacity of 9: 728 milliontonnes. The 
actual production during 1962 Wl8S 
8' 586 million tonnes; this was 90 per 
cent Of the effective installed capacity. 
Efforts are being made to maximise 
the utilisation of the existing capacity 
by ensuring adequate supplies 'Of coal 
and adequate transport facilities to 
the industry, and also by encouraging 
a change-over of fuel from coal to 
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011 In suitable cases. The supply of 
-coal to cement factories. in particular, 
has been stepped up since the procla-
mation of the state of emergency. 

In order to induce the industry to 
maximise production, a scheme for an 
incentive by way of an increased price 
for extra production over and above 
the best production during the last 3 
years has been introduced. 

New schemes of a total capacity of 
'7' 809 million ,tonnes a year have also 
neen so far either licensed or approv-
ed. Of the additional capacity licens-
oed/approved, a capacity or l' 286 mil-
lion tonnes is to be set up on the 
basis of imported plant and machi-
nery. Indigenous capacity for manu-
facture of cement machinery has also 
been set up. A capacity of 1.746 
million tonnes, to be installed on the 
basis of indigenous machinery, is al-
'l'eady covered by the allocation of for-
eign exchange for the import of com-
ponents. Efforts are also being made 
to augment cement machinery manu-
faduring capacity in the country. 
CDntinuous pressure is being exerted 
on cement licensees for completing 
their projects within the stipulated 
'period. 

Efforts are also being made to set 
up capacity for portland blast rumace 
'slag cement manufacture by util.isinJg 
the slag which is a by-product of the 
iron and steel industry. 

~ ~ ~ 1nirA !fiT lIf11rnf 

n l l ~  ~r ~ ~ 

~ ;tlliT ~ <RI'r-f 'lif !i"l'r 'liW 
fif;': 

('Ii) ~  ~ 'Elf if;f;:nrtor 
gij ~ ~ ~)lrr iti  'fiT mtmr rn 
,f;-~ 'fif ~~  "fR 

(11) ~ ~  

'if; "fT<mr ~ W ~  

iPn: ~it  

~ <NT ;n:r"ttr ~ ~ 1Ir.(f-
~ 'rmR t~ t (lilT ~ ln  ~) 

(Of,') ;;rf if(Il I 

( @') !>I'H if@ '3'o;:l'f 

~~  >ifT i~ : m~ 

~ '3'm t~  ~ ornf.t ;fi ~i rn flf: 

('Ii) <m ll ~ "" ~ flf ~ it 
~ if ~ ~ mift ;;flff.t 'fif 
f.ruTQ' flfzrr ~  ~ 

(11 ) ll ~ ~  ,if) ~ ~i t 'fiG!' 

.,-1fTf ;;rritlff "fR 3 ~ omr <m ~  

~ ~ ~ ~ " 1Ir.(f-
~ ~ ~  (..n ~l  ~) 

('Ii) ;;rr ~ I 

(Ii') ~ ~ H ;;:;;rr( H ~ ~ if'fi I 

i!lI'ro ~ qRfff ~ ~ e'l/R f'fill'f 'ill' ~ 
~  

t~ . nnm ~  ~r l irl1  

~ ~ *'rr ~ ornf.t;fi ~ i~ 

flf: 

( 'Ii ) "fir if'fi m1 ~nr~ ~ it f'fiif-
flfif ~ if; CfI'll'cn 'fifUifJ1: OR 'Tr-RT 
;;flirt t m<: 

(Ii') ll'i! ~r 'fiG!'-fl <;rllrt Jf{? 

~~ 3 m~~ m­

~~~ n~ m~)  

(iii) ~)  (Ii'). ,,) ~ 
~r 'TeO!' OR <:Ii';;ffif t ~ 
~ ~ '11l I ~ ~  LT-77S/63] 



6495 

t't hI'S. 

JANUARY 25, 1963 Calling Attention to 
Matters of Urgent 
Public Importance 

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-

PORTANCE 

(i) ACCUMULATION OF STOCKS OF HAND-

LOOM FABRICS AND CONSEQUENT UN-

EMPLOYMENT OF HANDLOOM WEAVERS 

Shri A. K. Gopalan (Kasergod): 
Sir, I call the attention of the Minis-
ter of Commerce and Industry to the 
following matter of urgent public im-
portance and I request that he may 
make a statement thcreon:-

• 
The accumulation of stocks of 
the handloom fabrics in the coun-
try particularly in Kerala and the 
consequent unemployment of 
handloom weavers. 

The Minister Of International Trade 
ill the MiDJstry 01 Commerce and In-
dustry (Shri Man1lbhai Shah): Shall 
I read it or shall I lay it on the Table 
of the House? 

Mr. Speaker: It may be laid on the 
Table of the House. It is a long state-
ment. 

Shri Man1lbhai Shab: Sir, I lay the 
statement on the Table of ~ e House. 
[Placed in Library, see No. LT-736/ 
63]. 

Shri A. K. Gopalan: May I know 
whether any arrangements are made 
to render aid by loan r.Jn security basis 
as is allowed to other small-scale 
industries and whether arrangements 
are also made to place orders on the 
handloom industry for the production 
of such varieties of cloth as are use-
ful for Government purposes, special-
ly, for the armed forces? 

Shri Man1lbhai Shah: As regards 
the first part of the question, credit 
to the handloom industry has been 
considerably liberalised. Regardinc 
the second part of the question, to the 
extent that Government requirements 
are necessary we give a price prefer-
_ to the handloom cloth; so, much 

larger off-take is taking place. But 
that is not substantial compared to 
the" olume of production of the hand-
loom sector. 

(ii) RE: HOLDING OF BYE-ELECTIONS 

Shri YashpaJ Singh (Kairana): Sir, 
I call the attention of the Minister of 
Law to the following matter of urg-
ent public importance and I request 
that he may make a statement there-
on:-

The reported suggestion made 
by the Election Commission re-
carding holding of bye-elections 
and Government's reaction there-
to. 

The Dep1lty Minister i. the Minis-
try Of Law (Shri Blbudhendra Mim-
ra): May I lay the statement on the 
Table of the House? 

Mr. Speaker: He might just give a 
gist in a few words and lay the state-
ment on the Table. 

Shri Bib1ldhendra M!-hra: If you 
will permit me, I sha:] ""ad it out. It 
is a small statement. 

Shrl Han Vishnu Kamath (Hosh-
angabad): How many pages? 

Shri Bibudhendra Mishra: Just 
half a page. 

..n ~ ~ : i r~~ cmr ~ 
'fO"llJ if if NT ~mr ~ I <m ~~ar 

~ ;r.r ~ 'Ri-lf ~ ~ f'fO" ~ lI>1 
llW ~ u l ~r t ~ ~ i r t~ ;r.r 

m~~  

Sbri BibudheDllra Misbra: On the 
26th October, 1962, the Election Com-
minsion issued a press note statinc~ 

that, in the Emergency due to exter-
nal aggresltion on the Northern fron-
tiers of the country, it had decided' 
Dot to hold the bye-elections thal: 
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were then due in certair, Parliamen-
tary and Assembly constituencies so 
long as the Emergency lasted, The 
said press note was issued after in-
formal discussions with the represen-
tatives of the several political parties 
and groups in Parliament. The Law 
Minister and the Minister for Parlia-
mentary Affairs also participated in 
those discussions, 

2, The Chief Election Commissioner 
has now asked the Government to 
communicate its views about holding 
of bye-elections to the State Legisla-
tures and Parliament, The matter is 
under active consideration of Gov-
ernment and the Government expects 
to 'communicate its views On the mat-
ter to the Chief Election Commission-
er in the near future, 

Shrl Yashpal Singh: May I know 
the cxaet date for holding these elec-
tions? 

Mr. Splmker: It has net  yet been 
decided. 

Shri Yashpal Singh: Is t ~ Govern-
ment aware that owing to the decla-
ration about the postponement of bye-
elections the pending election peti-
tions are delayed inordmately? 

M,". Speaker: They are considering 
it. 

.q-t ~~t ( .ft-: )  : 'flTI ~  ~~ 

omr 'for ~  ~  ~ r fir. ~ it; ~~ '1T'T 
;jr"tf'f; f<r.rr l1fuAf'''eor 'f; ~ ~ f. '3'f 
'for srfm'lf".,eor ~ 'f; f<iT'; ~ ~ 
.  ? 

~  

~  ~m : ~  qm 'l7f .,r ~l i r 

<: ~  ;;r]l['fT I 

Shri Ranga (Tenali): There is need 
for a factual correction of this stllte-
ment that has been made. It refers 
to the conference that the Election 
Commission had with the hon. Minis-
ter Of Parliamentary .Affairs and the 
leaders of parliamentary parties and 
says that so long as the emergency 

continues there are to be no bye-elec-
tions, It is not so. We agreed only 
to a period of six months and said 
that after the first three months are 
over We would review the position. 

Shri Sureruiraaath D'l'ivedy (Ken-
drapara): What was agreed upon 
when the Election Commissioner and 
the hon. Law Minister met us was 
that the bye-elections be suspended 
now and the whole position be re-
viewed in February. I think, Gov-
ernment will bear that in mind. 
Mr. Speaker: That is exactly what 

is being done. 

Papers to be laid on the Table. 

...n ~  OfTo m ~)  : ~ l el 

<nI'WJ, if tt'fo ~ l ) il~ 1 ~ ~  . 

~ ~m : ;;rr 'fofhrl !!PIT ~r 
~  ~ ~ 'f; <rR if ~ ~ ~iii  ~ 

12.05 hrs. 

PAPERS LAID ON THE TABLE 

ANNUAL REPORTS OF THE INDIAN OIL 
Co., LTD., AND INDIAN REFINERIES 

LTD., AND REVIEW BY GOVERNMENT 

ON THE WORKING THEREOF 

The Deputy MiniBter in the MInis-
try of Mines and Fuel (Sbri Hajama-
vis): On behalf of Shri K. D. Mala-
viya, I beg to lay on the Table a copy 
each of the following papers:-

(i) (a) Annual Report of the 
Indian Oil Company Limited, 
Bombay, for the year 1961-62 
along with the Audited Ac-
counts and the comments of 
the Comptroller and Auditar-
General thereon, under sub-
section (1) of section 019A 
of the Companies Act. 1956; 

(b) Review by the Govern-
ment on the working of the 
above Company. [Placed in 
Library, see No. LT-737/63]. 
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[Shri Hajarnavis) 

(ii) (a) Annual Report of the 
Indian Refineries Limited, 
New Delhi, for the year 1961-
62 along with the Audited 
Accounts and the comments 
of the Comptroller and Audi-
tor-General thereon, under 
sub-section (1) of section 
619A of the Companies Act, 
1956. 

(b) Review by the Govern-
ment on the working of the 
above Company. [Placed in 
Library, see No. LT-738/63). 

REGISTRATION OF NEWSPAPERS (CEN' 

TRAL) AMENDMENT RULES 

The Deputy Minister in the Minis-
try of Information and Broadcasting 
(Shri Sham Nath): On behalf of Dr. 
B. Gopala Reddi, I beg to lay on the 
Table a COpy of the Registration of 
Newspapers (Central) Amendment 
Rules, 1963, published in Notification 
No. GSR. 85 dated the 12th January, 
1963, under sub-section (2) of section 
20A of the Press and Registration of 
Books Act, 1867. [Placed in Library, 
see No. LT-739/63]. 

IRON AND STEEL (CONTROL) AMEND-

MENT ORDER ANNUAL REPORT OF 

HEAVY ELECTRICALS (INDIA) LTD., 
AND REVIEW BY GOVERNMENT ON 

WORKmG THEREOF 

The Minister of Steel and Heavy 
Industries (Shrt C. Subramanlam): I 
beg to lay on the Table-

(i) The Iron and Steel (Con-
trol) Amendment Order, 1963 
published in Notification No. 
SO. 82 dated the 12th Janu-
ary, 1963 under sub_section 
(6) of section 3 of the Essen-
tial Commodities Act. 1955. 
[Placed in Library, see No. 
LT-740 /63]. 

(ii) (a) Annual Report of the 
Heavy Electricru.s (India) 
Limited, Bhopal, for the year 

1961-62 along with the Alidi t-
ed Accounts and the com_ 
ments of the Comptroller and 
Auditor-General thereon, 
under sub-section (1) of sec-
tion 619A of the Companies 
Act, 1956; 

(b) Review by the Government 
on the working of the above 
Company. [Placed in Lib-
rary, see No. 741/63]. 

NOTIFICATIONS UNDER RUBBER ACT, AND 

ESSENTIAL COMMODITIES ACT AND 

CERTIFIED ACCOUNTS OF COlR BOARD 

AND AUDIT REPORT THEREON 

The Minister of International Trade 
in the Ministry of Commuce aDd in-
dustry (Shri Manubhai Shah): I beg 
to lay on the Table-

0) a copy each of the following 
Rules under sub-section (3) 
of section 25 of the Rubber 
Act, 1947:-

(a) The Rubber (Third Amend-
ment) Rules, 1962 publish-
ed in Notification No. GSR. 
1666 dated the 8th De-
cember, 1962; 

(b) The Rubber (Fourth 
amendment) Rules, 1962, 
published in Notification 
No. GSR. 174.'>, dated the 
22nd December, 1962; 

(c) The Rubber Board Service 
(Recruitment) Amendment 
Rules 1963 published in 
ti i~ati n No. SO 19 dat-
ed the 5th January, 1963; 

(d) The Rubber Board Service 
(Classification, Control and 
Appeal) Amendment Rules, 
1963 published in Notifica-
tion No. SO. 211, dated the 
5th January, 1963. [Placed 
in Library, see No. LT-742/ 
63]. 
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(ii) a'copy of the Newsprint Con-
trol (Third Amendment) Or-
der, 1962 published in Notifi-
cation No. 8!26!62-Imp. dated 
the 29th December, 1962, 
under sub-section (6) of sec-" 
tion 3 of the Essential Com-
modities Act, 1955; [Placed 
in Library, see No. LT_743/ 
63]. 

(iii) a copy of Certified Accounts 
of the Coir Board, Ernaku-
lam, for the year 1961-62' and 
Audit Report thereon, under 
sub-section (4) of section 17 
of the Coir Indmtry Act, 
1953. [placed in Library, see 
No. LT-744j63]. 

NOTIFICATION UNDER COMPANIES ACT 

REPORT OF INDIAN PRODUCTIVITY 

TEAM ON OIL INDUSTRY 

ANNUAL REPORTS OF HINDUSTAN CABLES 

LIMITED, NATIONAL NEWSPRINT AND 

PAPER MILLS LIMITED AND NATIONAL 

SMALL INDUSTRIES CORPORATION 

LIMITED, AND REVIEW BY GOVERN-

MENT ON WORKING THEREOF 

ANNUAL REPoRT OF REHABILITATION 

INDUSTRIES CORPORATION LTD. 

The MiDister of Commerce in the 
Ministry of Commerce alld Industry 
(Shri Kanungo): I beg to lay on the 
Table a COpy each of the following 
papers:-

(i) Notification No. GSR. 78 
dated the 12th January, 1963 
under sub-section (3) of sec-
tion 641 of the Companies 
Act, 1956. making certain al-
terations in Schedule VI to 
the said Act; [Placcd in Lib-
rary, see No. LT-'745/63]. 

(ii) Report of Indian Productivity 
Team on oil industry in 
USSR CzechOSlovakia and 
uma~ia  [Placed in Library, 
see No. LT-746/63]. 

(iii) (a) Annual Report of the 
Hindustan Cables Limited, 
Burdwan, for' the year 1961-

62 along with the Audited 
Accounts and the comments 
of the Comptroller and Audi-
tor-General thereon, under 
sub-section (1) of section 
619A of the Companies Act, 
1956; 

(b) Review by the Govern-
ment on the working Of the 
above Company; [Placed in 
Library, see No. LT-747/63). 

(iv) (a) Annual Report of the 
National Newsprint and 
Paper Mills Limited, Nepa-
nagar, for the year 1961-62 
along with the Audited Ac-
counts and the comments of 
the Comptroller and Auditor-
General thereon, under sub-
section (1) of section 619A 
of the Companies Act. 1956; 

(b) Review by the Government 
on the working of the above 
Company; [Placed in Lib-
rary, see No. LT-748/63). 

(v) (a) Annual Report of the 
National Small Industries 
Corporation Limited. New 
Delhi, for the year 1961-62' 
along with the Audited Ac-
counts and the comments of 
the Comptroller and Auditor-
General thereon, under sub-
section (1) of section 619A 
of the Companies Act, 1956; 

(b) Review by the Government 
on the working of thp abov" 
Corporation; [Placed in Lib-
rary, see No. LT-749/63]. 

(vi) Annual Report of the Reha-
bilitation Industries Corpora-
tion Limited. Calcutta, for 
the year 1961-62 along with 
the Audited Accounts and 
the comments of the Comp-
troller and Auditor-General 
thereon. under sub-sect.ion 
(1) of section 619A of the 
Companies Act, 1956. [Plal'-
ed in Library. see No. LT-· 

750/63]. 



Papers Laid on the 
Table 

JANUARY 25, 1963 Estimates Committee 

AMENDMENT TO DELIU MOTOR VEHICLES 
RULES 

The Depu.ty Minister in the Minis-
try of Transport aDd Communications 
(Shri Mohluddln): On behalf of Shri 
Raj Bahadur, I beg to lay on the 
Table a copy of Notification No. F. 
12!46!60-Transport published' in Delhi 
Gazette dated the 27th September, 
1962. making certain further amend-
ment to the Delhi Motor Vehicles 
Rules, 1940, under sub-section (3) of 
section 133 of the Motor Vehicles Act, 
1939. [Placed in Library, see No. LT-

. 751/631. 

ANNUAL REPORTS OF AIR-INDIA AND 
INDIAN AIRLINES CORPORATION 

Shri Mohiuddin: 
.the Table-

beg to lay on 

(i) a copy each of the foUowing 
Reports under sub-section (2) 
of section 37 of the Air Cor-
porations Act. 1953:-

(a) Annual Report of the Air-
India for the year 1961-62; 
[Placed in Library. see No. 
LT-752/53]. 

(b) Annual Report of the In-
dian Airlines Corporation-
for the year 1961-62; [Plac-
ed in Librar;y, see No. LT-
753/63]. 

(ii) a copy of Annuai Accounts 
of the Air-India for the year 
1961-62 and the Audit Report 
thereon, under sub-section 
(4) of section 15 of the Air 
Corporations Act, 1953. [Plac-
ed in Library. see No. LT-
754/63J. 

NOTIFICATIONS UNDER EMPLOYEES' PRO-
VIDENT FUNDS ACT 

The Deputy Minister in the Minis-
try of Labour and Employment and 
for Planning (Shrl C. R. Pattabhi 
Raman): I beg to lay on the Table a 

copy each of the following Notifica-
tions:-

(i) SO. No. 3792 dated the 13th 
December, 1962 issued under 
section 1 Of the Employees' 
Provident Funds (Amend-
ment) Act, 196:!; 

Oi) SO. No. 3793 dated the 13th 
December, 1962 issued under 
section 6 of the Employees' 
Provident Funds Act, 1952; 

(iii) The Employees' Provident 
Funds (Sixteenth Amend_ 
ment) Scheme, 1962 publish-
ed in Notification No. GSR. 
1807 dated the 29th Decem-
ber. 1962 under $ub-section 
(2) of section 7 of the Em-
ployees' Provident Funds 
Act. 1952. [Placed in Library, 
see No. LT-755/63]. 

CEMENT (QUALITY CONTROL) ORDER 

The Deputy Minister in the Minis-
try Of Steel alld Heavy Industries 
(Shri P. C. Sethi): I beg to lay on 
the Table a copy of the Cement (Qua-
lity Control) Order. 1962 pUbli$hed 
in Notification No'. SO. 3595iECA!2!62 
dated the 1st Decembl'r, 1962. under 
su,b-section (6) of section 3 of the 
Essential Commodities Act. 1955. 
[Placed in Library, see No. LT-756/ 
63.]. 

12.07 hrs. 

ESTIMATES COMMITTEE 

NINTH AND TENTH REPORTS 

Shri Dasappa (Bangalore): beg 
to present the following Reports of 
the Estimates Committee:-

(i) Ninth Report relating to ac-
tion taken by Government on 
the recommendations contain-
ed in the Seventy-third Re-
port Of the Estimates Com-
mittee (Second Lok Sabha) 
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on the Ministry of Finance 
(Department of Expenditure) 
-Preparation of Budget Esti-
mates of Public Undertakings 
and Presentation of their An-
nual Reports and Accounts to 
Parliament. 

(ii) Tenth Report relating to ac-
tion taken by Government on 
the recommendations con-
tained in the Hundred and 
sixteenth Report of the Esti-
mates Committee (Second 
Lok Sabha) on the Ministry 
of Transport and Communica_ 
tions (Department of Trans-
port)-Hindustan Shipyard 
Limited. 

U.O'H hI'S. 

ADMINISTRATORS-GENERAL BILL 

REPORT OF SELECT COMMITTEE 

Shri Kbadilkar (Kh£'d): I beg to 
present the Report of the Select Com-
mittee on the Bill to consolidate and 
amend the law relating to the office 
and duties of Administrator-General. 

12.08 hrs. 

RE: CALLING-ATI'ENTION-
NOTICE 

..n ~  ,"0 m ~)  : ~ 
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~~ 5 ( 1\') LSD-4. 

1884 (SAKA) 

12. CIS! hrs. 

MOTION RE: COLOMBO CONFE-
RENCE PROPOSALS--contd. 

Shri U, M. Trivedi (Mandsaur): 
May I make a submission? I had 
given notice Of a privilege motion, 
and I have been told that the deli-
very of this motion 'to you was a 
little late. May I request you to 
suspend the relevant rule? 

Mr. Speaker: I shall just look into 
1t. If it was laJte, that is to be con-
sidered on the next day. Since there 
is no next day, I shall look into it 
and I can bring it up later in the 
day, if I think that it can be brought 
up. 

..n ~ ~ tmlf i ~) : 
~ ~  iru ~ ~ ~ f<f 

'R'f ~ If'1'T it <Fll' ~ if 'f.W f'fi 
orT'fi ~ it c; ~ "'T ~C  ~ 
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m;:;r ;:;rr ~ ~ ~ ;;rr ~ ~ ;m 'fT 
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Shri Priya Gupta: (Katihar): On a 
point of order. The Prime Minister 
is equally responsible to this House 
and to the other House. The Prime 
Minister is the complete Prime 
Minister of this House and the other 
House. 

Mr. Speaker: Under what rule or 
law is this point of order being rais-
ed? May 1 know that? Where is the 
violation of any particular rule? 

Shri Priya Gupta: The Prime 
Minister is the complete Prime Minis-
ter of a Government comprising of 
this HOuse and the other House. 



Motion re: JANUARY 25, 1963 Colombo Conference 6508 
Proposals 

'1) mf m ~ : ~c~ ~ r  

iro ~ ~i  ~ I 'l;fr:f ;r IIP!'"t ~ fir. 
!I1n'if lj!ff ;r ~ 1PlT it ..-) iI1Wf ~ 
~ ifi ~l l ~ ifTmr i ~ ~ m I 

~ l i  in:r i i~ t f'f; !I1n'if ~  ~  

~ 5I"<m: ifi iI1Wf <Fli 1PlT it ~ 
~ ~ 'l:ft ~  ~ it if ~  1fT 'llf ~ 
w ~ ifi, ~ C  ~ I 

~ ~ : mh, mi"< I M 
'fiW ~ f'f; li~ ~ ~ >;fT ~ m..-
~ ~ ~ ~ ~ ';3'frf ~ ~  ~ iI1Wf 

~A  ~ ~ 00 3 ~ <tT <rT<m r~ 

~ ~ ~ f.t;crr ;;rr ~  I 

Shri RaDp (Chittoor): Mr. 
Speaker, Sir, we have understood by 
parliamentary practice that when 
any Motion is talked out, it only 
means that Parliament is nut com-
mitted to the policy or programme 
indicated by the motion jlLo,t talked 
out. Therefore, we have abstained 
from tabling our amendinents to this 
motion. But surprisingly enough, the 
Prime Minister seems to be definitely 
of the contrary impression that by 
talking'. out this motion and by the 
Government not moving to accept it, 
they would consider themselves as 
being authorised to proceed on the 
basis of the September 8 proposals as 
now being considered as approximat-
ing to the Colombo proposals. This 
seeks to pervert the well-understood 
parliamentaa-y principle and practice. 

In the light of this development, 
we must state categorically that the 
Parliament never gave its unanimous 
approval to the Prime Minister's 
cease-fire proposals on the basis of 
the 8th September 1962 line of oc-
cupation and that by the Resolution 
accepted by the House on the 14th 
November no approval was given to 
these proposals and that we do not 
consider ourselves bound by those 
r ~als  nor are we now prepared 
to give, to quote the Prime Minister'S 
OWn words, "the authority to carry 
on the policy Government have been 
pursuing in this matter". 

. So we would like to inform the 
Prime Minister in advance of his re-
ply to day that we do not accept the 
Colombo proposals in principle nor 
his earlier date line of 8th September 
for cease-fire. (Intel':-Uptions). 

An Hon. Member: 'l1ltis is extra-
ordinary. How can he make a state-
ment now? (Interruptions). 

Mr. Speaker: Of course, it was 
extraordinary. But I must take the 
blame. Advance notice of it had been 
given to me and the reason given was 
that instead of interfering with or 
interrupting the Prime Minister so 
often to make the same statement, he 
might be allOWed to make a state-
ment for one minute. I had allowed 
him under that circumstance. So if 
there is something odd, I am to 
blame, nobody else (Interruptions). 
He has concluded. 

Shri Ranga: No, Sir. I have not 
concluded. I sat down when you 
rose to make some observations. 

Also, we deem that it would be 
national humiliation and it would be 
harmful to accept the Colombo pr0-
posals. 

Mr. Speaker: He has said all those 
things in his speech. 

Shri Ranga: We therefore urge that 
they may be rejected by Government 
and Parliament. We are therefore 
obliged .to support the amendment 
moved by Shri Ram Sewak Yadav. 

Sevet'al Hon. Members rose-

Mr. Speaker: Members cannot 
stand up in this manner and speak: 

Shrt Sham Lal Saraf (Jammu and 
Kashmir: I seek your guidance. 
ShrL Ranga spoke yesterday everY 
word of what he has said today. May 
I know how and in what way he is 
permitted to make another statement 
now. 

Mr. Speaker: That I have said. 
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Shri Surendranath Dwlvedy (Ken-
drapara): I only want the Prime 
Minister, when he speaks, to make it 
very clear, as has been pointed out 
in this House, that w far as the Sep-
tember 8 position is concerned, Par-
liament is not comn,itteJ to it". 
There is a difference .f opinion. He 
seems to have made the statement 
because some amendJnent was nega-
tivd and so this House also is com-
mitted to that proposition. We do 
not take it that way. It may be 

Goverllll11ent's stand. That is what I 
wanted to be made clear. Let him 
say that it may be the Government's 
stand. But Parliament is not com-
mitted to it. If it is taken as Par-
liament's verdict, we have to disso-
ciate ourselves from it. 

Mr. Speaker: TIwy car; do it by 
their Vote. 

Several lIon. lI-lembers TiJse-

Mr. Speaker: If hon. Members get 
up in this manner, we cannot conduct 
the proceedings. 

Shri Ram Sewak Yadav: Let us 
hear the leader of the 'co-opcration 
party.' (InteTTuptions). 

Mr. Speliker: Would we be able to 
conduct our business in this manner? 
It is not possible to do so if Members 
just stand up when they like and 
begin to speak. 

Shri A. K. Gopalan (Kasergod): I 
make a submission that this is a very 
bad and wrong procedure, because if 
those who interrupt are given the 
opportunity to make such state-
ments .... (Interruptions) 

Shri U. M. Trivedi (Mandsaur): On 
a point of order. 

Sbri Hem Barua (Gauhati): On a 
point of order. 

An lion. Member: On a point of 
order. 

Mr. Speaker: Not three points of 
order at a time. 

Proposals 

Shri U. M. Trivedi; An explanation 
was given to the satisfaction at the 
House by you an.d we all felt satis-
fied after that. Now Mr. Gopalan is 
making a statement challenging the 
decision of the Speaker and this 
amounts to casting an aspersi,m on 
the Speaker. 

Shri Hem Baru.a: I also rise on 1he 
same point of order. After you have 
expl:lined the position that you r..1low-
ed Mr. Ranga to make a statement, 
the Leader of the communist group 
stands up and says something which 
~an be interpreted legitimately :IS an 
IIspersion on the Chair. Naturally 
enough we are dist.urbed and per-
turbed by it. 

Mr. Speaker: I am really thankful 
to the hon. Members for giving me 
that slWpor't. But I had not yet 
heard Mr. Gopalan what he had 
really wanted to say. I have ex-
plained and taken upon myself the 
responsibility so far as Mr. Ranga's 
statement was conoerned, because my 
consent was taken in advance. 1 yet 
wanted 'to hear what Mr. Gopalan had 
to say. He had said that this is a 
bad precedenl So mueh I had heard. 
but I wanted to know what he had 
to say completely. 

Shri A. K. Gopalan: I am Dot "6st-
ing any aspersion. This is the first 
time such a thing is happening. I 

have been here for the last so many 

years. ' .. 

Mr. Speaker: I had given the ex-
planation why it happened. Now I 
can be certainly sure that there would 
not be interruptions. 

Shrimati Renu Chakravartty (Bar-
rackpore): Mr. Yadav has not given 
yOu that understanding. 

MI'. Speaker: I am talking of Mr. 
Ranga now. The han. Prime .\iinis-

ter. 

Shri Tridib Kumar Chaudhuri 
(Berhampore): Before you call 'Jpon 
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the Prime Minister, I should like to 
submit that the leader of the P.S.P. 
group has made a statement here .... 

Mr. Speaker: The Prime Minister 
would clarify that. 

Shri Surendranath Dwivedy: I want 
the Prime Minister to clarify it; not 
the hon. Member. 

Shri Tridib KlUDar Chaudhuri: The 
Prime Minister, after all, is the leader 
of the Government. 

Mr. Speaker: Order, order. ".rhere 
is no necessity to clarify it now. 

Shri Hari Vishnu Kamath 
(Hoshangabad): By your leave .... 

Mr. Speaker: That has been brought 
to the notice of the Prime Minister 
and he would answer it. 

Shri Hart Vishnu Kamath: You told 
me that I might raise it here with 
your permission. It is reported in 
the Press .... 

Mr. Speaker: I am telling him that 
I have referred it to the Prime Minis-
ter and he would answer it. 

Shrl Hari Vishnu Kamath: Then it 
is all right. 

The ~e Minister and Minister of 
External Aliait's and Minister of 
Atomic Energ!y (Shrt Jawaharlal 
Nehru): Mr. Speaker, Sir, I crave 
YOur indulgence and the indulgence 
of this House to speak on the subject 
that we have been discussing for the 
last two days and try to do so objec-
tively and dispassionately. I am 
afraid the beginning of today's debate 
has rather vitiated the atmosphere of 
objective consi<iemtion of any sub-
ject. However, I shall endeavour t() 
try to be as calm and objective as 
possible and I trust that hon. Mem-
bers will hear me and then of course 
it is oyen to them to d<'Cide as the; 
wish. 

In the course Gf the debate-I think 
day before yesterday-Shri Dhebar 

asked a question: What exactly are 
we considering? It was a very rele-
vant question, because the issues that 
were before us were confused, ,lver-
laid and covered up by all manner 
of other considerations and therefore 
were likely to be forgotten by bon. 
Members. I recognise, of course, that 
the immediate issues before us have 
a considerable background of history 
and we cannot separate that back-
ground from the present issue. I 
do not object to all the other matters 
coming up or being pointed out to us. 
Indeed, I myself would like it to be 
considered in that context. 

So far as this background is con-
cerned, I take it that in spite of many 
differences of opinion on many other 
subjects, there is no Member of this 
House who 'differs in his judgment of 
that background and our reaction to 
the Chinese aggression and invasion. 
So, if I do not refer to it at any 
length, it means that we take it for 
granted. This is common ground and 
we expressed that common ground in 
the solemn resolution that we passed 
in mid-November, and took a pledge, 
Now, we have not only to consider 
this background, but also the future 
as it might take shape. That future 
is of great concern to us in India. 
But it has relevance also to Asia and 
the world, as any conflict between 
India and China must necessarily 
have. We live in a rapidly changing 
world. We cannot, therefore, think 
in static terms. We have follOWed a 
policy of non-alignment and I believe 
in it fully, Now, I hope we shall 
continue to follow it. But even the 
old concept of non-alignment is slow-
ly undergoing a change. On the one 
side the Soviet Union and China 
are' beginning to fall out. On the 
other side, there is sOme attempt at 
a closer approach et ~ the United 
States and the Soviet Union. We can-
not, at this stage, say much about it, 
but it does hold out some hope. 

Our policy of non-alignment has 
won such favour in the outside world, 
not only among the so-called non-
aligned countries, the newly independ-
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ent countries of Africa and Asia, but
even the major aligned countries like
the United States and the Soviet
Union have come to see some virtue
in it and want it to be continued. It
has surprised me, therefore, that just
at this moment of our SUCCESS in this
policy, some people in India should
doubt its worth. In any event, what
I wish to lay stress on is the dyna-
mic character of the world today.
Any position that we take must keep
this in view.

We have had to deal with, at first,
the slow encroachments of China on
Indian territory, which have lasted
five or six years and then from Sep-
tember, 1962 aggression on a massive
scale. We believe, and many other
countries agree with us in this matter,
that China, as constituted today, is
an aggressive expansionist country,
possibly with vast designs for the
future. It believes in the inevita-
bility of major wars. Thus, essen-
tially it does not believe in peaceful
co-existence between countries and
dt does not believe in the five princi-
ples of Panchsheel, which China and
India laid down some seven or eight
years ago and which had been ac-
cepted by a large number of coun-
tries.

The curious fact emerges that just
when most other countries have come
to this conclusion that peaceful co-
existence is essential and war is no
longer a desirable or a possible way
of settling disputes between nations,
China stands apart and follows a
policy which is peculiar to her,
China is a great nation with a great
past. A great nation pursuing such
aggressive policies necessarily be-
comes a danger and a menace to the
other countries and to the world. It
has been our misfortune that we have
been victims of this aggression, but
that very aggression; has made not
only us, but other countries also rea-
1ise the nature of the problem that
faces the world. I believe that
even the Government of China has
realised the danger of the course that
it follows. Possibly also it has realis-
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ed the wrong it has done to India and
to itself by following this course. I
am not referring to moral rights and
wrongs, but to the practical conse-
quences of the .action. It must be
obvious to China that they cannot
compel us by military or other force-
ful means to surrender to them in
any important matter. In spite of
the aggressive actions that they nave
taken on India and the very in-
temperate language that they have
used, it appears that they are begin-
ning to realise that it is not good for
them, as it is not for us and for Asia
and the world, if our two countries
be entangled in a war which may
well ]asta long time and do tre-
mendous injury. One thing is cer-
tain, and they must recognisa it, that
India as it is constituted today will
not submit to any dishonour, what-
ever the consequences.

India has been devoted to peace,
and in her long history, whatever we
may have done within our own ~0U11-

try, we have not invaded other
countries. Our fault has been to sub-
mit to others' invasions in the past,
but that time is past now, and a new
India has arisen which cannot and
will not submit to any aggression.
We want to live peacefully and in
freedom, and we do not wish to inter-
fere with the freedom of others. We
believe, whether others believe in
them or not in the Panchsheel or
the five principles, because that is the
only civilised or even practical way
of existence in the modern age.
There is no other way except war and
wholesale destruction, extermination.
Therefore, we have to try to bring, in
so far as we can, apparently two
contradictory urges and principles--
to promote peace and live in peace
and freedom on the one hand, and on
the other hand to resist any en-
croachment of our freedom and in-
tegrity with all OUr might. That is
a difficult thing to do, but there is no
reason why we should not endeavour
to do it to the best of our ability.
But it is clear that we cannot uni-
laterally pursue the path of peace if
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aggression takes place against us, and 
our fre€dom, integrity and honour are 
threatened. Because we were so 
threatened, our nation responded in 
the only way that any self-respecting 
and freedom-loving nation can res-
pond, and we were witnesses to a 
sight which was worth having p.ven at 
the cost of the trouble we had on 
our frcmtier. Our people proved to 
themselves and to the world that 
fre€dom had brought a new spirit in 
them and that everything else was 
secondary to the preservation of their 
freedom and integrity. 

On 14th November last we look a 
solemn pledge and by that we .;tand. 
Members have reminded me of this 
pledge, and they imagine that some-
thing is suggested that will go counter 
to that pledge. I would like to tell 
them that tomorrow, on our auspici-
ous Republic Day, g(:ores of millions 
of people all over India are going to 
repeat that pledge Or a slightly modi-
fied form of it. 

Shri Dari Vishnu Kamath: Modi-
fied? 

Shri Jawaharlal Nehru: Slightly 
modified form of it. Naturally, the 
circumstances, the dat:: has c ~n e  

Our whole commlIDity development 
movement, numerous blocks and com-
munity centres and panchayat ghars, 
all of them are going to meet to-
morrow, I believe at 9 o'Clock in the 
morning, in their respective places 
and take that pledge, modifying the 
words slightly to suit them; other-
wise, the substance is the same. 

Shri Maurya (Aligarh): Pledge is 
always pledge, there should be no 
modification. 

Mr. Speaker: Without understand-
ing what the modification is! 

Shri Jawabarlal Nehru: The modi-
fication has nothing to do with the 

substance. Naturally, Parliamelllt 
says one thing in one way, and the 
community centres say It in a differ-
ent way. 

That will be a noble demonstration 
of our people's will and determina-
tion. Would we have organised <that 
if we wanted to by-pass the pledge? 
Let this be remembered and this 
argument of our proving false to our 
pledges not be raised again. 

We have been told that Govern-
ment is paralysed by fear and the 
military might of China, that we 
want to accept the Colombo propo-
sals because we are frightened, and 
that it will be dishonourable for us 
to accept these proposals, and a 
breach of the pledges we have made. 
There have been heroics and hyste-
rics and, what has been described by 
a foreign newspaper, a competition 
in patriotism, as if patriotism is to 
be measured by words and phrases 
awl the strong statements that one 
makes. Patriotism is made of 
stronger stuff. It is to be judged by 
something more than the words wp 
use, rather by the life we have led. 

Shri Hari Vishnu Kamath: Exactly. 

Shrl Jawaharlal Nehru: By that 
life let us judge cach one of us. 

We have committed many mistakes, 
and no doubt will commit more .... 

Shrl Nath Pai (Rajapur): That is 
the only thing we are sure of. We 
are quite sure Of that. 

Shri Jawaharlal Nehru: .... but I 
have yet to know that we have suc-
cumbed to fear and have fashioned 
our policies on that basis. Long years 
ago, when we had the privilege of 
serving uner the leadership of 
Gandhiji, we learnt one lesson: that 
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was to shed fear. There is little like-
lihoOd that we would forget that 
basic principle that he taught us. But 
fearlessness ihas to be married to 
wisdom .... (Interruptions) Other-
wi£P it. i. rf'Ckless folly. It is to be 
governed by certain principles as 
well as a measure of intelligence and 
understanding of what the world is 
today. What have we been debating 
here during the last two or three 
days? It is the Colombo proposals. 
How do these come into being? 

On the 20th of October last, the 
fiorst massive invasion of India took 
place. Before that about six weeks 
ago, on the 8tb September the 
Chinese forces had started corning 
from across the Thag La ridge in 
NEFA. On the 20th Of October was 
this massive invasion. On the 24th 
of October the Chinese Government 
made thew three-point I proposals-
that is, three or four days after this. 
Within two or three days we rejected 
these .proposals as they were consi-
dered dishonourable for India and 
we could not possibly accept them. 
We had, therefore, to take a positive 
line and to make some positive pro-
posals suited to the moment. Some 
people called it the 'peace offensive'. 
We had to meet that offensive, apart 
from any other positive line that we 
should take. It was then that we sug-
g"sted that we would be prepared to 
talk to the Chinese if the Situation as 
it existed before the latest invasion 
was restored-that is, what is called 
the 8th September line was restored. 
That was an ideal proposal for India 
a~ well as I think for China. Neither 
~  these ~ untries couli succeed in 
humiliating the other; each of them 
is too big and too conscious of its 
honour to submit to any humiliation .. 
(lnteTTtLptions) . 

~  ~ : ""1fT ~  ft:rt 
~~ ~~ w it' ~ ! 9;R JlT ";3"'1 ~ 1ST1!T<'f 
,: ";3"l1 'liT 9;fT'1 ~ I m'f it ~ r  Q.' "'61 ..... '1 

~ n it' ~ 1ST>:1"fffi'i 'liT ~ '-fi""<: 
fOfllT ~ I ~ 9;fT'1 ";3";r '1ft ;;mr ¥ <1T I" ~ I 
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~~~ ~ l 1re~~  
(lnteTTtLptians) . 

~~ ~~~ ~ 

;;if 'liT ;ft ~ W ~ f.:t; ;f -.ft ~ ;;wf I 

~~l m  ~r~~ 

i itt l i mr~~~ lit"Sff 

~ ~ ~ I ~ it 'fi"1l«: ;ft ~ 

~ ~~~ ~~~i t w mr 

~~  

~ ~  ~  : ~ n  

~l nrt <t1ff ;;or .  .  .  •  ; 
Mr. Speaker: Order, order. Every 
one in his speech had made com-
ments and the Prime Minister also 
can do that. Now, the hon. Members 
would kindly keep silent and listen 
to him .... (Interruptions.) 

~ i t~~i  .. 

~ ~ : 9;fT'1 <To ~n  I it 

~r~m ~~~~ i  

;{o ~ I 

Smi Jawaharlal Nehru: May I pro-
ceed, Sir? I am not aware of having 
referred even indirectly or remotely 
to any hon. Member opposite, any-
where. I do not know why this ex-
tra-ordinary excitement should take 
place. I am talking slowly, calmly 
and dispassionately trying to analyse 
the position. 

Shl"i Hari Vishnu Kamatb: Please 
proceed. 

Shri JawabarlaI Nehru: I am grate-
ful to the han. Member for permis-
sion to proceed ..... (InterrtLptio7l8.) 
This 8th September proposal was re-
peated by me many times in Parlia-
ment and outside, at meetings, on the 
radio and in the Press. It was de-
finitely mentioned by me repeatedly 
in the course of my speech then. A 
substitute motion was proposed by 
Shri Ram Sevak Yadav for the parti-
cular ur ~  of thE rejection of this 
proposal of the 8th September line. 
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This substitute motion was rejected 
by a very large majority in the Lok 
Babha. Subsequently a substantive 
motion was passed approving all the 
measures and policies adopted by 
Government. I shall read out these 
motions. The motion under discussion 
was: 

''That the border situation re-
sulting from the invasion of 
India by China be taken into con-
sideration". 

In the course of my speet'h, I said: 

"In answer to this it was stated 
that we could not proceed to any 
talks with ~ em until at least 
this latest aggression was vaca-
ted and the status quo prior to 
the 8th September 1962 restored 
both in NEFA and Ladakh". 
This was the least we could do 
and that is the position We have 
consistently held during the last 
few months. Anxious for peace 
as we are, we sUJ:?:ested this 
mInimum condition ~ ic  might 
lead to a peaceful approach". 

referred to this again on two or 
three occasions in the course of the 
same speech. I would read further 
from that: 

"What we had suggested is a 
simple and straightforward pro-
posal, that of restoration of the 
status quo prior to the 8th Sep-
tember, 1962, when ,further ag-
gression began". 

Shri Ram Sevak Yadav proposed 
a substitute motion to this which ran 
as follows: 

"This House having considered 
rthe ,border situation resulting 
from invasion of India by China, 
is of opiniOn that the policy of 
the Government of India to start 
negotiations on the condition of 
withdrawal !by' the Chinese ag-
gressors to the line of control as 
On the 8th September, 11162 
should be rejected, and no nego-

tiartions should be undertaken till 
the Chinese aggressor, withdraw 
to the Indian bounda!'y as it ex-
isted on the 15th August, 1947". 

i~ substitute motkm was voted 
UPOn in this House. ~ e~ult 0:1: 'the 
division was: 13 in hvour of the 
substitute motion and 288 against. 

Shri Surendranath Dwivedy: We 
refrained from voting on tlult motion. 

Shri Hari Vishnu Kamath: By your 
leave, Sir, I want to raise a point of 
order. I would like to draw your 
attention and also the attention of 
the House to what the Prime Min-
ister has consistently held and de-
clared and stated in his speeches in 
Parliament and outside and in broad-
casts, portions of which I will read 
out. 

Mr. Speaker: Other speeches are 
not to be there. Only thE' debate 
that was held here was being refer-
red to. 

Shri Hari Vishnu Kamath: My 
point of order is this. You have to 
give a ruling On that. He made it 
clear On every occa,ion that only the 
Government stands committed tic 
this proposal. It is recordo'l there. I 
will read out one sentence. 

Mr. Speaker: What is the point of 
order? He cannot read from the de-
bate now. 

Shri Dari Vishnu Kamath: Certain-
ly if he can, SO can I. 

Mr. Speaker: The Prime Minister 
is on rus legs. 

Shri Hari Vishnu Kamath: The 
point of order relates to the state-
ment that he has made. 

Mr. Speaker: What is the point of 
order? 

Shri Harl Vishnu Kamath: The 
point of order in brief is this. He 
has said that the Parliament has en-
dorsed the policy with rE-gard to the· 
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September 8 line. I no not conte!lt 
that proposItion. But, Sir, it would 
be wholly wrong to say that it was 
adopted unanimously, just as the 
Parliament adopted the 14th Novem-
ber resolution unanimously, with ac-
clamation, happily, at your instance 
all standing. Parliament never endor-
sed it like that. That is Ell. 

Mr. Speaker: He has raised no 
point of order, although he stood up 
on that pretext. I would request 
hon. Members to desist from this 
temptation when there is no point of 
order. At least senior Members 
should not stand up and interrupt 
when there is no point of order. 
(Interruption ) 

'Shri Hari Vishnu Kamath: The 
House never endorsed it unanimous-
ly. 

it~~ ~)  

m:r ~e '1;Ilqj mi<: ~ ~ fif; !Sit WI' 
~~ i m~i c~~it 

~~~ rr~~ 1~ i m 

~ .... 

!Sit l i~ ~ : it ;;rT ~~i  

~ ~~  ~ ifi"t <fil't<1Te lfi': w.f 
~ m  I .;rr wr W-l'f.' ~ '!iT 1 ~ 

i~i c I!fT fif; ~ 'I. 9;[1ffif, ~ t ~lir 

<m:if ifi"t l1RT r ~ I <rtf 'liT ~e 

rn '!iT ~ ~ ~ ~ m ~ fif; t; 

~ 'f.'T <m:if ifi"t l1RT ll<IT ~ 
m'l' ~ it lffi"fir ifi"t mq; ~ ~ I 

~ ~ : om ~  ~ trri '!iT 
~ '1;Ilqj ~  ? m'l' ~  i m r ~ fif; 

~tr if ~e '1;Ilqj mi<: ~ ~ ? it 
~ i ~~~~~~~ 

~ ifi"t ~ IIiVIT ~l  'IT. 

~~ I ~~e l ~1 1 ~~ 

~ ~ ~ ~ ~  ;rn ~ ~ lfuftW« 
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~~~ ~~ l l ~ ~ 

,,!ij(ff<'f'fi if l' ~c  ~  ~ i  ~i  ~ 

'1;Ilqj mi<: <f;U ift ~ ? 
'Shri Priya Gupta: On a point ot 
order. Only one hon. Member should 
be on his legs. 

!Sit ~ e l ~ : trri Wfi'fT <:fl:r 
~ ~l  I 

~ ~ m  : ~  if iP:T Uli '1ft 
r~ ~r ~ ~ if ~tr if 'f.'1{ ~c 

m1fi mi<: ~ I it i r~  ~  ~ lfTitlJT 
fif; ~ ~  a ~ 't cm.'e '1;Ilqj mi. if 
;aorli I 

Now the hon. Prime Minister may be 
allowed to proceed. 

Shri Jawaharlal Nehru: I had 
simply read out the wording of the 
substitute motion. It IS for the hon. 
Members to say what it means, I 
shall read out the su s~ tute motion 
again: 

"This House.... is of opinion 
that the policy of the Government 
of India to start negotiations 'On 
the conchltion of withdrawal by 
the Chinese aggressors to the line 
of control as on the 8th Septem-
ber, 1962, should be rejected and 
no negotiations should be unrl"r-
taken till the Chinese aggr,,"sors 
withdraw to the Indian boundary 
as it existed on the 15th August, 
1947." 

Subsequently, an amendment was 
proposed by Shri Vidya Charan 
Shukla that for the original motion 
the following be substituted, name-
ly:-

''This House having considered 
the border situation resulting 
from the invasion of India by 
China, approves of the measllre~ 
and policy adopted by the Gov-
ernment to meet it." 

This was passed without votin.!( ap-
parently, but almost unanimously. 
though some did not agree. (Inte1'-
ruptions). 
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Mr. Speaker: Order, order. He said, 
"almost unanimously". 

Shri Jawaliarlal Nehru: I definitely 
say that Acharya Ranga did not agree 
with it. Probably he will never 
agree on anything good. I am pre-
pared to make an exception to 
Acharya' Ranga in eVery proposition 
that I may make. 

Shri Ranga: When r was a2I'eeing 
with you 1 was a good man! 

Shri Jawabarlal Nehru: It is not 
a question of argument about words 
or things. It is beyond argument-
what has been done by the House; 
that is the parliamentary practice and 
procedure. It is not normal--or can 
be followed .by Government-to come 
every time to the House and take its 
opinion about a certain step that it 
might take. It places the general 
policy before the House and the 
House approves of it or disapproves 
of it or criticises it, and Government 
has to function accordingly. If the 
House disapproves of it naturally the 
Government have to change their 
policy. In this particular matter it 
was not necessary from the point of 
view of any Constituticm or law for 
the Government to come to this hon. 
House and take-I am talking <lbout 
the 10th December-their views about 
the 8th September Ene which was 
the proposal made by Government as 
a reaction to the proposal made by 
the Chinese previously. But we did 
come and we came after this 'llatter 
had been repeated for two months, 
repeatedly by me and by the ur~al1s 
of public opinion. The House w';,s 
particularly fully seized of this fact; 
this has been done; this has been 
said. :£ came here :lnd stated, "this 
is our policy," and subsequently, 
after' the substitute motion that Shri 
Ram Sewak Yadav proposed-it ref-
erred to something being rejected-a 
resoluticm was passed by the House 
that the House approves of the mca-
sur~s and policy adopted by Govern-
ment. That is my understanding. 
How can there be any doubt in the 
least? One in a million. 1 !BY; there 
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can be no doubt about that. What 
is the effect of this? The e!feet of 
it is that the House, at that moment 
aproved of the proposal that we had 
made about the 8th September line. 
That is my submission. Others ma,. 
disagree with it. Both negatively 
and positive it was cleared out. (In-
terruptions) . 

An Hon. Member: No, Sir. 

Shri Jawaharlal Nehru: I am al-
most prepared to say that with the 
exception of Acharya Ranga the 
House approved of it. It is alwaY' 
open to the House, may r say, to dis-
approve of something it has approv-
ed previously, to change its mind. 
That is a different matter. I am not 
challenging the right of the House. 
r am merely saying as a matter of 
recorded fact in our proce-edings that 
this fact was before the House; it was 
deliberately brought before the House 
in my speech, repeatedly, and in 
. other public statements. Subse-
quently, the policy of the Govern-
ment was reaffirmed by this House. 
There is no doubt about that. In that 
policy, at that time, this was the 
major thing, the other things having 
been previously agreed to. There-
fore, I do submit that that particular 
matter, rightly or wrongly, was r.ot 
only accepted by Government but 
this House also approved of it fully. 

Even at the time when we were 
discussing this matter in the House, 
the conference convened by the Prime 
Minister of Ceylon was meeting. 
The Prime Minister of Ceylon had 
taken the initiative in regard to that 
in em er~  forget the exact date. 
r think it was towards the last few 
days of November-in the third week 
probably-that she had taken the ini-
tiative, and she had suggested at 
first the 1st of December for that 
meeting. She did not ask u.s about 
it· we knew nothing about it till we 
w~re informed that she had convened 
it. Naturally she had asked the other 
countries; we could not come in the 
way. We, in a sense, welcomed her 
initiative and then the date walt 
changed to the 10th of December, so 
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that actually on the day we ~ere
meeting here in the Lok Sabha, this
conference was meeting in Colombo.
Subsequently, they passed some reso-
lutions, copies of which they gave us.
But they made it Clear that they
wanted us to keep them confidential
till a later stage, when they come
to us. Some days. later, again, the
Prime Minister of Ceylon with some
of her colleagues went to Peking to
discuss these resolutions and later
she came here. She was accom-
panied by two representatives of
other countries: the Prime Minister
of the United Arab Republic and the
Minister of Justice of Ghana. First
of all, we asked them to explain to us
what exactly those resolutions meant
and whether there was any doubt
about the interpretation Or not. It
was obvious that some parts of the
resolutions could be interpreted in
more than one way. So we said
that those should be cleared out. We
asked them some questions and they
gave us their explanations and arnpli-
fications in writing to be precise.
Then we considered the original
Colombo resolutions with their
amplifications,and considering them
we came to the conclusion that they
fulfilled the essence of what we had
asked for when we had put forward
t.he proposal of 8th September line.
Thereafter we told them as a Goveen-
merit that we accept them in principle
but we would like to put them up
before Parliament and take their re-
action to them, and then we will let
them have our final reply.

Now, I should like to add that the
September proposal had nothing to do
with any of the merits of the case or
anything. The Colombo powers stat-
ed that they wanted to help in creat-
ing a situation which would enable
the parties to discuss matters between
themselves, to prepare the ground and
to lessen tension. That was the
position then, and that is what we are
cons.dr-rin-r today.

When the' representatives of the
Colombo powers came here they told
us-we had heard previously-that
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the Government of China had given,
what is called, a positive response to
these proposals, whatever that might
be. Subsequently, it appeared. that
that so-called positive response was
limited and restricted in various im-
portant ways. I may mention one
or two of those a little later to the
House. Anyhow, it appeared that it
was not in complete acceptance of
the proposals as they were and as
they were amplified by the represen-
tatives of the Colombo powers to us.
So we told them that our acceptance
in principle of these proposals meant
Our acceptance in p.rinciple, natural-
ly, of those proposals as interpreted
and amplified by them. We did not
ask them to change the proposals or
to alter them even though we might
have wanted to do that: we wanted
to keep them as a whole. Otherwise,
we would have asked them to ':hange
their proposals, they would have gone
back to Peking and would have
possibly been asked to change the
proposals in some other way. Any-
how, we did not discuss any change
of the proposals, but we tuok the pro-
posals. as amplified by them which
we found, then and· subsequently,
was not the interpretation of the
Chinese to these proposals.

So, now we will come to these pro-
posals themselves because much has
been said here in this House which
has astonished me greatly. It is
naturally open to any hon. Member
to hold any opini-on whether the pro-
posal is good or bad, but to say some-
thing which has no basis and fact is,
I submit, not justified. I should like
hen .. Members who criticise them and
call them "disastrous to India politi-
cally, militarily and otherwise" to
look at them again. I do submit that
these prop-osals, not only in substance
but essentially, carry out the main
object of the 8th September proposal
which we had made. I have dealt
with the first part as to how far the
8th September proposal was justified
or not. Having done that, when we
got these proposals, obviously, what
we had to do was not to argue with
the Ceylon powers on the entire
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position, the merits of the question 
and how China had done this and 
that, and we were against that--that 
is a different matter, we did talk 
about it informally-but so far as 
their proposals were concerned the 
only matter We could deal with 
them wag to see how far their pro-
posals fitted in with what we had 
said, with the 8th September linc. 
Where they did not fit in it was for 
us to say so and reject them. If they 
did fit in then automatically we had 
to accept' them from that point of 
vicw. 

So we came to the conclusion that 
essentially they did fit in with the 
8th September line. It is true that 
their approach to this was slightly 
different and, therefore, we had 
simply put a straighforward sugges-
tion that the 8th Septcmber position 
should be restored. They did not ap-
proach that that way, but in the result 
they arrived at something which was 
essentially the restoration of the 8th 
September line. In some small 
matters it did not yield that result, in 
other matters it did yield results much 
better than what we had said. 

Shrl Hari Vishnu Kamath: Let us 
have more details of those small 
matters and other matters. 

Shri Jawaharlal Nehru: For inst-
ance, I will mention one Or two 
matters in the Ladakh area which is 
the important area from this point of 
view. In the middle sector nothing 
has happened and nothing is happen-
ing because the old position prior to 
8th September a~ remained and, 
.acco.ding to these proposals, will 
continue to remain till it is changed. 
In the NEFA the Chinese have retir-
ed or are supposed to retire com-
pletely. 

Shri Hem Barua (Gauhati): That is 
not the correct position. Sir. this is 
a very important thing. Nowhere 
have the Colombo proposals stipulat-
ed the withdrawal of the Chinese 
forces from Dhola and Langju, and 
the ~ ~  of it is that they were no-

where there in any of these areas 
prior to 8th September. 

Hr. Speaker: The hon. Member 
must have patience. The hon. Prime 
Minister was coming to those things. 

Shri Jawaharlal Nehru: I would beg 
of the hon. Members to learn the 
habit of listening quietly. 

Shri Hem Barua: I have listened. I 
only say that the word "completely" 
should not be there. 

1IIr. Speaker: Order, order. He 
will come to bhat. 

Shri Jawaharlal Nehl'u: Sir, we are 
developing some parliamentary con-
ventions. Before I have finished a 
sentence the !hon. Member interrupts 
me. The cOUrse of interruptions here 
on the basis of points of order is a 
Tcmarkable invention in the ohistory 
of par liamen ts. 

Shri Hem Barua: I did not do that. 

Shri Jawaharlal Nehru: I am not 
saying tllat. 

Shri Priya Gupta: Conventions are 
changed with the prospects ooanged. 

Mr. Speaker: Order, order. The 
hon. Member must resume his seat 
now. 

Shri Hem Barua: The Prime Minis-
ter s~  not be -allowed to tJhrow 
omnibus abuse against us. 

Shri Harf V.l!llmu Kamath: We can 
reciprocate, but we do not want to 
do it. 

Shri Jawaharlal Nehru: The Prime 
Minister should not, I entirely agree 
with the !hon. Member, be allowed to 
throw abuse omI\ibus or any other 
bus. 

S'hri Hari Vishnu Kamath: You sel 
an example yoursel!l'. 

Shri Jawaharlal Nehru: I entirely 
agree. If what I said, 1lhat people 
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ahould not interrupt before I have 
finished what I have to say, before I 
have finished a sentence or even half 
a sentence, or that points of order 
are raised here in a remarkable way, 
is an abuse, I do not know tlhe mean-
mg of language then. 

What I said was th,at in NEFA, 
according to the Colombo proposals, 
we are supposed to go all over except 
in two points which ihave been reserv-
<:'d for further discussion. No decision 
has been made according to these 
proposals about tlhem. They are: a 
little territory near the Dhola Ridge 
and Langju. No decision has been 
made about these two matters. 

Shri Hari Vishnu Kamath: What 
about Thagla Ridge? 

Shri Jawaharlal Nehru: So far as 
Longju is concerned, according to 
t ~e proposals and a-ccording to our 
Sep1c:mber statement, no decision is 
nOCL's,ary because when we have 
said that they go back to the 8th 
Scptembf'r line, well, Longju will re-
main with the 8th September line now 
and later. Thf' question does not 
ari9C. I do not want to go into its 
history as to how Longju is there and 
thpn say that they should withdraw 
or we Should withdraw, wfuether .that 
is right or wrong and so 011. That is 
another matter. But, according to the 
8th September line, it is not affected. 
Dhola is affected, undoubtedly. 

Shri Hem Barua: Longju is also 
affected. 

13 hrs. 

Shrl Jawa.barlal Nehru; Anyhow, 
IAlIlgju and Dhola are matters open 
to discussion and further considera-
tion. So far as we are concerned, we 
have made it perfectly clear that 
DhoIa and Longju .... 

Shri Tyagt (Dehra Dun): Since 
Dhola and Longju are matters for 
discussion in tfhe future, we should 
not comment about 1lhem one way or 
the other. 

Shri lawaharlal Nehru: We are not 
commenting. We have made the posi-
tion clear and the Colombo Powers 
have made the position clear on !:his 
point. About Langju, as I 'have stated, 
there is no question. We have stated 
it repeatedly. I would beg of the 
House to remember that we have to 
consider, weare considering it from 
the point of view of the 8th Septem-
ber line, not on merits. .According 
to tlhe 8th September line, Langju is 
a frontier vilJage, half witlh us and 
haH with them. Dhola post is also 
an important area. Our position was, 
and is, that Dhola and all the area on 
this side of the post Should be com-
pletely va-cared, and tlhat remains so. 
So that, if you accep! the position 
which I have stated, no question arises 
in NEFA. 

Shri Harl Vishnu Kamath: 'I1hag La 
Ridge. 

Mr. Speaker: Thag La Ridge is the 
name of llhat place and Dhola was 
the post. 

Shri Hari Vishnu Kamath: We know 
t:hat 

Shri Jawaharlal Nehru: The present 
position is, as I have said yesterday, 
the Chinese have withdrawn through-
out NEFA, except in a small area near 
the Thag La Ridge which has not 
been decided yet and which is suppos-
ed to be discussed by us further, and 
by the Colombo Powers we have been 
assured 1!hat we can occupy all those 
territories. 

Coming to Ladakh, which is perhaps 
the area which has been exercising the 
holl. Members' minds most, may I say 
that I was a little surprised to learn 
from tihe hon. Member, the leader of 
the Praja Socialist Party, that he 
doubted the fact that they ihad • 
advanced only twenty kilometres. I 
do not know how he measures and 
from what place he measures. 

Slbri Surendranath Dwlvedy: I ask-
ed whether by tfheir withdrawal of 
20 kilometres back from the line of 
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actual control they will reach the 8th 
September line. That is to say, have 
iihey advanced only 20 kilometre from 
that date? 

Shri Jawa.ha.rlal Nehru: It is very 
difficult to measure these distanres, 
because it depends upon where you 
measure them from. Because, it is 
not a straight line, as the hon. Mem-
ber knows. There are 40 or so of our 
posts and 40 or so of lIheir posts, all 
mixed up. Where does one measure 
tram? As a matter of fact, the 
Chinese advance in tlhe Ladakh area 
was, by and large, muclf less than 20 
kilometres. Normally, it was about 
10, 12 or 8 kilometres. 

Shri Hem Baraa: Question. We 
have grave doubts. 

Shri Jawa.ha.rlal Nehru: In one or 
two places, specially in the south 
it was probably a little more than 20 
kilometres. But that too would de-
pend on how you measure, from what 
place. Anyhow, what we have to 
consider was Ihow far it fitted in with 
the 8th September line, to which we 
were committed. Now, the 8th Sep-
tember line, if it is reproduced com-
pletely, would mean that all our posts 
and all the Chinese posts in that area 
would remain, because they were 
1/here before the 8th September; they 
are not new Chinese posts. Our posts 
had, of course, been liquidated mean-
·wlhile by this aggressive action. So 
that, it meant our going back" to those 
posts and the Chinese keeping their 
posts, 40 posts or so, in that area, and 
keeping them in a very dominating 
position, disadvantageous to us. Now, 
compared to that, the proposals that 
have been made by the Colombo 
f>owers are that all these strong posts 
of the Chinese, which c-ounted very 
much aga:nst us, should be withdrawn 
-we ore not 1ihere at the present 
moment-and that there slhould be 
some civil posts of the Chinese and 
some civil posts by us in that area but 
not together. There is no question of 

dual posts or dual artner~ i  they 
will be separate posts by a r~ement  
I do not understand how the with-
drawal by the Chinese of· their mili.-
tary posts, leaving behind a few civil 
posts, would amount to partnership 
with the ChincS>e to control an area 
How does it give them any right to 
that area? They are there. The 
whole question is their withdrawal, 
and how much withdrawal for the 
purpose of some other step that we 
might take. On the question of 
mel1its, are we opposed to their with-
drawal? Should we say: you remain 
there? Or should we say: you should 
not remain there? I do not under-
stand this argument. 

Shri Hari Vishnu Kama'th: How can 
they withdraw and still be there? 

Shri Jawaharlal Nehru: They will 
withdraw all their military posts. 
There will be civil posts, as much 
number as we may agree upon, on 
the basis of parity and equality. Of 
course, a d:fficulty may arise if there 
is a question of administration and 
all that. No such question arises there. 
That area would be a demilitarised 
area with no military which means 
the C ines~ military withdrawing; 
not ours, because ours is not there. 

Shri U. M. Trivedi: We are vacat-
ing and giving them peaceful posses-
sion. 

Shri Jawaharlal Nehru: I am sorry. 
my mind does not work as acutely as 
that of the ho'1. Members opposite. 
It is a common mind, but it is a prac-
tical mind which sees facts. 

Anyhow, I do submit to this House 
that the Colombo prop,wlls in regard 
to that area in Ladakh is better, 
definitely bett, :., from any povnt of 
view. 

Shri Hem Barua: No, no. 
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Shri Frank Anthony (Nontinated-
Anglo-Indians): No, no. (lnteTTup-
tions) . 

~i Kishan Pattnayak: It is un-
patriotic to say like that. 

Mr. Speaker: Order, order. Hon. 
MCIlTlbers can have their own opinioo. 
But is the hon. Prime Minister debar-
rt'd from giving his Own opinion? 

Shrl lIem Barua: What about the 
2,000 SQ. miles which we have lost in 
that area .... 

Mr. Speaker: Order, order. He can 
have his own opinion and ap.proach 
to this problem. Here we have to 
listen to the speech. Why should the 
hon. Member get impatient? anter-
Tupt; on ... ) . 

Shri Bagri: Sir, on a point of order. 

Shri Jawaharlal Nehru: How can 
there be a point of order when I am 
speaking? 

11ft ~) : r~  ~~  ~ ~ 

CCfT '2" 'ql't wi<: I i't7T 'f."0T ~ ~ fit; 

~ (l) ll'"nrr l ~) ~~  gmr 'i>T l1R" 

l A n ~ ~ ~ ~ l ~ ~ ~ t rr 

ij;flRT, ~ ~  ~ ~~ l m g f'f." 
~ >;j"er.rar ~ ~~ ti i1<f 'l1r sml1 
fl1fiffC' ~ <t'r l~ rl ~ ~ 

~ ~li  i l rn ~ l<R 'fiff ~ i't1=iR 
~ gRIT ~ 91 ;p:r 'f;'r 'W:T "J!T<:fT ~ f'f," 
l<\l: ~ if; ~r i~  'f.T'J:f if; flrnn; ~ 
il ~li  'fT ~ "l1f;ill ~ I 

Y;IU!ll{ ~~ : it 'f0: "J;":'T ~ fit; 
~ ~  ~ Q:T (for lii ~ if-", ~~ 
~ ~ lif'f."ill I 'qif 'fit{ i'tKr, it fl:rf.m<: 
'l1r ~ ~ ~ '!i'l'rr <lfiT OfFlm I 

Shri JawahaJ'la1 Nehru: It is no 
good, Sir, my repeating some of these 
arguments because it seems to be as 
clear as daylight. From the military 
01 political or from any pOint of view 
it is an advantage to us to have this 
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corridor for the time being-all this 
is for the time being that nobody gives 
up anything-under the Colombo pro-
posals, as said there, than for us to 
have a lot of military outposts .... 

An HOD. Member: Civil outposts. 

Shri Jawabarlal Nehru: I did noot 
go into that deeply-than to have our 
military outposts mixed up with their 
military outposts and making it very 
difficult. That is the advice we have 
been given by non-civil .people also. 
It the hon. Members have some cill!e-
rent viewpoint, it is open to them to 
have it. I cannot help it. I cannot 
help them to see sometimes the 
obvious. 

Shri Hem Barua: That is not the 
8th September proposal. It was for 
unconditional withdrawaL ... (lnteT-
TU.ption). He is misleading. 

Mr. Speaker: Now he should listen. 

Shri Hem Barua: We want to be 
enli,ghtened. 

Shri Jawabarlal Nehru: I am try-
ing to enlighten you. 

Shri Hem Barua: That 
8th September proposal. 
they must withdraw 
unconditionally. 

is not the 
It was 1.lIat 
oompletely 

Shri Jawaharlal Nehru: The 8th 
September proposal was to restore 
the position ns it was on the 8th 
September. 

Shrl Kishan Pattnayak: Did the 
corridor exist on the 8th September? 

Shri Jawaharlal Nehru: To restore 
that position means having the 
Chinese strongposts in this area with 
vast annies round about them and our 
posts also mixed up. That was it. 
That was not an advantageous posi-
tion. Suppose, they say, "We give 
you what you want", we have to 
accept it because we have asked for 
that. 
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"" ~ : 'flIT ~ l ~r ~ ;m:r 
~ f'filt 1Jit ~ lfl ~r ? 

Shl"i Surendranath Dwivedy: Even 
'if that is granted, this certainly is not 
thE' restoration of the 8th September 
.position. 

f:hi nm Vishnu Kamath: 7th 
~  ,'mOOr position, that is, pre-8th 

'September. 

Shri Jawabarlal Nehru: I have said 
so. It is not a restoration there; it is 
better than a restoration. 

Some Bon. Members: How? 

Mr. Speaker: Order, order. 
allow him to explain that. 

Please 

Shri Jawaharlal Nehru: That is 
why the Chinese do not accept 
that. ..... (Interrua>tion). 

An Bon. Member: They want more. 

Dr. B. N. S!ngh (Hazaribagh): 
Because they do not accept it, it is 
better? 

ft arTI1lT : ~  ~ r  .... 

~ l ~ : mi,,:, wi<;: I 'flIT 

~~ ~~ 3 1 if fiT{ "f.Tl1 'if<'r ~  

o..i\" l~ : 4 ~ cir "1","1 >m11 l1 ~ 

~ ~ I ~  l1 ~~ ~ u ~ ~) m  

~i ~~ I 

Ilf!:Im ~~ : ":;far ~  fl1f;m:"{ 
1 ~ 'l<: ;fTi{if, iit ~ WfifT Wi, ~i  

~ ~  IT<ffik 'fir ~  is" ~l  I 

~l  9;£i'1 ~ 'fiT ~  ~i ~a  iit 
'Fir if 'a''f ~ ~ if."{ ~  ? li~ ~ 'fir 
~ i a "1");: 9;£l!<:: 'q"Iq-'3'ff ~ ,(ITT ~ 
~ ~ lq'T;:: ~ 9;£T'l' 'liT l l ui~ it ., 
ofT ~  iit '3''1 '!it ,!'fif iit ~l l I ~ 

<rnr mli"TT, iit ~  'fii $'1<'1', ~ ~ 3  

~~  ! 
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Shri Jawaharlal Nehru: So, the 
question is 1Ihat these Colombo pro-
posals in so far as they refer to 
Ladakh do not mean any kind of a 
division or acceptan<:e of any division 
directly or indirectly. It is a tempo-
rary arrangement which, if it is not 
agreed to, would simply mean that 
they could remain in control there 
till other developments take place. 

Now, I  . want to make one point 
clear, to whidh the Ihon. Member Shri 
Kamath referred before I began 
speaking and some other hon. Mem-
ber referred, to what I said in the 
Rajya Sabha. I think, I have said 
"!hat the praetke is for dhe Govern-
ment to keep the House and Parlia-
ment informed fully. It is not neces-
sary for Government to come and take 
a vote on every step that it takes. 
About most of the things Government 
has to take a step in a particular posi-
tion. Suppose, there is a war on. 
Now, during war the Generals take 
steps without even referring to Gov-
ernment. Sometimes they ref-er to 
(iQvernment in important matters 
wthere they can; but 1Jhey cannot afford 
to do it. So, in all these matters Gov-
ernment can take steps if they are 
in line with the general policy out-
lined. 

In this matter, as I have ventured 
to point out, our general policy has 
been brought before the House and 
Ihas been approved by the House 
repeatedly. Therefore, within that 
line, whether that particular step is 
approved or not, if it is within the 
~ine of tlhat pelicy, Government takes 
that step. I need not have, by any 
constitutional convention, broug'ht this 
matter up necessarily to the House. 
But I did not think that that was 
Tight for me specially when the 
House was going to meet. So, I 
brouglht it up and I am glad that I 
brought it up. I 

Now, having brought it up, what 
are we to do? I did not think it 
necessary then, to begin with, to bring 
a substantive motion for the approval 
of this because I thought 1Jhat this wu 
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included in the general lines of policy 
approval wlhich have been given by 
this House to me. Further, I thought 
that if I place the whole position .... 

Shri Nath Pal: That is not quite 
true. You made sure even of your 
supporters. 

Shri Jawaharlal Nehru: I do not 
know what the han. Member feels. If 
the House agrees, I am prepared to 
put it forward here and now. 
(Interruption) . 

Some HoD. Members: Yes, yes... 
(InteTruption) . 

Shri Ranga: You have got majority, 
anyhow. We do not question that. 
(Interrwption) . 

Shri Jawaharlal Nehru: I am pre-
pared. I did not bring it for two 
reasons. One was, as I have said, that 
I did not think it necessary and I did 
not wish to create precedents for 
the future that every matter is voted 
upon by Parliament. It is not a good 
precedent. It is not followed by other 
Parliaments. 

Shri Surentiranath Dwivedy rose-

8hri Jawaharlal Nehru: Please let 
me go on. Please let me finish a sen-
1ence or two. 

Secondly, because the Clhinese lhad 
not given their final reply, I thought 
it on the whole desirable for this mat-
ter to be lett by the House to the 
Government to pursue within tihe 
lines at tihe general policy. But, if 
there is any doubt in l8J1y people's 
mind that this is not a correct course, 
I would suggest to you and to the 
House to pennit me to moye an 
amendanent here and now and to have 
it this way or that way. .  .  . (Inter-
ruption). 

Shri Ram Sewak Yadav: You should 
have !had CQUl'age enough to bring 
forward a positive motion instead of 
saying now that you want to move an 
amendment. .  . (Interruption). 

2555 (Ai) LSD--5. 

Shri Barl Vishnu Kamath: Parlia-
ment can pass anything by majority. 
We dQ not contest that position at 
all By a majority you can pass any-
thing. .  .  . (Interruption). 

Shri Surendranath Dwivedy: What I 
want to point out is tihat when it 'flU 
said that there will be no approval 
of a Resolution, we took it for grant-
ed that the policy accepted in thia 
House on the 14th November is accept-
ed. Now, the hon. Prime Minister says 
1ihat there is no question of an appro-
val motion because of 1ftI.e adoptioll 
of that amendanent on the 10th Decem-
ber which, qe now interprets, alse 
accepts this. That was not our under-
standing. 

Sbri Jawaharlal Nehru: I am sorry, 
the hon. Member thought that because 
it could not have been that. Any 
intelligent approach would show lIhat 
it could not be that. How could I 
put this up? Leave out Parliament 
for a moment. Government is com-
mitted to a certain line of action and 
Gavlernment, naturally, pursues it 
unless it is told not to do so by 
Parliament. It has to; Government 
cannot remain in the air in matters of 
this kind. We have said tihat. First 
of all, I showed that so far as Parlia-
ment is concerned lIhey have also givell 
their approval to the 8th September 
line 'as a matter of policy. Then come!! 
the question of inteI1PretatiOili as to 
how far the 8th September line baa 
been carried out by the Colombo 
proposals. That is the sale questiWl 
that we have to consider as Govern-
ment and we have told them that we 
acc~ these in principle. We thouglht, 
we should accept them. Of course, 
our acceptance does not -bring this 
about wholly because this is a matter 
concerning China also. China baa 
thus far not aClCepted it. I do not 
know what it will do. But we cannot 
remain in the air. We have at in-
form the Prime Minister of Ceylon 
what our position is. As J told ~ 

I shall inform her. Therefore what 
the !bon. Member opposite said, name-
ly, that I !have not brought f.orwanl 
a substantive resolution because of 
the November thing, I do not at all 
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understand. How can that help us at 
all at the present moment? Of course, 
we hold to tlhe 8th November thin.'! 
and, of course, I am going to repeat 
it tomorrow from a Ihundred thousand 
platforms in India, That is a different 
thing, But in this matter we have to 
say something. We have to say 'Yes" 
_ "No" and therefore it is for 1lhe 
House to tell us to say "Yes" or "No". 

Some Hon. Members: Yes. 

Some HoD. Members: No. 

Several Hon. Members: Yes. 

Some lion. Members: No. 

Mr. Speaker: What is all this? How 
~aul  this be recorded., may I know? 

Shri Ranga: He has got that repJy 
.also. 

Mr, Speaker: He is arguing his case 
aDd when 1lhere are shouts of 'No', 
there are shouts of 'Yes' also. But I 
am asking all the Ihon. Members and 
not one side only .... (Interruption). 

Shri Ranga: You should not be up-
8et. 

Mr. Speaker: Why should I not be"? 
11 the proeeedings are not peaceful, 
J ihave got to regulate them. 

Shri Ranga.: When ~ e  said 'Yes', 
We said 'No', 

Sbri Nath Pai: I do not want to 
interrupt, but he was not aware of 
the developments. I claim the atten-
tion of the hon. Prime Minister. After 
"e summoned us to meet lhim, it was 
clearly understood, on the assurance 
given by no less a person than the 
hon. Minister of Parliamentary Affairs 
who should bear this out to avoid all 
misunderstanding in the House, that 
~e Government will not seek a 
positive vote and it is expected that 
we will not move an amendment to 
reject it. That was the position 
liven us to understand and that re-

" 
mains. No wrong inferences should 
be drawn. That is our expectation. 

I hope that I am correctly quoting 
him. 

Shri Jawabarl.al Nehru: In view 01. 
the fact that there is this difference at. 
opinion, I submit that the differenec 
of opinion should be set asicie and the 
vote be taken now, if you like. OIl a 
substantive motion. If the House 
permits me, I shall move it ... , 

Shri Priya Gupta: You should have 
brought it forward earliet'o 

Shri Jawaharl.al Nehru: 
that it is unusual for me to sugges 
it at this late stage. But if the 
Hou,e agrees and yoU agree, I am 
perfectly willing. That is all that I 
wish to say. I do not wish to press it. 
But one thing is perfectly clear. 

The hon. Member Shri Nath Pal 
has certainly. according to me. mis-

understood what I may have ,;aid or 
the Minister of Parliamentary Aif81.l'll 
may have said. He said that we shaD 
not brmg it up because in the normal 
course it was not necessary to ri~ 

it up. Government follow a certaln 
policy. and if that policy is explained. 
if the House broadly accepts it that III 
enough ... 

~ ~~~ ('f.'ryf.or) o;fb7Tiff 

~ r1l  •• 

;m.m:f l ~~ : >;fl'1 orr, '1 ~  

>;f1'1 'ffr lIT,t., 'fi" "1"1' 'J[ l!;ifi I 

~ ~~  irfr n:'fi IIT.!{"" 
<'iT ¥ ;fri,(it I 

.. Shri Jawaharlal Nehru: Therefore, 
the position necE'ssarily is that I have 
to send some precise answer to the 
Colombo Powers and to the Prime 
Minister of Ceylon today or tomorrow 
as to where we stand. I cannot tell 
them that we have not made up out 
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mind. It is absurd. As a matter of 
tad, we have already told them that 
we accept them in prmiciple. And it 
ill tlhe proposition of Government that 
we should tell them definitely and 
precisely that we are prepared to 
accept these Colomi><>' proposals sub-
ject to the amplifications and elucI-
dations. Whether they will come into 
effect or not depends on the other 
party accel?ting them. For the 
moment, they have not accepted 
ihem. Well, if they do not accept 
them. they do not come into effect: 
ihat is a different matter. But I have 
10 choose; there is no help for it; I 
:have to choose this way or that way. 
If there i~ -any doubt in any hon. 
Members' minds, I propose tc resolve 
that doubt by suggesting to you and 
te he House to permit me even at 
this stage to put forward a specific 
motion .... 

Shri Suftntiranath Dwivedy: No 
body questions your right as a Gov-
ernment. 

Shrl Hari Vishnn Kamath: Your 
majority is there. 

~  (iihCl<i=,..l : ll<:r J:l'N'lT WI" 
;;ftfGfit I iIIT'1 ~ ~ r it lfI"l"f.rl; if ~ 

tio IT'ir m I w:r crT ~ r ;orlfGfit I 

~~ m ~1 

if iIIT'1 ",r J:l'fif'lT wr 1'!IT I 
l!:fT i~~i i .. ·q : m'f ~ crT ;fa 

I5Ilm ~ I ~~ ll<:r 'I'm ~ WI" ;orr 
.il' I 

Shri Jawaharlal Nehru: The hon. 
Member opposite says that he does 
Rot challenge my right to give the 
Government's reaction to it to the 
Colombo Pow('rs. Then. will the 
hon. Member at a later stage, some 
other day, ..................... . 

.n ~ l  : Wf;lie1" ~~  

~mr ~~ l100 ~ Ij'if ~  •  • 

~~m i it~~ ~r~ 

fit; if m't ",1 ~r Wf!rr I +rn: ~ 

1IrA.o ~ i 

.n (iih.ij( ...... : CfR ifl;: CfT iIIT'1 
~~~i ~~ I ~cr ir  

J:l'pf;n-~ <ftfGfit i ~ Cf'ti ~ 1  it ~ 

~~  

~  iil~ i  i1-u ~~ 

~ I ~ 1  if; ~ ~ W!m<: if CfR 
ifl<: ~ "!,,,r ~ I 

.n il~ i 4 : if ~ ~ ~ 
fit; ~~  ",r ~ w ij'Qf ~ m .rn 
cmrnt~~  li i~~~  

fit; r;ft;; Gfi[ Cf'ti ~i l -U ~ ~ i\"@ 

"" m, ~ Cf'ti ~ ~ mtr <mr i\"@ 
ml~m ~~~~ ~ 

m1 ~ ~~  m 1 r r~~ 

iICIT ~ ~ tm: ~ ~ H'" ~ ~ r r ~ I 
~ <r.r ",r iI"'t<r<r ~ ~ ~ ~  ~ ~ 

~ r m~) lJlI; ~ l ~ *= ~ 
~) lJlI; ~ I 

~ ~m : ~i i '1>r .nO' 'fl' ;orr 
~ I ~ Cf'ti0<: ~ rr V1r. <I'll ~ "I"r ~ I 

Shri Jawahal'Jal Nehru: leave 
myself in your hands and the handll 
of the House, because I have to take 
some action, and not merely deliver 
a speech here, and I have expressed 
to the House what the intention of 
Government is very clearly, ana we 
think we are right; it may be that 
some han. Members think thnt w,' nre 
not right. Now, thl're are two ways 
of dealing with this matter. One of 
them is the very cLar way of putting 
it to the vote. As a matter of fact, it 
is going to be put to the vote in a 
slightly indirect way by Shri Ram 
Sewak Yadav's amendment, which is 
a negative one, and which seeks a 
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disapproval of this. If that is re-
jected, certain consequence<' flow, but 
I am prepared to accept those con-
sequences. But, if not, and if the 
House wants a clear direction, I am 
prepared to have a direct vote on it. It 
is immaterial. But the fact is that' I 
want the House to realise it. 1 do not 
want to be said that I did some-
thing behind \he back of the House, 
or which the House not accept. 
That must be made perfectly clear. 

It is Government's intention to con-
vey a final answer to this matter to 
the Prime MiBister of Ceylon, approv-
ing in toto the Colombo proposals as 
amplified and explained by them. I 
would naturally add that the fact of 
giving effect to them will only come 
when 1Ihe otlher party has fully ap-
proved of. them. I think that is the 
position on which I propose to act, 
and I carmot act if the House does 
not approve of it; naturally. I cannot 
act, and I would not act, if the House 
does not approve of it, but nobody 
should be left in any doubt about it. 

May I add that in spite of all this 
argument that we have had these two 
or three days. this business of the 
8th September line and the Colombo 
proposals is a temporarv thing for a 
temporary objective? . 

As I said earlier, 1!he wlhole question 
of our conflict with China is a very 
much deeper one, and it may carry 
us on for years, whatever may hap-
pen in between. I do not say that the 
actual war will go on for years, but 
the conflict will go on and the menace 
will be there. Therefore, we lhave to 
prepare and strengthen ourselves to 
the best of our ability; whatever hap-
pens, we have to strengthen our-
lelves. 

Some people imagine that because 
of these Colombo proposals being 
accepted or acted upon we shall slow 
down or slacken. 'l1hat would be 
utterly wrong. 'l1hat is certainly not 
the view of Government, or, I take 
it, of anybody in this House. We 
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must strengthen ourselves, because 
it is inevitable that we should build 
up our strength, not only get such help 
as we are getting-and we are grate-
ful to the countries who are givinC 
us tlhat help-but the ·real thing is te 
build up our strength in India, build 
up our industry, build up everythinc 
that goes to strengthen our nation ill 
war and in peace. That is urgent and 
important. 

The hon. Member 8hri Frank 
Anthony in his eloquent, and if I maT 
say so, ra1lher flamboyant language 
referred to something; he said that ill 
two hundred years, something W1IIil 
going to happen, not in my life-time, 
not in his life-time, and all kinds of 
things would flow from it I am gla4 
that he thinks of the future also s0me-
tImes and what the consequenees 01 
our action might be. For, as I said at 
the beginning, the world is not a static 
world, it is a changing world; it may 
well be that the present face of 11he 
world may clhange completely; it may 
well be that what is talked about now 
about one-world State may arise; it 
may well be that frontiers may cease 
to exist except for some administra-
tive pUl'pOses; all kinds of things may 
happen. We are too much wedded 10 
a static view of the past even to con-
sider the present. In ~ is changing 
dynamic present, the main point ill 
that we must never submit to coerci.oa 
or military pressure. 

Now, I do not know what the 
Chinese objections are, all of them. 
but I shall mention one or two to you, 
their objections to the Colombo pro-
posals. One is that 11hey do not want 
us in that Ladakh area, that corridor 
lIS it is called, to put up any kind of 
military or civil .posts. Tha t is aD 
important matter. And Chi.na wants 
to put up her own posts there, civilian 
posts, not military posts. That is one 
important matter. The second, I 
believe, relates to. . •. 

Shrl IIari iVsImu ~t  What 
was the pre-September 8 position with 
l'egard to that point? I think we ha4 
more. 
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Sbri Jawabarlal Nehru: We had 40,

and they lhad 40 or 50; I do not ex-
actly know .. There is a vast number
of posts there. You will see that it is
difficult to explain what a post is, be-
cause a post is either a fairly strong
fortified post or just half a dozen men
sitting tlhere with a flag, more to pre-
vent others from capturing that
place iihan for anything else. It is
not a sign of strength, but a sign of
visible sovereignty of a nation.

Shri Hari
symbol.

Vishnu Kamath: A

Shri Jawaharlal Nehru: So, in re-
gard to all these posts, they do not
want us; like Acharya Ranga they
also object to what is called dual con-
trol; they both. agree.

Shri Hari Vishnu Kamath: Let them
also go back. Let them also not come
in there.

Sllri Jawaharlal Nehru: That is a
major point of difference between
China and the Colombo Powers, and
certainly we cannot accept the Chinese
approach to it.

There is another. I imagine that is
in .NEFA about wbat they call the
Che Dong Ridge which we call the
Thagia Ridge. These are two major
matters. There may be some others.
They have not told us about them
because we are not dealing directly
witri them. They are dealing with
Colombo. IVe do not know. We hap-
pened to know these because those
were mentioned to us. There may be
others.

,
1
!
!

'1
i
'j

IVe are not prcpared-c-pr eparcd a:;
we are to accept the Colombo pro-
POS3;S in their totality with their
explanations-we are not prepared
to have any amendments or changes
or variations made in ~hem because
the Chinese do not like them.

~~1'~:.',",
~.;

;.

, ,

There are one or two points which
I may mention which are not directly
connected with this. Shri Kamatih
made some statement abeut emigre
governments of Bhutan and Sikkim
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set up in Tibet. We have nc informa-
tion on the subject, When the Bhu-
tan Prime Minister was here, he was
asked and .he also said so. 1 do not
think there is the slightest truth in it.
The Chinese Government has angrily
denied tfhis.

ShriDlati Renu Chakravartty: May
we know wlhat was said by Shri
Kamath? He has not spoken at all
(Interruption) .

Shri Jawaharlal Nehru: Then there
was anotlher-I do not know which
Member said so-that Chinese troops
were pressing on Burma and that
Burmese troops were co-operating
with Chinese troops. Somebody men-
tioned this. This has been very
forcefully denied by the Burmese
Government. I do not think there IS

the slightest truth in it.

Now, may T say a word about some
criticism that have been made of the
Colombo powers and other countries,
certain non-aligned countries. Nobody
considers these countries as strong
militarily. Somebody asked: are they
going to enforce their decision? Of
course, they are not supposed to en-
force' any decision. They can only
proceed as mediators suggesting some-
tiling. I would beg of tlhe House to
remember when they criticise, as they
often do, and often with justice-I will
admit it-our publicity etc. that all
nul' publicity is ruined by some SUCl'

remarks made in this House. If. fo:
instance, contemptuous remarks are
made about these countries, any r)f
the Colombo Powers, these go ilhere
and they say this was said in our
Par-liament. .That has a worse effect
than all the propaganda that can be
;1ndp by China against us. I want the
House to remember lIhat one has U>
speak rather carefully about other
countries, specially other countr ies
which are friendly to us. May be
they do not agree with us.

Now, much is said about their not
separately condemning lIhe Chinese as
aggressors. First of all, it is difficult
for 1fuem to do so. Whatever views
they 'may have held, once tlhey start
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acting in a mediatory role, it is diffi-
cult for them to move about condemn-
ing one party with whkh they art' 
c1ealing. They can retire and then 
condemn ~  

I would remind tlhe House about one 
country, the United Arab Republic. 
which has done more than any other 
country to support us. Their Cabinet 
has passed a resolution supporting us. 
I do not remember the words they 
have used, but in dealing with tfhe 
situation they have been very strong-
ly in our favour. When Mr. Ali Sabry, 
their Prime Minister, comes here, he 
is attacked by our press, asked to say 
that China is an aggressor_ttacked 
in the sense t1h.at \he is cross-examined. 
Here is a man coming as a mediator. 
He has to behave with some decency 
towards the part;ies concerned. It is 
very unfortunate that he was treated 
that way. 

Shrillarl ViabDlI Ka.math: Is it right 
to say they 'attacked' him. He was 
asked questions. 

SUi lawaharl&l Nehru: The hOD. 

Member is right. By 'attacked'. 
mean he was cross-examined. 

SjIIri Barl VishDlI Kamath: That is 
not improperjn a democratic country. 
The Press only asked questions. 

Shri .Iawabarlal Nehru: I am not 
challenging their right. Wlhat I am 
saying is that you have to bear the 
consequem:es wlhich flow in many 
countries which are very friendly to 
us. 

Take another. Burma. for instance, 
migiht mention, was deeply grieved 
at the charges made against her in 
this House. Some questions are ask-
ed about Burmese troops co-operating 
with China. They are very annoyed 
at tlnat. and they protested. 

Then there is some not very reput-
able paper, a weekly, wlhich al90 gave 
some extraordinary stories about 
Burma. 

Prop08al.s 

Sbri Hem Barua: Is it BLitz? 

Sbrl .IawaJlarlal Nehru: No, it is the 
Current, if he wants to know. 

Shri Hem. BanIa: They are the 
same, two faces of the same thing. 

Shri .Iawaharlal Nehru: We had ac-
tually a protest from the BUI'IJleM 
Government about it, askin, why 'W1I 
did not go ab:>ut formally denymc 
this kind of thing, ~e u iatin  it. We 
pointed out that it is difficult to p 
on repudiating every deviation troIIl 
fact that occurs in Indian newspapeza. 
for that would be to lon, a procell 
and would be giving 'further publici.., 
to something that has been said by a 
not very widely circulated paper. 

Then yesterday or the day e ~ 

I tr r e~ hon. Member quoted 
something from the Anand Bazar 
Patrilca. I was deeply grieved about 
it. I had heard about it before, be-
cause that was a very contemptuow 
personal reference to Mrs. Banciara-
naike, the Prime Minister of Ceylon. 
I was also included in it, ,but leave 
me out, it does not matter what ill 
said about me. But it was very im-
proper for any person to have said 
that about not only the Prime Minis--
ter of a country but of a country very 
friendly to us, a COWltry with whom. 
we have close dealings, a countr,-
which is trying, according to its light., 
to serve the cause of ,peace. 

Shri Priya Gupta: That is a .perSOR-
al opinion. 

Shri Jawaharlal Nehru: It is not • 
question of merits. I am merely 811J-
ing. if we want -friendship in the 
world we have to restrain ourselves. 
We ~n t go out and condemn other 
countries and then expect them to 
stand up for us. 

'iT (lihCl(I.,,< 

t~r~~1 
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Shri Jawaharlal Nehru I would 
just repeat one thing more which I 
have said previously. We have been 
attacked and we are, and may be, at 
war with China. That, I hope, will 
not affect OUr fundamnental approach 
in the world and in India ,to solvm, 
problems by peaceful means, because 
the world is too dangerous. Hon. Mem-
bers must have seen what happened 
in the Cuba affair where it was touch 
and go-within 24 hours 200 minions 
might die from nuclear bombs. It is a 
terrible thing to think that such a 
thing mlght happen by a slight mistake. 
Fortunately, wisdom came in the way 
and stopped it. We have neither nuc-
lear bombs, nor do we intend posses-
sing them. Nevertheless, we have al-
ways to think of these possible conse-
quences of what may happen. So that 
we have to join, as I said, our firm 
determination and preparation to re-
sist to the best of our ability, always 
with an attempt, where .possible and 
where it is honourable to us, to adopt 
peaceful methods to settle any pro-
blem. 

In this connection, I had said pre-
viously about the suggestion I had 
made about the International Court at 
.Justice or arbitration or some suCih 
~in  It is no good my placing thl8 
matter before the House at this stage, 
because the question has not arisen. 
But I do mention it to the House ·be-
cause it may bear it in mind. If it 
arises I shall come to the House to 
take its advice in the matter. 

I may say concisely what I have said. 
The question that arises today is a very 
limited question, which is not a qu_ 
tion which will last 200 years, as Shri 
Anthony said that it might or ita 
effects might. 

Shri Frank Anthony: It might last 
longer. 

Shri lawaharlal Nehru: But it is a 
question as to how to brimog about the 
Chinese withdrawal to a certain 
extent in order to be able to deal with 
this matter in a manner which may 
lead to results or not-possibly not-
but, the fact that a course of action 
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does not lead to results should not 
deter us from going into it, provided 
it does not do any harm or injury. I 
think both from the political and the 
di.plomatic pomt of view-I am not 
referring to military matters; hon. 
Members opposite seem to be experta 
in it-this is desirable. Our rejecting 
this would be harmful to us. haxmful 
diplomatically and from every point 
of view. Not 'Only those OQuntriell 
which have made these proposals. but 
other countries, big and small.. wi![ 
thank that we are acting wrongly and 
will not support us, as they have done 
and as they might do in the future. 
We are grateful for their support, of 
c.)urse, and we want their support. 
Bllt it wi ~ not be quite right for UIJ 
to ask for support it we do not do 
two things. 

One is, we shou:ld shoulder our own 
burden. We shall have to shoulder it; 
we are sh'OuldJering it and we are 
going to shoulder it, because there 
will be no respect tor us if we are 
not prepared to meet up to the 
Clhalilenge 'Ourselves. We want all the 
help we can get; weare grateful to 
those who give it. Secondly, we mlWt 
not take all the time a beJ.Ii,eerent 
attitude. It must be all right in 1Ihe 
context of India today A belliger-
ant attitude is usually taken by weak 
nations, not by strong ti n~  Strong 
people, when necessary, take stron« 
actions and prepare f'Or it. But merely 
taking up a beLligerent attitudes with-
out the neccSISIH'Y st:r-ength does not 
impress andbody. 

Therefore, I ,ubmlt that the atti-
tude that the GovE'mment has taken 
and intends to take in this matter is 
correct and I am sure that the House 
will give its support to it. 

Shri Dari Vishnu Kamath: About 
the reported Chinese Government's 
demand f'Or the release and repatria-
tion 'Of the Chinese detenus and 
internees in India and the Govem-
ment's reaction to it, you said t'h.at 
you had referred it to the Prime 
Minister and he would answer it in 
the course of his speech. You told 
me so at the outset. 
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Shri Jawabarlal Nehru: Yes, Sir. 
The Chinese Government have said 
that they are going to send one or 
two ships to take back the Chinese 
civilians Who have been interned here. 
We have said that all those who hold 
the Chinese People's Republic pass-
ports can go back to China 8IId we 
will not come in their way-we are 
taUting about civilians at the present 
moment-U1lIless there is any civil or 
criminal case pending against them. 
Tlh.at is to say, we are not go1ng to 
force 8IIly person to go back. We are 
leaving it to the choice of the person 
concerned, whether he wants to go to 
China or not. 

Shri Bart Vishnu Kamath: Is it not 
the Goverrunent's policy to demand 
the release of our prisoners of war 
in Chinese custody before we agree 
to release the Chinese detenus? 

Shri Jawaharlal Nehru: These are 
not prisoners of war; these are 
civilians. 

15ft ~ : l(<r. t:rTlJ:"fr "I"r <rfii it 
~i  ~ ~ I 

~~  i ~r  ~~ ~i 

~  ~  : ;r ~ WCT "1"( 1~r ­

~ ~c  '1T I ~ ~~rrr ~ 'fiT;fr 

~ ~ 11~ ~ ~i  'lfr ~~ ~ m if 
'F.T ~ of.rm \l;fR 'flt'f ~ tt'1<1f gm ~ I 

Mr. Speaker: I shall now .put Shri 
Ram Sewak Yadav's substitute motion 
to the vote of the House. 

15ft ~ ~ :(m.m:) 
~ mer ~ ~ ~ <r.<:rrr ~C r ~ 

fit; ~ l1l1ll' Z q'Sf 'f>7: 'tX ~c ~r ~ 

~ I 'l;flf<: \l;f11f ~ m tnm <:it 'iii i ~ ~ 

m: ~ Ifi't ~ ~ I "I";fR-it ~11 ~ ~ 
;mr ~ ~ ~~ ~ 'lft ~it ~ ~ 
~ WFIT ~ qmr ¥t iF fut!; ~ 
~1 r~~~1 
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~~ ~~~~ 

~r  ~ iti ~ ~ llm ~l  ~ 

~~~~~~r~ l~i l11  

~ ~ mft q-JiR ~  ~ fit; ~r 

~~ i t~ t m~cit~l i t~ 

i i tit~~~r~ I 

~ ~ : of<r. ~  m: it m 
'fI11 ~ <'I1lff ~ ~ ~t n 1~ 

Mr. Speaker: The question is: 

That for the original motion, the 
following be substituted, namely:-

"This House, having considered 
the proposals of the Conference of 
six non-aligned Nations held at 
Colmobo between the 10th and 
12th of December, 1962, with the 
clarifications given by the Dele-
gations of Ceylon, U.AR. and 
Ghana in the meetings witlh the 
Prime Minister of India and his 
coleagues on the 12th and 13th 
of January, 1963 laid on the 
Table of the House on the 21st 
January, 1963, is of the opinion 
t.ha t the proposals are not in keep-
ing with the honour, sovereignty 
and integrity of India." 

The Lok Sabha divided. 

Mr. Speaker: Some Members do not 
appear to have voted properly. Will 
they kindly stand up? 

Some Hon. Members rose-

Mr. Speaker: I find there are six 
"Noes"  to be added: three "Ayes" to 
be added and one to be taken out. 

Shri Kapur Singh (Ludhiana): We 
cannot take out. 

Mr. Speaker: We can. So long as the 
present rules stand, certainly a Mem-
·ber can correct it because taey were 
made before we started this. That Is 
exactly the position. Therefore, I have 
to do it in accordance 'With that. 
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13.55 hrs. 

DELHI RENT CONTROL (AMEND-
MENT) BILL 

The Deputy Minister in the MiDis-
try of Home Affairs (Shrimati 
Chandrasekhar) : On behalf of Shri 
Lal Bahadur Shastri, I beg to move: 

"'I1ha·t the Bill to amend the 
Delhi Rent Control Act, 1958, as 
passed by Rajya Sabha, be taken 
into considerotion." 

Mr. Deputy-Speaker, Sir .... 

Mr. Speaker: I am no l.olliger tile 
Deputy-Speaker. 

Sbrimati ChaDclraaelthar: am 
&lOrry. 

Mr. Speaker, Sir, Rent Control was 
first introduced in New Delhi by the 
New Delhi House Rent Control Orcrer, 
1939. This was applicable only to the 
New Delhi area. Then the Delhi Rent 
Control Order, 1944 was passed which 
made Rent Controla.pp1icable to the 
whole of Old Delhi area also and thds 
wall superseded by the Delhi, Ajmer, 
Marwar Rent Control Act of 1947. 
This was ~ater replaced by the Delhi. 
Ajmer Rent Control Act, 1952 . 

The Delhi Rent Control Act, 1951 
which now governs the landlani 
tenant relati<lIrlship is a comprehen-
sive one and supersedes all the pre-
vious orders and enactments. TlWI 
Act 3iPPlies to all .private premisetl 
but does not apply to premises belong-
mg to Government vide section 3. 
This is in accordance with the provi-
sions contained in the previoWl 
enactments. 

13.56 Ms. 

[MR. DEPUTy-SPEAKER in the Chair] 

A very l'arge number of buil.dinp 
in the urban area of Delhi are built 
on Government leasehold lands. The 
provisions at the enactments of Rent 
Control, rlght from 1939 in the case 
of New Delhi and from 1944 in the 
case of other areas were applicable 
to these premises built on Govern-
ment leasehold lands, thereby giving 

_ .. -_.--_._--_.-.-_._---. 
• Noes--the n~e t~ members could not be recorded. 
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protection to the tenants living in 
these . premises against exploitation 
and eviction by landlords. However, 
the Rent Control Tribunal, DeLhi, 
gave a decision in certain Rent Con-
trol appea.ls relating to private pre-
mises built on Government leasehold 
land in New Delhi, that the premises 
built on Government leasehold lands 
are "premises belonging to Govenr-
ment" and as such by virtue of the 
provisions contain€d in section 3, the 
Act is not applicable to such premises. 

In the urban area of Delhi, a large 
1Wmbel'" of· tenants reside in about 
60,000 private residential premises and 
10,000 non-residential busialess pre-
mises. The decision of the Rent 
Control Tribunal, Delhi, would have 
the effect of depriwng this large IIIWtl-
her of tenants of tlhe benefits of the 
Delhi Rent Control Act, regarding the 
ftxationof standard rent and protec-
tion against eviction. 

Therefore, it has been proposed to 
amend section 3 of Delhi Rent Control 
Act of 1958 by adding a proviso to 
the effect that where such premises 
have been or are lawfully let by any 
person by virtue of an agreement 
with Government or otherwise, then 
the provisions of the Act shall also 
apply to such tenancy. 

To ensure that this amendment has 
retrospective effect, the word "shall 
be deemed always to have been 
added" have been inserted in clause 2 
of the BLlL This amendment should 
have the effp.ct, notwithstanding any 
decree or order of any court or other 
authority, and the proviso sought to 
be added to section 3 of the Act has 
accor<lingly been drafted. 

This Bill is a very simple one and 
has the very limited object of ensur-
ing the tenants who were enjoying a 
protection under the Rent Control 
legislation since 1939 from being 
adversely affected by the decision of 
the Rent Contrel Tribunal. 

This being a simple aM non-
controversial Bill, I would e~ the 

ment) Bm 

House to pass it without any hesita-
tion.. Thank you. 

Mr. Deputy-Speaker: Motion m e ~ 

"That the Bill to II.m£moCI. the 
Delhi Rent Control Act. 1958. as 
passed by Rajya Sabha, be taken 
in to ooll5ideration.. .. 

14 hrs. 

Dr. L. M. Slnghvi (Jodhpur): Sir. 
I want a clarification. I wish to know 
whether any specific time has been 
allotted for this particular Bill and 
whether it is the intention or the 
Government to rush through this Bill 
in ·half an hour. It is har<iay fair to 
this House and to Memlbers who have 
to contribute somethdng and give the 
benefit of their views to the Govern-
ment. 

Mr. Deputy-Speaker: We will 
continue the debate next day. Sh1'Ii 
Daji. .oj 

Shri Daji (Indore): Sir the amend-
ing Bill as explained by the hon. 
Minister is simple and plain and is 
welcome in the sense that 'it seeks to 
fiJI a laCUIllJa left in the Bill as pointed 
out by the court concerned. But there 
are still many lacunae in the Act 
none-the-Iess glaring than the -one 
-being sought to be corrected. Gov-
ernment should initiate immediate 
steps to revise the Rent Control Act 
as applicable to Delhi because there 
are so many inrongruous and fantas-
Hc provlSlons. This opportunity 
should have been taken by the Gov-
ernment not to restrict the amending 
Bill only to one particular point 
brought to their notice, but for the 
general revision of the Act. 

There is one particular provision, 
for instance, causing havoc to the 
parties concerned--clause 6 and 
clause 12. The latter says that appli-
cation for fixing a fair rent should be 
filed withdn two years or the plllllSilIllg 
or the Act, while the former provides 
that for buildings built after 1957, 
about 5'7 years should elpse before 
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the rent could be revise6t. I wiLl shaw 
how these two provisions are contra-
dictory and had led to fantastic 
results. There is for instance the 
decision in the Chunilal verSUB 
Krishanchand case. If 'the applica.-
tion is not filed within two years, it 
becomes barred by time. But in res-
pect of these new buildings, one can-
not file a petition for 5'7 years. The 
decision has been given .by the tri-
bunal that the proper course is to file 
an application within two years· but 
wait for five or six years before 
giving effect to it. It is a fantastic 
interpretation. So many bona fide 
tenants feel that they could not go to 
the court as they are told that their 
applications are time barred. Hundreds 
of them waited under section 6 and 
thcy are completely without any 
relief whatsoever because of this 
interpretation. We can say here that 
we do not agree with this interpreta-
tion but it is neither here nor there. 
I think the Government is in duty 
bound to amend these provisions to 
bring i1llto effect the real and original 
intention of the legislation when it 
was passed. In any case, the inten-
tion is not that the parties should file 
an application within two years but 
wait for seven years for relief. 

There are so many other contradic-
tions also. There is an onmibus pre-
vision .about the bona fide use of the 
landlord. We know of cases where a 
man actually claims 16 rooms for his 
bona fide use! He was asked in the 
court and he could not say why he 
wants these rooms. He will say that 
he wants eight rooms for guests. That 
was not the intention or the raison 
d'et:re of this provision. If he really 
wants the house for hiis use, he wi1l 
get precedence over the tenant. That 
is understandable. But it has become 
the stock argument advanced by 
every landlord to evict his tenant. 
Certainly the courts aTe not arbitra-
tors about the bona fide use or neces-
sities. So, the tenant has to eo 
obviously. 

There is an old saying that justi.oe 
delayed is justice denied. That i8 
meaningless because in our country 
justice is never anythiin·g but delayed. 
What you call speedy justice is some-
thing unheard of. It will be a fantas-
tically expeditious and quick disposal 
if an application under the Rent 
Control Act is disposed of within one 
year. I would request the hon. Minis-
ter to get a report of the pending 
cases before the tribuna.ls in Delhi 
and find out how many have beea 
pending for many years. The rent 
control proceedings are meant to be 
summary. q-uick and short and what 
not. 

This Bill was meant to give relief 
to the tenants and to stop rackrent-
ing. But it has become an instrument 
for fleecing tenants in various ways. 
There are incompatible and abnormal 
contradictions in the Act ami I have 
got a handful of them but I do not 
want to burden the time of the House 
by going into it. I feel that it is the 
intention of the Government to do 
justice to the tenants. I thank them 
that they have been alive to this one 
particular lacuna and particularly the 
last clause in the Bill which says that 
it shall always be deemed to have been 
so. It is all good. In the same spirit 
I request them to view the absurd 
abnormalities that I have pointed out. 
In this Emergency, we have got ample 
powers and that is all the more reason 
why a tenant should be able to seek 
and get protection, if necessary, even 
by extraordinary measures. With 
this Act on the statute-book, if the 
purpose is not fulffiled, we have not 
done our duty to the people who are 
our masters. The policy is not diffe-
rent. We accept the policy. But if 
we are unable to implement that 
poliicy effectively we are not wort:h. 
the salt for which we have been 
returned to the Parliament. In Delhi 
the whole business of rent racket hall 
become a sordid racket. To get a 
shop in Connaught Place, one hu to 
give a pugree of one lakh of rupees. 
I know a particular shop which paid 
only the other day a Pl'{lTee of Rs. It. 
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lakhs. There is no receipt for that. 
But every one koows it; they know 
this shop got a am-gree of one lakh 
and that shop, two lakhs and so on. 
We are sorry and helpless spectators, 
with this Act on the statute-book. 
Implementing it in a half-hearted 
manner would not do. What 8Ibout 
the question of recei.pts? No landlord 
gives the receipt when he claims 
excessive rent. Why have we not 
made that a penal offence. So many 
States have done so. Why not such an 
ordinary provision be made in the 
Delhi Rent Control Act so that at 
least a fair deal is given? We do not 
say to the landlord that he should 
charge very cheap rates. But I W3Jnt 
to say. "Please give a fair deal to the 
tenant; please give a receipt for the 
amount you charge as rent; do not 
have blackmarketing rent". Why 
should we not make such a provision 
immediately and introduce it in the 
Act so that the Act is able to serve 
the purpose for which it is intended? 
I do not understand. Today. it is 
becoming only an eye-wash. a para-
dise for the lawyers and rich men to 
start their multifarious, interlocking 
litigation procedure which goes on. 

There is another feature. There was 
a provision prior to this amending 
Bill. In the old Act there was a pro-
vision. It has somehow been changed 
now. Sup,posing, if .the rent charged 
was excessive, it could be brought out 
in the arrears of rent proceed-
ings. The tenant cannot do SO 

now, because limitation is over 
and the court cannot take cogniz-
ance sub motu of the violation of any 
provisions; the person is now debar-
red from all time, to come from seek-
ing a remedy. What is meant by 
minimum excessive rent? Excessive 
I'el1It is blackmarketing. It is nothin,g 
less than that. It is an anti-social 
practice; it is a criminaf practice. It 
is a blackmarket practice. It must be 
dealt with harshly. Otherwise, why 
should you say, ''you shall not charge 
such and such a rent"? It you charge 

excessive rent, you would be punish-
able. Why this hunting with the 
hound and running with the hare? 
Let Us come' down heavily on the 
men who charge heavy and excessive 
rents and lay down a fair amount 
which W1iH be fair to the landlord, 
and which will give a fair possibility 
for repairs, and at the same time, do 
fair play and justice to the tenant. 
Enforce a fair rent strictly within the 
letter of the law so that the tenants 
are not deprived of the protection by 
any back-door, blind alley or trap-
door which are left dehlberately or 
which are left open for litigation by 
intelligent parties. 

Shri Narasimha Reddy (Rajampet): 
Mr. Deputy-Speaker, Sir, I entirely 
agree with my hon. friend Shri Daji 
that the tenants' hands should be pro-
tected, and I think that the whole Act 
should be revised and it should be 
seen that proper protection is t ~n 

to the tenants, considering the harass-
ment of the landlords. 

We should also consider the posi-
tion that even amongst the landJords 
there might be some honest ones, and 
we must protect the interest of those 
honest and bona fide Landl.ords. If a 
landlord has got a number of houses 
in Delhi, and if his activity takes him 
to some other places like Calcutta or 
Bombay, he has necessarily to rent 
out all his buildings. Supposing he 
finishes his work and comes back, he 
must be allowed to occupy anyor,e of 
the nUimerous bui1dings which he 
possesses in one place. Provision has 
to be made in such cases to see that 
a landlord is allowed to occupy any-
one of the buildings he has got for 
his own purposes or for the purposes 
of his family. That is my recommen-
datian to the Miinister; and I have also 
given an amendment to that effect. I 
hope the Minister will give due c0n-
sideration to it. 

Shri A. N. VidYalaDkar (Hoshia!r-
pur): Mr. Deputy-Speaker, Sir, the 
whole Act was passed, I think, ID • 
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1MIrry. I agree with Shri Daji that 
~re are many loopholes aru:l they 
require remov.aJ; it requires a lot of 
reconstruction. The Act was passed 
'With a view to encourage the con-
lItruction of houses on the one hand, 
aid to discourage exploitation of the 
1enants on the other. It was also 
1IIought at that time that the interests 
of both the tenants and the owners 
~ be protected. I feel that we 
lay more emphasis On passing of laws, 
llut in the matter of implementation 
eur administration is very weak. 
Ifaturally, most of the difficulties arise 
eut of this situation. Why is there 
.lackmarketing? Why is there p3QTee 
..,stem, as was pointed out by Shri 
Daji? The reason is that the tenants 
llail to get justice that is their due. 
Sometimes the owners are also 
1roubled. So, they compromise; they 
.orne together, and they go against 
the Act. Therefore, our approach 
eould be that our laws should be 
tree from loopholes. They should be 
mictly enforced and our macrunery 
lor administering the law should pro-
perly function, and it should take 
1IiPOll itself that the interest o! the 
1enants and the owners, both shOUld 
be protected. 

I know many instances o! delay in 
the decision of cases. It is really 
extraordinary. I know of cases where 
.ut of sheer disgust the parties with-
drew their case and came to a com-
promise. The weaker party-whether 
it is the tenant or the owner-always 
IIIlffers. Therefore, I think the machi-
nery should be properly streamlined 
and it should be strengthened so that 
the law may be properly implemented. 

With regard to Government premi-
ees, I quite agree that Governmen' 
,remises that are used by the govern-
ment employees and are given to 
them for the duration of their em-
ployment; should be kept free and 
1I10uld be exempted. But such premises 
.. are rented out and used by private 
.,..-ties or used tor commercial pur-,oses should not be exempted. The 

law should apply to those houses in 
the same manner as it applies to the 
private premises. I think it is neces-
sary, because I know of cases where 
private persons living in Government 
houses or commercial people who 
somehow or other secure Government 
premises misuse that position. These 
premises belonged either to the Gov-
ernment or to certain agencies like 
the LIC. Certain agencies own houses, 
and those houses are rented out in the 
commercial way. They are rented out 
from one person to the other, and the 
misuse goes on. When such a misuse 
goes on in the case of premises owned 
by the Government or by semi-govern-
ment agencies, it creates disgust and 
demoralisation. These examples have 
been quoted by private owners. There-
fore, in the case of Government pre-
mises, as in the caSe of premises own-
ed by Government or semi-govern-
ment agencies such as corporationa, 
we should examine those cases. and 
in those cases also we should rational-
ly apply this Act. 

I strong:ly feel that this whole Act 
needs a thorough review. We should 
improve this legislation, we should 
bring in a comprehensive legislation 
'free from all the loopholes on the 
basis of the experience that we have-
gained in all these years. 
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Commodities at rea-
sonable Levels 

'The expression 'premises be-
longing to the Government' in." 

Mr. Deputy-Speaker: Is he going to 
finish or does he want some more 
time. 

Shri Naval Prabhakar: I have just 
started. 

Mr. Deputy-Speaker: He may con-
tinue next day. We win now take up 
,the other business. 

U.30 I1r ' 

MOTION ;RE MAINTAINING PRICES 
OF ESSENTIAL COMMODITIES 
AT REASONABLE LEVELS 

Mr. Deputy-Speaker: Further con-
!ideralion cr the motion moved by 
Shri Indra;;t Gupta on the 11th 
December. 1962. 

"That t}'is House takes note of 
the statement laid on the Table 
of the ~ e on the 10th Novem-
'ber, 1962 by the Minister of Plan-
ning and L3bour and Employment 
on mE'!ISUl"l?'s for maintaning prices 
'of eQsenl;al cO'mmodities at rea-
'lJ(>nabie levels." , 

We have taken one hour and fifteen 
minutE'S, 

Shrl P. Venkatasubbalah (Adorn): 
What al)ollt l~e Agricultural Refinance 
Corporation hill? 

Mr. Deputy-Speaker: Next session. 
The ~ a er has allotted the remain-
ing ~ .lC,t;:S for the discussion of tru. 
Motion. 

Shrl Y. H. Gandhi (Bombay Central 
South): Mr. Deputy-Speaker, it is a 
good thing that India is conscious and 
wants to be watchful of the consequ-
ences of inflation. One thing thatla 
country which is at war, as Indi'is 
today at war with China, should not 
n~~ect is to watch its price line. It 
is ery important that due importance 
S ould be given to this aspect. A 
.stable price line Is worth all the 
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Divisions on the front line. Wekight 
agree that we cannot alt e~~~ es-
cape the consequences of inflatiOn or 
the consequences of the economic 
situation lhat arises from the war. 
We mustE,repare ourselves to accept 
some Of the consequences. Inflation 
is inseparable from a major war. 
We should, however, examine how we 
in this country areAituated and pre-
pared or organised'" to save ourselves 
from any excessive dose of infiatiOlll. 
Here, We should also remember tha.t 
the objective of any pricw' policy ill 
not necessarily that the ~riCe line 
should be held absolutely. It has to 
be Conceded that in the matter of 
price levels, we/should talk in tenna 
of relative pric;! levels. 

In this conn.ection, I think our 
country has done rather well. We are 

~a cC1mmunity tha-t a~l een used to 
pianning and We hale had some 12 
yeats' experience of planning. That 
experience has certa~ n stOod ~ in 
good stead. We hav ad some ad-
'vantage from this p nning, when we' 
were confronted with the problem rJf 
price levels. Some twelve. leal's ago, 
if we had been confrontecywith the 
lIituation which we are facing today, 
we would probably have been not 
able to give as gOOd an account Of our 
economy as/We can today. Here, we 
see, that wl{hin months of the Chinese 
aggression, 'our Government has been 
able to place before this House a 
statemenyt>f its price policy. We find 
that the 'Government has been able to 
initiate measures promptly without 
losing time for maintaining the pricell 
of essential/commodities at reasonable 
levels. H[re, we have this Govern-
ment's determination to act and we' 
find tha-t the policy placed before this 
House is a welVthought out and 
extreomely ,ractical policy designed to 
keep prices within limit. 

I will just mention three of the· 
mejlsures which this Government has 
at tflrst decided to take. 'I1he first ill 
ttIe Government's decision to set up a. 

high level committee on price stabi-
lisation within the Department of Eoo-

" nomic.Auta:irs in . the Ministry of Fin-
ance/ We also find from tbe statement 
before the House that there is an 
awareness Of the importance of price/ 
intelligence of retail price trends and 
of the spread between wholesale and 
retail prices. Secondly, the Govern-
ment has already sanctioned a schemlt 
fo.r the building,h,p of a network of 
co-operative ana ather consumer stores 
especially tor the supply of essential 
commodities. At present, it appears 
f,rom tPe statement that/the Govern-
ment intends to set up t0r prQpose9 to 
set up something like 200 wholesalie 
and ceilitral c ~ati e stores and 
r about 4,000 branch an"'rimary stores. 
- Nor has it been t l ~ase that the 
policy in the matter of foodgrain\'l has 
been neglected. Actually .... (the bell 
rings) Will yo.U give me five minutes 
more, Sir? 

Mr. Deputy-5peaker: There are 
about 25 names and the time is only 
2i hours. 

Shri Sinhasan Singh (Gorakhpur): 
Please take down my name also. 

Mr. Deputy-Speaker: The hon. 
Minister wants about 40 minutes to 
reply. 

Shrl V. B. Gandhi: As yQU please. 

Shri Ranga (Ohittoor): Why so 

much time? 

The Minister of Planning and 
Labour and Employment (Shri 
Nanda): Would you like me to have 
less? 

Shri Ranga: Yes. 

Shrl Nanda: All right. I will take 
less time. I will give less ,information. 

Shrl Ranga: You are giving infor-
mation or only sermons? 

Shri V. B. Gandhi: I shall conclude 
by saying that, in accordance with tba 
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policy that the Government has been 
pumuing; we have not been neglect-
ing the other side of the equation in 
a case of this kind, and that is .... 

Shri Vishram PI'lISlId (Lalganj): I 
think there is no quorum in the 
House. 

Mr. Deputy,.;SpeaIr.er: We are not 
taking any vote. 

Shri Vlshram Prasad: Mter 2.30 .... 

Mr. Dl!IJUty...speaker: Are you 
seriously challenging the quorum? 
~ us go on. 

Shri V. B. Gandhi: .... .and that is 
production in the country. Take the 
case of industrial production. It has 
gone up frDnl 137'3 Index number in 
1957 to 181'2 Index number in 1961. 

Mter all, Sir, any public policy suc-
ceeds only in proportion to the mea-
sure of public support that the policy 
is able to secure and we find in the 
policy of the present Government that 
we are having the willing c ~rati n 

from all sectors Of the community, 
from leaders of tl'ade unions, from 
industl'ialists. from chambers of com-
m~rce  etc. In this approac!h, we find 
the guarantee that in our war effol'ts 
thcre shall be no risk of hoarding and 
profiteering and such other anti-social 
practices. Thank you, Sir. 

Shri Ranga: Mr. Deputy-Speaker, 
Sir, once this question of holding 
the price-line comes up, everyone is 
naturally tempted to say 'Yes, yes, 
,prices must be prevented from rising' 
hecause. who would ever like any-
thmg that he purchases to coot more 
fram day to day? But, actually. Sir, 
what is happening is this. Without 
m09t people's knowledge, prices go on 
increasing becau.se inflation has be-
come inevitable. It has come to be 
built in to their own plans, the so-
called industrial development and 
other developments and no wonder 
prices will go on rising without any-
body's individual contribution to it, 
and only because of the policies of the 
Government. 

at Reasonable Levels 

Secondly, Sir, when we think of 
this rise in prices, we cannot forget 
'he needs for achieving parity in re-
gard to its impact as between different 
classes of people and different sec-
tions of OUr own producers, industri-
al prodUcers, ,agricultural producers 
and the proletariat too, the agricul-
tuml workers and industrial workers. 
What generally has happened and is 
nappening is that when Government 
tries to take certain tentative mea-
sures to hold the price-line, it otten 
hurts the agriculturist more than it 
hurts anybody else. And, unfortuna-
tely, the agriculturists have only one 
or two things to selJ whereas they 
have got to purchase alI the other 
things in order to 'maintain them-
selves and to carry on their everyday 
lives both as consumers and as produ-
cers. Unfortunately, Sir, during thi.s 
year-as it generally happens every 
year-the yields of rice in the rice-
grOWing areas have gone down very 
seriously. In the heavily deltaic areas 
it has gone down to an extent Of fifty 
per cent. 

T'nirdly, Sir, the prices of manure 
·have not shown any decline at all. 
On the other hand, they are on the 
rise. Cattlefeeds are costing us very 
much more, so much more now, after 
this emergency has come in. It is a 
good thing that it should happen. 
The rise in the standards of living of 
OUr agriculturists, both workers as 
well as peasants, is taking place and 
naturally costs of cultivation on the 
whole are going up and have been 
going up fOr the last twenty years 
more than in proportion t'O this infla-
tion that has been taking place. Be-
cause of these things, Sir, peasants are 
not in a position' really to make both 
hands meet and make their own agri-
culture pay; and, what is worse, the 
burden of their agricultural indebted-
ness has been rising. 

The cost of credit is also going up. 
When the bank rate goes up here 
by mo're than twenty per cent, the 
rate of interest at which credit is 
available to the agriculturist is also 
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going up because the people who 
would be lending the money to them 
would be borrowing the money from 
the scheduled banks and other banks 
also. Everyone knows that it is not 
the case with other industries. In 
agriculture, anyhow, credit costs 
much, far too much. I have been 
saying about it again and again, but, 
unfortunately, there has been no im-
provement at all and the rate of inte-
rest continues to be so very high. 
Even tile cooperative banks in areas 
like u.:? and Bihar have been obliged 
to charge from nine per cent to twelve 
percent although the Reserve Bank 
Bank of India makes credit available 
to cooperative banks at' some conces-
sional rate of two per cent or one 
and a half per cent. And, why has 
it happened, Sir. 

It is because the credit of the agri-
CUlturists is considered to be so very 
lGW and the cost of administering 
these cooperative credits has also been 
going up. Because of all these rea-
sons, the costs of cultivation are go-
ing up. Naturally, it is fair on the 
part of the Government to see that 
at least the costs of cultivation are 
covered and the peasants are enabled 
to have the minimum standards of 
living and the minimum Of income. 
No effort in this direction till now 
has come to be made in sPite of seve-
ral promises made by the Government 
that they are going to establish an 
Agricultural Stabilisation Council or 
COIll'lllission and so on, No effort has 
been made in order to assure our 
peasants a stable, decent and remu-
nerative level of prices fOr their agri-
cultural produce. And, all these 
things have got to be done with a 
view to maintaining parity between 
the agriculturist and the industrialist. 
Even the idea of parity in economy 
in prindple has not come to be ac-
cepted by Government, not to speak 
of implementation. 

Therefore, Sir, I would like my hon. 
friend, Shri Nanda who has always 
the softest corner, of course, for the 

industrial proletariat also to try to 
extend his capacity for sympathy in 
order to embrace the agriculturists 
who form more than seventy per cent 
of our total population. As everyone 
knows, unlike the industrial workers, 
these agriculturists do not depend up-
on the Government and do not trouble 
the Government at all for their means 
of livelihood, for their employment 
or for the way in whi()h they go on. 
They do not ask Govenrment to pro-
vide work for themselves or to pro-
vide maintenance for themselves. 
Actually, the Government ought to be 
greatful to these people because their 
maintenalllCe and their employment 
and their ways of life are not all 
dependent upon the j Government. 
They are not dependent at all on the 
Government and to that extent Gov-
ernment are relieVed Of a11 these 
burdens, 

For that reason, Sir, more than 
for any other reason, Government 
shcruld be greatful to them and there-
fore should show special solicitUde to 
their needs and their troubles. I do 
not mean to say that no solicitude has 
been shown. Every Government has 
been showing some solicitude or the 
other. But the most important ques-
tion is, 'Is' it adequate?'. I am sure, 
Sir, my hon. friend Shri Nanda would 
a ~ee with me that what the Govern-
ment is able to do is not adequate. 
What the Government contemplates to 
do is also not so favourable to our 
agriculturists. You might say: 'What 
about these' big irrigation projects, 
medium-scale, large-scale and small-
scale projects and all these things'! 
All these things have been going on. 
There have been some deV'elopments 
in all these ~recti ns but all these 
things do not touch the fringe of this 
problem and therefore, the question 
of price is of the greatest importance 
so far as our agriculturists are 
concerned. 

Therefore, Sir, I wish to sound a 
note of warning to my hon. friend 
that however anxious he might be to 
hold the price-line to see to it that 
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nis industrial workers get their cereals 
as cheap as possible, he should also 
be equally anxious, if not more 
anxious, to see that those people who 
are producing cereals and other raw 
materials needed for industrial deve-
lopment are also looked after and 
their interests are not jeopardised in 
any way. 

Lastly, Sir, I wish to say that today, 
in the whole of the south, from which 
part I have jUst now ccyme after a 
month's tour, I find that the price 
level is much too low and everywhere 
there are complaints. What is worse 
is this. As if to add insult to injury, 
the land revenue has been raised by 
more than hundred per cent in Andhra 
ar,d the Ministers themselves have 
admitted that in some cases the rise 
may go up to two hundred per cent 
and even three hundred per cent. 
In your State of Mysore, land revenue 
is being raised, and in Madras too, 
they have got measures. I do not know 
w".at ~ lrt er 3urprices my hon. friend 
the Finance Minister has got to offer. 
Because Of the war emergency, hill 
taxation proposals are likely to go up 
either by way of excise duties or 
through direct taxes that would be 
levied here as well as in the States. 
So for all these reasons, I sincerely 
hope that my hon. friend will not 
jeopardise the interests of the peasants 
merely because he wants to utilize 
the present war emergency to further 
hiS own pet ideas of soci·alism. 

Shri Karuthiruman (Gobichetti-
palayam): Mr. Deputy-Speaker, this 
non-official Motion on the questiim at 
maintenance of the price-line of essen-
tia; commodities is a very important 
one at this juncture, and it is very 
essential to control the price-line. 
One thing that is agitating all of us 
in this connection is the fair price that 
will be fixed for the producer. Every 
political party and every politican says 
on the platform that the price line 
should be held and it should be so 
-::heap that poor people can buy things. 
VIe also endorse it. Taking into ac-
count the points of view Of both the 
producer and the consumer, we should 

at Reasonable Levels 

fix it at a level which is favourable 
to both. Unless the price line is held 
at a reasonable level, production of 
foodgrains will not increase, in spite 
Of all the inducements and encourage-
ments that you give to the cultivators. 

Let us compare the pre-war cost of 
production per acre of paddy and the 
present cost of production. In 1939 
or 1940 the cost of production per 
acre of paddy was Rs. 40. It can very 
easily be verified by the Planning 
Minister from any agricultural re-
search station. Today it is Rs. 400. 
No one can deny it or prove that it 
is less than Rs. 400 per acre. So, 
there is one thousand per cent in-
c.easc in the cost Of production frO!Il 
the pre-war level. Simply because the 
agriculturists are not properly re-
presented in this House and they have 
ToO able spokesmen here, it is being 
suggested here that the price line 
should always go dOWn and down. 

Let us now see how the cost of 
production has gone up. Cotton seed 
which was selling at Rs. 2 per bag 
in those days is now selling at 
Rs. 30 per bag. To maintain one 
pair of cattle one has to purchase at 
least two bags  of cotton seeds per 
month. Groundnut cake, which was 
selling at about Rs. 1'70 in the pre-
war days is now selling at Rs. 28 per 
bag. For all these reasons, the cost 
of production has gone up ten times 
or more. Then, let us see what he 
is getting in return. If we take 100 
as the base in 1939, now the price 
that he is getting is 400, an increase 
of four times, as against an increase 
of ten times in the cost of production. 
[8 it not reasonahle for a poor agri-
culturist to expect a fair price for 
his produce? Unless we give them a 
Jair return, how can we induce them 
to prodUce more? We say that we 
are an agricultural country and we 
want to work for the benefit of the 
agriculturists. But, all the same, un-
fortunately or fortunately, we have 
not been able to give the poor agri-
cuI turists any increase in their 
returns. It is very necessary, special-
ly in this emergency when we 
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[Shri Karuthiruman] 
require increase in food production, 
to give a fair and proper price to the 
agriculturist.

Then, what should be the consumer 
price? Now what is happening is 
that the intermediate traders are 
pocketing a large slice of the profit 
and the consumers are getting the 
agricultural produce 40 or 50 per 
cent above the price at which it is 
sold by the agriculturists. Can we 
not devise a method by which the 
difference between the producer and 
consumer price is not more than 10 
per cent? The price line should be 
held in such a way that the consumer 
will get the agricultural produce at 
10 per cent above the price charged 
by the producer. Then, it will give 
a reasonable price to the producer.

Now the Ministry have fixed a 
floor price of Rs. 15 per maund of 
rice which will be the minimum price 
which the producer will get. What is 
the average yield per acre in Madras 
State? It is about 2,500 lbs. of paddy, 
about 20 bags, in very good land. So,- 
according to the price fixed by the 
Ministry, it is about Rs. 15 per bag 
■of paddy, or Rs. 300 if all the avail­
able paddy is sold, whereas the cost 
of production is Rs. 400. What is the 
idea in fixing the price at Rs. 15 per 
maimd of rice and giving the pro­
ducer only Rs. 300 when the cost of 
production is Rs. 400 per acre?

I am saying this not as Parliament 
Member but as a practical farmer. I 
am in the field for more than twenty 
years. I am producing 5,000 lbs. per 
acre on one hundred acres for the 
last twenty years. So, unless the 
floor price is Rs. 20 or 21 per maund 
of rice, it is practically impossible 
for any agriculturist to make both 
ends meet and carry on., So, if the 
present policy is followed, it will 
mean reduction in the production of 
foodgrains. The present increase in 
foodgrains production is partly due 
to our Plans and partly due to ad­
vanced methods of cultivation, and 
chiefly due to the prevailing prices in 
the market.

Now the prices of foodgrains are 
falling in the countryside. Nobody 
can ■ deny that the prices are falling. 
Mahatma Gandhi said the introduc­
tion of control will mean stealing the 
poor producers. When controls were , 
removed in 1948-49 there was an 
increase in food production. We 
should give a proper price to the pro­
ducer. Government should take very  ̂
serious action to see that there is a 
fair balance between the price for 
the producer and the consumer. The 
difference should not, in any case, be 
more than ten per cent. If that is _ 
so arranged and if the producer is 
given a fair price in the present 
emergency conditions, I can confident­
ly say on behalf of the farmers, the 
production will not only be 80 million 
tons but it will be, we assure the 
Government and the Planning Com­
mission, 100 million tons. I again 
repeat that this is subject to the 
condition that a reasonable price is 
given to the producer.
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Dr. K. L. Rao (Vijayawada): Mr.

Deputy-Speaker, Sir, this emergency
period during which we have got to
,build up our defensive military
strength may last for anything from
five to eight years. Assuming two
years for the transition period, I
think, the total estimated period for
which we should be prepared will be
ten years. The amount of money that
We have got to spend during this,
period on armaments alone can be
gauged from the fact that during the
last war in Great Britain they spent
about Ri;. 1,300 crores on ammunition
factories alone and they received
something like Rs. 11,000 crores worth
of armaments from the USA by way
Of lend-lease. I shall draw on some
of my experience of Great Britain
on this subject as during the entire
period of the last war I happened to.
be in Great Britain:

When you are spending such large:
amounts of money, the greatest dis-
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be the rise in prices. This will lead and basic factors which have got to 
to the spiral of infla (ion. lnfla tion be thought of in this connection. 
creates two kinds of dbadvantages. These/are the four factors which I 
'rhe first is that it increases the cost shall discuss briefly. 
of production and the second is that 
it comes in the way of the rate of pro-
gress itself. Therefore we should 
visualise various situations in which 
prices may tend to rise and where 
strict control must be achieved in 
time. 

By way of an example I may say 
that it may be that in order to keep 
the prices at a particular level, we 
may have to introduce rationing on 
a limited scale in some 'towns with 
a population of a lakh and more 
pE'ople. For that we must have the 
regiotra tion of people ready. 

Similarly, we must also realise, 
when we are considering this long 
period, that there is bound to be some 
increase in prices during this period. 
This is inevitable. 

For example, during the last war in 
Great Britain prices went up by 12 
per cent in the first year, then  they 
re:nained steady and only towards 
the ~n  of the war went up again by 
about 50 per cent. After the war is 
over, there is a transition period 
whicn is of great importance when 
again restrictions on consumption 
will have to be imposed. For 
example, bread was not rationed in 
Great Britain during the war but it 
,.,-as rationed just after the war was 
over. 

The various measures that have 
been enunciated by the hon. Minister 
for control of hoarding and profiteer-
ing, which may assume very distres-
sing proportions are necessary. 

There has been some consideration 
of the price ceiling also. But I want 
to submit that none of these measures 
by themselves will achieve success 
in control of prices because they do 
Dot 20 to the root of the disturbance. 

J 

'The first and t e~ st importanl 
one is Ure increase in cod production. 
An emergency of th s type should be 
taken advantage of to boost up our 
food production. That is/very vital. 
For example, during tlie last war, 
Great Britain increased its food pr7fo-ducfion, in spite of ether very heavy, 
commitments, by as much as 70 p 
cent. Similarly, in the USA, in spite 
of the fact that they had/withdrawn 
from the agricultural labOur as many 
as a million people, the food produc-
tion went up by about 33* pey 
cent, that is, by one-third. 

What I want to submit is that 
every effort should be made to 
increase/ our food production. For 
exampll, there are about 30 lakb 
acres of land for which irrigation 

'2.-potential has been ui~  but which 
has not been. utilise"" There is no 
use our going back to the old methods. 
We musVhaye sorpe new approaches 
or methbds by which the public may 
be made to work along with the irri-
gation projectsAven during the stages 
of constructioft. Recently I submit-
ted to the han. Planning Minister • 
new approach by whlch thr1'ubliC 
can be made to participate at the 
construction stage itself ~  t as the 

1 irrigation canal comes to b complet-
ed, it is utilised and the may be 
no lag in utilisation of the irrigation 
potential. 

Some restrictions on the/number of 
courses of eating in the {ublic places 
and on entertainments must be intro-
duced immediately. During the last 
war An Great Britain they went o. 
pra6agating every day on the air 
recipe, for simple foods makmg use 
of potatoe/and SO on in order to make 
the people use the very:r.i pIe fooo. 
and not think in terms 0 e luxur-

t, ious foods that they w  e generally 
accustomed to in normal times. 
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The second factor is wages and pro-

.duction costs. You have got to

.maintain them very carefully, because
they are fundamental for the control
,of prices or the stabilisation of prices.
The consumer demands have got
much less impact on price rises than
wages and production costs, If pro-
duction costs and wages are going
up, if necessary they must even be
subsidised by Government, and they
must be kept at a certain level. This
can be achieved by the introduction
of modern methods and new techni-
ques. For example, during the last
war, the electrical power in Great
Britain was increased by 60 per cent
with very little addition to the power
equipment. Only 20 per cent was
added to the power equipment, but
the power that was generated from
the existing installations was 60 per
cent more. Similarly, the railways
also without any additional equip-
mentcarried as much as 50 per cent
more of the traffic, All these
achievements came about by the
adoption of modernisation and by the
introduction of new techniques, for
which the engineer is the back-bone.
It is here that I would appeal to the
hon. Minister that a proper place must
be given to the engineer, and the
engineers must be energised if we
really want great technological
.developments in the country.

It is also necessary for us to keep
down the costs by way of unnecessary
expenditure on the unproductive
staff. For example, take the case of
the DVe. It has fulfilled its func-
tions. There is no use having such
huge offices and maintaining such
huge staff. The rest of the work can
be done cheaply by the State organi-
sations. But we find that a huge
office has been kept. Similarly, so
far as the Heavy Electricals in Bhopal
is concerned. The clerical and un-
productive staff is much more than
the staff engaged actually in the
workshops. This is unnecessary. I
do not say that all these people
should be retrenched, but they can

be given technical training and made
USe of in a productive way.

There is also another aspect. For
example, take the case of Assam.
There is no cement factory there even
today. The costs naturally are very
high. But there is coal there, and
there are limestone quarries there. I
would say that we should rush for-
ward and fill in that gap and instal
a cement factory there immediately.
Another very important factor is

that there must be a reduction in
the civilian demands. If we are
going to embark on a big military
undertaking, it is essential to realise
that that can be done only by a
reduction in the civilian demands,
especially by a fall in the demand
for consumer goods,

In Great Britain, for example, the
consumption of clothing by the
civilian population was r2'':; ',EE'd by
as much as 50 per cent. That was
really a notable achievement. And
they achieved this by undertaking
practical measures. For example,
the folds in the trousers were asked
to be dispensed with; similarly, the
pockets in coats were prohibited. A
system od' coupons was introduced,
they gave 40 coupons per quarter, out
of which an ordinary suit itself
requred about 35 coupons, and 12
coupons for shoes and SO on, with
the result that nobody could spend
more on suit or shoes etc. in a
single quarter. The expenditure was
reduced. Similarly, we have also got
to introduce some such structure here.

We have got to impart an element
of sacrifice to our efforts, in order to
see that the civilian demands are
reduced. Similarly by introducing
the idea of utility items, by having
utility utensils, utility type of furni-
ture and so on, it should be possible
for us to more or less standardise the
life in this country. We must intro-
dUce some method by which there
will be economic use Of materials,
which will lead to lesser demands
from the people.
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There is one other very important 
:factor. Our families are growing iIn 
India ..... . 

Mr. Deputy-Speaker: The hon. 
Member should conclude now. 

Dr. K. L. Rao: May I have three 
0; four minutes more? 

Mr. Deputy-Speaker: I am sorry. 
There are a large number of Speakers. 

Dr. K. L. Rao: I shall conclude in 
a minute. 

I was trying to reter to the amount 
of economy that we could achieve 'n 
housing also. There are quite a 
large number of methods by which 
housing economy can be achieved, 
iuch as by the reduction of the allow-
able stresses and lowering of stan-
dards as was done in U.K. during the 
last war. There are ever so many 
methods; for want of time I am not 
going into them in detail. 

The fourth important factor is the 
absorption of the surplus. During 
the last war, in Great Britain, the 
income-tax was increased from 7! 
shillings to 10 shillings in a pound; 
similarly, the purchase tax was in-
creased from 16-213 per cent to 33-113 
per cent, and the excess profits tax 
was increased from 60 per cent to 
100 per cent 

In an emergency, Government has 
to take energetic steps under the 
various basic factors discussed earlier. 
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Essential Commodities 
at Reasonable Levels 
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~ ~ <r1; 'fPft ~ I 11ft mC<'l" 
~ Il:'" 11'TfVT it ~ qr f<r. 
While speaking of prkesl of certan 
better varieties of foodgrains, he said: 

at Reasonable Levels 

"70 per cent of the consumers 
were producers themselves and 
the whole agricultural economy 
would not be shaped to suit the 
convenience of 30 per cent of the 
consumers living in towns. In 
agriculture, it is the farmer who 
has got to be protected more than 
anY'body else". 

This emphasises the necessity of pro-
viding incentives to farmers producing 
foodgrains by way of offering slightl:7 
higher prices. 

~ if; om: it or.T ~ fif;lfr ~ ~ 
ffi ~ if; ~i  ~ 

~~~i ~~~  ~ 
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~ ~t  WfiTT ~ I 

(7) Cotton Textiles-In respect ot 
cotton textile the following are the 
main decisions which have been 
taken:-

"(1) A scheme for supervised 
marketing of cotton has been 
introduced by the Textile Com-
missioner. Cotton can be pur-
chased by mills only through 
approved supervisors who survey 
the cotton and determine appro-
!)riate prices. No mill will be 
permitted to maintain stocks in 
excess of requirements for a 
prescribed period". 
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if 'lfi ~ ReiR: if ~ ~ m-r 
~ :-

"On no account should prices 
be allowed to fall below a seasonal 
level or to rise through hoarding, 
profiteering and other anti-social 
activities". 
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,.f.t; J;jTq" ~ m arm ~ ) ~ ~m l1i it 
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rrri 
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at Reasonable Levels 
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~ r~it ..... 

Mr. Deputy-Speaker: We are not 
concerned with the Textile Commis-
sIOner. 

Shri Bade (Khargone): It is rele-
vant. 

Shrl D. S. Patil: This is relevant 
and it has been referred to in the 
Statement by the Minister of Plannin& 
and Labour and Employment on 
measures for maintaining prices of 
essential commodities made in the 
Lok SBlbha on November 10, 1962. 
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at Reasonable Levels 
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~ ~ ~~ ~it~ 

~n  'liT a~ 'l;('!1"IT ~ ~ 'it ~ I 
Sbri Sbivaji Rao S. Deshmukh 
(Parbhani): I join Dr. Deshmukh 
and others in congratulating Shri 
Indrajit Gupta for having for the 
. first time furthered this just cause. 
It IS very surprising that a communist 
has for the first time furthered a 
rather non-communst cause, and 
therefore I associate myself with 
every word of what he has said. 

8hri Indrapit Gupta 
South-West): That is also 
first time! 

(Calcutta 
for the 

Sbri Sbivaji Rao S. Desbmukh: We 
arc doubly fortunate in that Shri 
Nanda, who is literally the brains 
trust of the nation and who can be 
relied upon to bring into execution 
every word and sentiment that J< 

voiced on the floor of the House, of 
present. I have the highest ~ ar  

for Shri Nanda as a person. I know 
that he has towering ideals which 
are higher than Mount Everest. They 
are visible to every common man, 

E.sential Commodities 
at Reasonable Levels 

but only 'a Hillary or a Tensing can 
climb them without difficulty. I only 
wish that these ideals are in a POSI-
tion to serve the common interests of 
the cultivators, primary growers and 
the poor people of (his nation. This 
emergency requires that the price 
line should be held. Price line 
should be held but not at the cost of 
the cultivator. BecaUse of the un-
provoked aggression of the Chinese, 
we have lost a considerable portion 
of our territory. Our jawans are not 
the only casualties of Chinese aggres-
sion. But our innocent cultivators 
are the first victims of Chinese aggres-
sion. It should be the concern of 
somebody to see that this aggression 
against the cultivators is checked in 
proper time. I hope Nandaji will 
take courage in both hands and see 
that the cultivator is not allowed to 
suffer whether the aggression is on 
behalf of the capitalist 01' the intri-
guers. This is the first time in the 
midst of a war the prices of agricul-
tural commodities have fallen to 
bottom. Every war has seen a spurt 
in prices of consumer goods and raw 
materials. It is invariably reflected 
in the agricultural commodities. For 
the first time in history in this un-
declared war there has been a steep 
decline of agricultural prices. At the 
cost of the agricu]tllrists. the capita-
list interests have received certificates 
of patriotism from the highest in 
power. I wish that this patriotism at 
the cost of the cultivators should 
be discontinued and steps should be 
taken immediately to see that prices 
are not manipulated at the cost ot 
cultivators. 

In Maharashtra alone the price of 
cotton has fal1en by about Rs. 50 per 
quintal; the total loss of the culti-
vators is estimated to be R. 4-5 crores 
in that State. That is exactly Maha-
rashtra's cont,ribution to the National 
Defence Fund. The common man 
has donated -by his sweat and blood 
this amount. At the same time the 
cu1tivator has been duped to the extent 
of Rs. 5 crores by intriguers. The 



Motion re: MAGHA 5, 1884 (SAKA) Maintaining of Prices 6610 
of Essential Commodi-

office of the textile comrmsslOner is 
responsible for this and severe steps 
should be taken. Enquiry should be 
made as to how this restriction came 
into play and who was behind this 
intrigue and who is responsible for 
this loss. Those responsible should 
be severely dealt with after due en-
quiries. Nandaji should be prompt 
to give Us an assurance that due 
enquiries would be made as to how 
the cultivators have suffered this lOlls 
and that due steps will be taken 
against whosoever is responsible for 
this. 

It is said that the cotton prices are 
judged according to the floor prices 
and ceiling prices. The argument 'or 
this action was that the cotton prices 
pierced the ceiling prices and so res-
triction was imposed by the textile 
commiSSIOner. If you see the figures 
it will be evident that they never 
pierced the ceiling. There is a differ-
ence of Rs. 300 and odd between the 
ceiling and floor prices. Uniformly 
throughout the ten years the cotton 
prices have always remained at the 
bottom when the cultivator's cotton 
came into the market; they have 
reached the ceiling when cotton has 
reached the hands of middlemen, 
with the result that the mills always 
paid the ceiling price and the middle-
men always pocketed the difference. 
It should be somebody's business to 
see that this loss due to the middle-
men is avoided. The cotton prices in 
September 1961 were Rs. 628'75 per 
three quintals. In September they 
were Rs. 739.75. The ceiling for 
jarilla cotton was Rs. 947. In October, 
1961, the prices were Rs. 636:25 and 
in October, 1962, they were Rs. 745'25. 
In November 1961 the prices were 
Rs' 656'25 and in November, 1962, 
they were Rs. 687'50. In December, 
1961, the prices were Rs. 668:00 and 
in December, 1962, they were 
Rs. 677'50. The ceiling of jarilla, as 
has been stated, is Rs. 947. So, at no 
time did the cotton prices in 

ties at Reasonable Levels 
15.55 hrs. 
[SHRIMAl'I RENU CHAKRAVARTTY in the 

Chai7] 
In the case of Cambodia cotton, In 

September, 1962, the price was Rs. 
295 per quintal; in October, 1962, it 
was Rs' 295 and in November, 196%. 
it was Rs. 28l. The ceilizu: price lOr 
Cambodia on spindle ABC variety is 
Rs. 415, Rs. 372 and Rs. 347 respec-
tively. So, these figures go to show 
that cotton prices have never pierced 
the ceiling in the period from Septem_ 
ber to December, and still, we are 
faced with this argument that because 
of cotton prices piercing the ceiline 
price, certain steps were taken in 
order to check the prices from rising 
further. It is a sheer fallacy to state 
that the restrictions were imposed by 
the Textile Commissioner because the 
prices were rising and because the 
Textile Commissioner's office thought 
it necessary and expedient to check 
immediately the ri~e in prices of 
cotton. The mystery fails. There-
fore, it is all the more essential that 
there should be a thorough, objec-
th'c enquiry or probe as to how the 
Textile Commissioner's office came to 
enforce certain conditions which were 
unjustified by the very fact that they 
were voluntarily withdrawn the 
moment they were invoked! 

This is fue very justification why 
there should be a thorough enquiry as 
to why the restriction came into 
being. This theory of the flxation of 
cotton floor prices and ceiling pricetl 
has been referred to in the Krishna-
machari Committee's report; that com-
mittee was known as the Prices SuIb-
Committee of the Policy Committee on 
Agriculture, Forestry and Fisheries. 
'l1hey say that the floor prices were 
fixed by the British Raj because the 
then rulers of the country desired that 
there should be a positive discourage-
ment of cotton cultivation. The floor 
prices were fixed with this idea in 
view, nameLy, that they will result in 
discouraging the cultivation of cotton 
and make the cultiVilltion of cotton an 
uneconomic one. The fact still remains 
that the same theorv of floor prices 
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[Shri Shivaji Rao S. Deslunukh]
were imposed and thought of when
there was a positive discouragement of
the cultivation of cotton. Now, we
have passed that stage. We want to
increase the acreage of cotton. But
still the same theory of floor prices
continues There has been only one
instance when the floor prices have
been raised, while the ceiling prices
have been raised more than thrice.
So, there is absolutely no comparison
between the floor prices and the ceil-
ing prices. It is reasonable to expect
that the floor prices should be raised
to an extent that the limit of differ-
ence !between the floor prices 'and the
ceiling prices for one bale of cotton
should not exceed Rs. 100

Mr. Chairman: The hon, Member's
time is up.

Sbri Shivaji Rao S. Deshmukh: I
am concluding. So far as the survey
of cotton is concerned, it is a fact that
the surveyors know absolutely noth-
ing about survey. This is a most res-
ponsible statement, and I am prepared
to make it with whatever consequen-
ces that may follow, legal or other-
wise. Every surveyor makes a profit
of lakheof rupees for a survey which
he does not do. He voluntarily and
arbitrarily changes the cstton, the
quality of cotton and the staple of
cotton to the detriment of the interests
Of the cultivators. A surveyor should
function not because there are dis-
putes between buyer 'and seller but
far the nature of the survey as such.
I say that this system of survey which
is insisted only where there are dis-
putes, should /be done away with com-
pletely. T'nere should be more 'Sur-
vey centres and steps should be taken
to see that there is no satta business
in cotton. It is pitiable that in the
case of a commodity grown by the
cultivators, the capitalist plays satta;
the capitalist loses or obtains millions
of rupees at the cost of the cultiva-
tor. So, this wagering contract or
satta in cotton prices is there not
because there is forward trading in
cotton but because there is SO much
scope for satta wagering, when there

isa gap of Rs. 350 between the ceiling
prices and the floor prices.
An HOn. Member: Rs. ~OO.

15.59 hrs.

[MR. SPEAKER in the Chair]

Shri Shivaji Rao S. Deshmukh: Yes;
it is nearabout Rs. 400. hat is also
one Of the strong reasons why the
floor prices should be llnmediately
raised. I wish Shri Nanda will go
into this aspect and approach this
problem with a view to see that steps
are taken to help the cultivator and
also to punisj, the guilty; the harm is
already done. It has been done every
year almost since 1942. This year-to-
year harm should be done away with
completely and should be enquired
into from a stringent point of view.

16 hrs,

Shrimati Lakshmikanthamma
(Khammam) : Mr. Speaker, Sir, we
have been talking about priCe control
of essential commodities. Price is an
economic phenomenon. It is the result
of the working of certain economic
forces. Generally, changes in price
levels are the reflection and the re-
sult of changes in the forces which
determine that level. If we have to
hold the price line we have to control
these forces which determine the price
line.
Let us now analyse the consequen-

ces of the likely national activity in
the present context. We will not be
caught napping next time nor are we
going to gamble on defence. Our
attitude to and assessment of defence
expenditure will undergo a radical
change. The implementation of our
plans is vital for our defence and the
development of our country. Increase
of OUr armed forces and purchase of
armaments and defence production
will involve enormous amounts of
money. We have to invest more on
the existing plants engaged in defence
production such as chemicals, steel,
transport, electronics, etc. So the
total additional expenditure may ~e
to the tune of Rs. 550 crores annually.
It is an addition to the previous ex-
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penditure, and this injects a large 
volume of money income into' the 
eOOoomY. Since thls additional ex-
penditure will flow into that type of 
production which wi1l not add to the 
flow of consumption goods for the 
civilian sector,the pressure of demand 
on the aVllllilable SUppliilS is bound to 
go up thus pushing the price level. 

What are the savmg features in this 
situation? The four essential commo-
dities that should be controlled are: 
foodgrains, cloth, fuel and accommo-
dation. This will oheck increase in 
the cOSt of living. Physical rationing 
of all essential commodities such as 
'building materials, chemicals, drugs, 
paper, machine tools, etc., should be 
·there. There should be stepping up 
of the  tax revenues So that the mar-
ginal rate of taxation is such. that it 
lllOps up at least 80 per cent. to 90 
per cent. of marginal increase in 
income. 

If the national income were to in-
crease next year by about Rs. 700 
crores, if you divert a major portion 
of this realisable income to defence 
production, we will be freezing the 
aggregate national consumption, !but it 
will definitely mean a decline in the 
per capita consumption which will re-
duce the inflationary pressure to a 
certain extent. The tax sYStem in the 
present context should be used not 
only with the motive of financing de-
fence expenditure but also with a 
view to curb the additional demand 
generated by the increased incomes as 
a result of dcfen2e expenditure. 

To cope up with this level of expen-
diture, the national income should rise 
by about 4 per cent. if we concede a 
decline in per capita consumption and 
by 7! per cent. if" we do not concede 
a decline in the per capita consUIIJP-
tion. The possibility of freezing the 
consumption either at the aggregate 
level or at the per capita level :is de-
pendent On the growth rate in the na-
tional income in the next two years. 
Since it is impossible to step up the 
nat!onal income by 7 per cent to 8 
per cent., it willibe easier to freeze the 
~n~1 nntinn SIt r r ~tA lpvpl !:Inri 
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divert the needed resources for 
defence. 

This brings out the basic trutn 
about the hard sacrifices and priva-
tions whiCh our nation must be pre-
pared to bear. On the agricultural 
sector, developments in the World 
War II whiCh culminated in the 
Bengal Famine of 1940 are there as a 
wanting that the food front must be 
held firmly if the country, is not to face 
another disaster. With the steadily 
increasing defence effort, the pressure 
on the food front is also bound to in-
crease. The farmer will be faced with 
the twin problems ot feeding the 
jawans at the front and the demands of 
civilian consumption. Hence efforts 
have to 'be made to raise production to 
the highest possible level. The sector 
whim responds easily to growth and 
where the capital out-put ratio can be 
manipulated is agriculture. We should 
concentrate on a·gri.cultural pro-
duction programme, especially of 
rice, wheat, cotton and oilseeds. 
We have to utilize to the maximum the 
available irrigation potential. Though 
the long-term ,lans may continue to 
be implemented, the emphasis at pre-
sent should be on short-term schemes 
which will yield quicker results. Go-
vernfi\ent are already taking steps in 
that direction and investing huge 
amounts On minor irrigation. I think 
we recently passed a Bill to fonn the 
Agricultural Refinance Corporation. 

An Hon. Member: Not yet. 

Shrimatl Lakshmikanthamma: 
Minor irrigation, soil conservation and 
drv farnting schemes must be imple-
m~ntl  without delay. The agricul-
turists must be guaranteed a fair price. 
r think the Planning Minister is taking 
some steps to fix up the price for 
agricultural produce so that it will in-
duce the agriculturist to produce more. 
The price fixed by the Government 
should not !be uneconomic to the far-
mer. Also, the farmers should be sup-
plied with improved seeds, fertilize1"l 
and so on. I am sure, Government are 
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already taking some steps in that 
direction. When I visited the villages 
during the last one month I found that 
community development and co-ope-
rative activity have been intensified, 
Ipecially in the matter of supply of 
improved seeds, fertilizers minor irri-
gation and wells. All these activities 
are going on in the villages in the 
country. The appointment of a Price 
Stabilisation body by the Government 
is also welcafne. The proposal of Go-
vernment to open consumer co-opera-
tive stores allover the country is also 
welcome. During the war time the 
British Government had an area agri-
cultllral exectltive committee. We are 
also going to'have a committee on the 
sam(' lines. 

Then, all the wholesale dealers in 
agrictlltural produce must be licens-
ed forthwith and their stocks should 
be open fOr inspection periodically. 
Hoarding of foodgrains or industrial 
ClOPs more than the consumption 
needs of producer should be made a 
punishable oft'ence. 

On the whole, 1 fee! the merchant 
section in the country has also been 
co-openat.ive with Us except in a few 
instances here and there. For 
example, in Delhi We have geen a 
case where some kerosene merchants 
were arrested for hoarding and pro-
fiteering. The merchants have assur-
ed the Government that they will not 
exploit the situation and try to bene-
fit by it. With the determination of 
the Government, with the determi-
nation of the agrictllturist to produce 
more, with the helpful attitude of 
the merchants, I am sure we will be 
alble to hold the price line to the 
necessary extent. 

Mr. Speaker: BefOre I call the 
next Member, there is one thing 
which I want to put before the House. 
There are still some hon. Members 
who want to speak on this subject 
and who have not yet got an oppor-
tunitv to do so. At the same time, 
• la;ge number of hon. Members 
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have expressed their desire to join 
the rehearsal of the Republic Day 
parade which takes place at 5 
o'clock. If that be the case, in de-
ference to their wishes, I must 
adjourn the House at 5 o'clock. We 
have a half-an-hour discussion, also. 
There 'are onfy two alternatives left 
with me-either we should postpone 
the half-an-hour discussion to the 
next session, which I will take up 
very soon after the session starts, on 
the first or second day, or the Min-
Ister's reply to this motion should be 
postponed to the next session. These 
are the two alternatives and I will 
act as the Menlbers desire. 

Shri Hari Vishnu Kamath (Hoshan-
gabad): 'Dhe Minister can reply dur-
ing the next session when he will 
be very fresh. 

Shri Sinhasan Singh: The half-an-
hour discussiOn can be postponed to 
the next session. 

Mr. Speaker: Even if the ha.Jf-an-
!lour discussion is postponed, still 
~ t re are two or three members who 
want to speak on this motion. After 
that, I will not be able to give 40 
minutes to the Minister which he 
wnnts for reply. 

Shri Ram Rattan Gupta (Gonda): 
Members may be given only five 
minutes each. 

Mr. Speak.er: All right. I will give 
to Shri Ram Ratan Gupta only five 
minutes. 

SlIri Harl Vishnu Kamath: I submit 
that the hon. Minister might reply 
during the next session. 

Mr. Speaker: Let it be so. Shri 
Gupta. 

Shrl Ram Ratan Gupta: Si.r, t ~ 

question of stabilising the prIces 15 
continuously engaging the. attention 
of Parliament and, I am sure, mullt 
constantly be in the mind of our hon. 
Minil!ter. But with the passa,e of 
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time we find that the prices are con-
tinuously chasing the cost and the
cost IS continuously chasing the
prices. Naturally, prices have their
base in the cost. The monetary
situation as well which gees on
changing in India has direct bearing
on the price structure. Naturally,
the monetary policy of the country is
dependent on SO many other circum-
stances and the political situation
over which sometimes we do not
~ave control. Therefore, I have to
make a suggestion to the hon, Plan-
ning Minister for his favourable con-
sideration. 1 am just making a sug-
gestion and I request Shri Nanda's
attention.

The suggestion that I am going to
make is that if in the case of essen-
rial commodities you introduce a
system of floor and ceiling prices for
reaulating the prices of those com-
modities, that, I think. will be the
only practical solution. I hope you
will kindly give your sympathetic
thoughj to this practical suggestion.

Shri Nanda: Could he mention the
commodities?

Shri Ram Ratan Gupta: I am
commg to that point.

I know that the problem of fixa-
tion of prices is connected with the
storage facilities and with the ques-
tion of finding the finances for main-
taining strictly the flOOr and ceiling
prices. In that respect, I will submit
that with the creation of the ware-
housing facilities, I will even go to
the extent to suggesting that even if
you have to create some more money
by means Of deficit financing to
achieve this objective, that deficit
financing will not have an inflationary
im.pact on the general price struc-
ture .

Shri D. C. Sharma (Gurdaspur ):
Dangerous.

Shri Ram Ratan Gupta: .... because
that will be directly related to a par-
ticular commodity and the purchase

(SAKA) Maintaining of Price'S 6618-
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ties at Reasonable Levels
of that commodity out of the created
money will not have the inflationary
:mpact.

If there is a shortage of the
machinery available in the hands of
the Government, you can utilise the
machinery of the middle man, that is,
the arhtiyas. They can buy for the
Government and store the commo-
dity. That also will be available to
you for sale whenever prices rise
above the ceiling price.
I know that the problem is not an

c;JSY one to solve. At the same time,
I also know that bringing about legal-
ly any price structure is also not a
practical proposition in the present
circumstances of India. Therefore. I
will again recommend this sugges-
tion Of mine fOr favourable conside-
ration.

A lot has been said about the·
cotton po'licy of the Government. I
am sorry that my hon. friends who
have spoken about the cotton policy
have spoken without "studying .. the·
actual proposition and the problem
of the cotton policy or the impact of
the cotton policy of the Government
over the price structure. My hon.
friends are generally carried away
by the cotton prices as they are
quoted in the forward market. They
have no relation with the prices in
the spot market. Tills is the first
point which is generally ignored by
OUr hon, friends who are assailing
the Government on the question cA"
its cotton policy.

Secondly, my hon. friends who claim
that cotton prices have not penetrated
the ceiling are probably not fully in-
formed also. The contract prices may
not have but the actual floor prices
were higher by Rs. 40 or Rs. 50 per
candy before this cotton season started.
Therefore whatever the Textile Com-
missioner has done or is doing is not
to help the industry but to help the
farmer in the sense that by bringing
(Interruption) .

Some Bon. Members: No, no.

Mr. Speaker: Order, order. I will
be calling Sardar Iqbal Singh next.
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Shri Ram Batan Gupta: I will re-
quest you to put up with me for two 
minutes. Let me explain. This sur-
vey policy ultimately show the quality 
-control of the fanner which is ulti-
mutely beneficial to him at the time 
of marketing his crop. Otherwise 
quality control, at the time when the 
prices of cotton are higher, is not p0s-
sible. 

Then I come to my last point abom 
the cotton contract market. The 
c t~ n contract market in India is 
operating solely in the interests of 
the producer .  .  . 

S0D!e Hon. Members: No, no. 

Shri Ram. RataD Gupta: .... for this 
reason that it is not a delivery COIl-
tract, and it is a sort of insurance in 
which the price are regulated by the 
contract market, so that the prices at 
the fIoOir level will not go below them. 
That is really the impact of the cotton 
contract speculiative market. 

I do not want to take more time. 
I have given an undertaking that I 
shall not take more than five minutes. 
Therefore, I would oanclude by 

saying ....... 

Shri Nanda: May I interrupt the 
hon. Member so that he may not ~­
haust his five minutes before giving 
the answer to my small question? 
What are the commodities in regard 
to which he would like lis to deal in 
that fashion? 

Shri Ram. Ratan Gupta: All the 
items, all the oil-seeds and all the 
foodstuffs. 

Shri Bhagwat Jha Azad (Bhagal-
pur): So that the farmer may be 
ki])pd and these people can prosper. 

Shri D. C. Sharma: Is my hon. 
friend Q cotton grower? 

Shri Nania: He is a cotton COD-
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Shri Balakrishnan (Koilpatti) :

During the second world war, prices
of commodities jumped four times or
five times the previous prices. People
were very busy hoarding commodities
and articles. The merchants were
very busy selling things in the black
market. Now the situation is not like
ib.at. Our merchants are patriotic.
They realise their responsibilities.
They do not want to increase prices,
or take advantage of the situation. Of

course, there may be some black sheep
and black-marketeers. Such people
must be dealt with severely. I must
congratulate the chambers of com-
merce which met a few months in
Delhi and decided on the fixation of
retail and wholesale prices.

Such arrangements should be made
throughout the country so that we
can hold the price line. Here I would
like to make a few suggestions for
the consideration of the Minister.
There Should be committees from the
district level to the panchayat level.
In the district committee, the whole-
saler, retailer and producer should be
given. representation. Periodical
meetings should be held by the district
committee. The Collector should con-
vene such meetings. In that committee
the wholesale and retail prices should
be fixed. The panchayat committees
should be asked to watch over the
prevailing prices in the market. The
prices should be strictly controlled
in the market. The retailers and
wholesalers should be asked to put up
pricelists. At the entrance to the
shop, the pricelists should be handed
over for every cornmoditv. They
should be asked to mention which are
the commodities which are available
in the shop, so that the consumer can
find out which is the article which is
available in a particular shop. The
wholesalers should send periodical re-
ports about their stocks, so that Gov-
ernment may know how much stocks
they have and there may not be
hoarding.

Foodgrain prices are coming down,
but unfortunately the cost of produc-
tion has gone up four or five times.
Unless the producers are assured
that labour the they have put into
their land will be adequately reward-
ed, no producer will produce food-
grains. He will go after some other
cash crop.

The other day in Krishi Bhavaa,
the Minister of Food and A~culture
convened a meeting of the cotton
committee and the M.Ps. made com-
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of Essential Commodi-

planits @lout the a.ccumulation of 
cotton. Not only in regard to cotton, 
but in regard to every crop, the posi-
tion is that so long as the crop re-
mains at the hands of the producer, 
thc prices are coming d(JWl1. But 
after the crop goes to the market, 
the prices start jumping up. This 
should be stopped and I would request 
the ern mel~t to see thai the pro-
ducers also get their share for the 
labour they have put in. 

Apart fI'om checking the prices of 
food grains, the prices of other non-
essential articles like chappals, soap, 
-etc. also should be checked. At 
preSent, there is no check upon their 
price and anybody can charge any 
price. So, there is no use in merely 
checking the prices of ~ins  I 
wO')lr:1 request the Government to 
keep a check upon the prices of other 
articles also. 
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Shri Nanda: Mr. Speaker, Sir, 1 
am very .much obliged to the Mover 
of the Motion for taking Uip this sub-
ject for discussion in this House. 
With many of his observations I find 
myself in agreement, and I am pre-
pared to endorse a nwnber of the sug-
gestions made by him and by some 
at the otha-Members, though I also 
find that tha-e are certain misconcep-
tions which lead to wrong conclu-
1Ii.ons. 

Mr. Speaker: What did he want to 
say about Shri Yadav? 

Shri Nanda: His last s~esti n 

may run cOlUlter to the first. If I wish 
w do the best for the agriculturists 
and have the price based on the cost 
of production, it may lead to a higher 
price for the consume!:,., which he also 
wants to prevent. He should not have 
~en any very serious objection to 
tlhat. 

Mr. Speaker: The rest he can con-
tinue next time. 

Half an hour discussion. 

16;13 hrs. 

ENQUiRY INTO RAILWAY ACl-
CIDENT" 

Sbrl D. N. Ttwary (Gopalganj): 
We are discussing a very unfortunate 
accident Which occurred on the 11th 

*Half-An-Hour Discussion. 

November, 1962. Twentyeight persons 
have died, out of which two were 
taken from the river bed. We do not 
know how any of them went down the 
current in the stream. The news-
paper report is that about 100 
persons died in that accident but the 
official report is that 28 ers~ns died. 

When this matter came up on the 
22nd January in the shape of interpel-
lations, the Minister promised to lay 
on the Table the enquiry report, but 
unfortunately that has not been placed 
as yet. Otherwise, we would have 
go more facts. However, we are 
thankful for the information that we 
have got. 

Two or three things have happened. 
One handicap is that neither the 
Minister nor the Deputy Minister 
knows the position of the place where 
that accident occurred. 

The Deputy Minister in the Ministry 
of Railways (Shri Shahnawaz Khan): 
I went there. 

Shri D. N. Tiwary: That accident 
occurred in my district, 4() or 50 miles 
from my house. 

Mr. Speaker: The Deputy Minister 
says he was there, he went there. 

Shrl D. N. Tiwary: Bui he did not 
care to know the place and where-
abouts and how it could have been 
prevented. 

Mr. Speaker: Does he mean to say 
that he should have gone down the 
stream where the accident took place? 

Shl D. N. T,wary: He should have 
done at least this. From Ohapra to 
Bakulah he should have marked all 
the stations and should have known 
which is the nearest station from that 
bridge. About a furlong or two from 
Manjhi, is the bridge if the train had 
been stopped at that place, the rail-
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way officials could have persuaded 
1he persons to get down from the train. 
The passengers would have acceded 
to that request because there was a 
danger of their lives being lost. This 
fact was not explained to them be-
fore the train entered the bridge. 

The· railway employees knew full 
well that there were hundreds of pas-
8engers on the roof. The Deputy 
J.finister wanted us to believe that all 
the passengers got down from the 
roof at e et ~  station. But in the 
original calling attention reply the 
hon. Minister said that some passen-
iers might have been left on the roof. 
Then it was said that all the passen-
gers got down. There are contradic-
tions in the two statements. He said, 
th:lt so:ne ers~ns  mi,ght have got on 
the roof after the police or the railway 
officials asked them to get down. It 
is tl ue that at ~e et an  there was 
an attempt to get down the passen-
gers. But this matter could have 
been handled at Manjhi, which is a 
few yards from the bridge. This train 
was a run through. It stopped at 
RevrtsaIlJ. The milWl8y officials 
could have stopped the train at Man-
j'hi also and the passengers persuaded 
to get down. Nothing of the sort 
was done. PeI1haps!he railway offi-
cials were in a mood to teach a good 
lesson to the passengers for not 
readily hearing to their advice. 

This is not the first instance of this 
kincl. Last t l~ or the year before 
last a similar accident occurred at 
Agra when several passengers lost 
their lives while the train was going 
~ u  the Agra bridge. Still, the 
railway authoriJties did not take 
any lesson from this. What was the 
harm in stoppin,g the train at Manjhi 
bridge and asking the passengers to 
get down and sayng to them that the 
train would not go unless they got 
down from the train. Nothing would 
have been lost. 

In 1947-48, the rush in the trains 
was more than what it is today. At 
the time of partition and Hindu 
)(uslim riots there were three layers 

of passengers: one on the footboard, 
second in the train and the third on 
the roof. Still no such accidents oc-
curred. The reason was that at that 
time the railwa~  officials persuaded 
the people to get down from the roof 
at tiHTlger lac~  they were keen to 
see that none lost their Ii ves. Now, 
due to the policy of Government to· 
def·end the officials in all circumstan-
ces, even when there are faults on 
their part, such things happen. If the 
railway officials had defended at the 
proper places, nobody would have 
any grouse. But they are defended 
even in the W£("l!; places. To say that 
every step was taken to prevent 
these accidents i3 not corrrect. The 
reply given bv the Deputy Minister 
is alsp in a bureaucrat.ic manner. 
You will know it, if I read out to you 
some passages. He says that the 
passengers were warned not once but 
three times: the earliest time at 
Chapra itself where the train was 
delayed fOr thirty mi·nutes: most of 
them got down. But remember, not 
all. Chapra station is a junction and 
is also a district headquarter. There, 
we have got a full force of the police, 
A contingent of the police could be 
brought through a phone cal! to the 
District MagiStT3tf!, and every passen-
ger could have been got down there. 
This step was not taken. The officials 
kne-N fuat when the train crossed the 
bridge the passengers were likely to· 
lose tileir lives. This step was not 
taken although they knew that all 
the passengers had not got down. 

Secondly, what was there to pre-
vent them from asking the people, 
near the bridge--a few yards before 
the train went through the bridge--
tv get down? ~  In this way, we see' 
that the railway officials did not do 
their duty nor did they take pre-
cautions to see that the passengers 
got down, or to stop the train going 
through the bridge, at that time. The 
going of the train was not so impor-
tant as the lives of hundreds of 
persons. The official .. eport mentions 
20. Nobody knows how many went· 
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down the current or the stream there. 
It might have been 20 to 30 per sons. 
because a search was made in the 
river after the lapse of several hours. 
Through the lapse of time, many 
persons might have gone down the 
current. So. I say that proper pre-
cautions were not taken and even 
after the accident, proper steps were 
not taken to see how many were dead. 
There were newspaper reports that 
hundreds Of ers n~ died, because the 
people said that hundreds of persons 
were on the roof and that all of them 
were thrown out. There was not a 
single person alive on the roof. Wheon 
the train reached Suraimanpur. On 
the ,"}of some pcr,ons were found dead 
and perhaps seriously wonded. I 
therefore request the Railway Minis-
ter to see that such accidents do not 
occur in the future and that the trains 
are stopped when entering a bridge, 
if persons are on the roof. 

Shri Bade (K hargone) : It appears 
that the railway officials wanted to 
take a revenge on those people for 
not obeying the orders of the railway 
officials. That appears from the 
report. 

Shl i Hari Vishnu Kamath 
(Hoshangabad): Mr. Speaker, Sir, at 
the outset, I would submit to you, 
with all respect to the Minister, that 
his failure in placing a copy of the 
report promised solemnly when you 
put the question to' him, is almost 
tantamount to a breach of privilege 
of thn House. This was the question 
you put to him: 

'Is it proPOSed to place this report 
on the Table of the house, or have 
Government any objection if 1 
ask them to place it on the Table 
Of the FOUSE". 

'The senior Minister-Cabinet Minis-
·ter-said: 

"We have no objection whatso-
ever. We will place a copy on 
the Table of the House." 

This was on Tuesday. Today is Fri-
dJy. Three days have elapsed. I 
went to the ~ rar  at 4 O'clock no 
re·port has arrived there. There is 
no report either on the Table or in 
the J...i,brary. I submit that YOU should 
take action a2ainst the Government 
for his breach of privilege of the 
House. That is the first submission I 
want to make 

SecoCldly. the answer to the main 
question tabled by me was verv tra-
gically cryptic. I Use the word tra-
gically" advisedly. The accident. 
10 Jk':l!; dt the CJllous manner in which 

Mr, Speaker: ~ never suppose he 
uses any word without intention. 

Shri Hari Vishnu Kamath: I am 
grateful to you that you think so well 
of my use of words and I will COlll-

tinue that tradition. 

Mr. Spelker: My difficulty is there 
cannot be two speeches in a half-an-
hour dlscussion. Hp. may put a 
question. 

Shri Hari i~ nu Kamath: 
not reDeat the points that the 
Member has made. My name 
been clubbed with his name. 

I will 
hon. 
hlllil 

Mr. Speaker: His was the first name 
and so he had thp. opportunity to' 

speak 

Shri Hari Vishnu Kamath: Since 
my name has been clubbed with his 
name. I hope you will give me a little 
more latitude. The main answer con-
demed the rash and heedless be-
haviour of thp. po.esengers, I only wish 
to say this: the rash and heedless be-
haviour of the passengers may be 
condemned and perhaps it should be 
criticised by the Government, but I 
submit, after reading the entire pro-
ceedings Of ~ at day-I am constrain-
ed to sav----that the railway authori-
ties wer~ remiss and neeligent in thia 
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matter. You 01.:t ,he question to the 
Minister 5 uccinctly. I will put the 
same que!Ption, as you wanted me to 
put only a question. I would put it 
in he manner you put it to the ini~­

ter. I cannot do it better than you 
did on that day. You said, Sir: 

··Hon. Members are excited be-
cause they feel that so long as 
there were people travelling on 
the roof of the train, the train 
should have been detained irre~­

pective of whether the duration 
was 30 minutes Or 45 minutes or 
more. What are the rules or direc-
tives to the staff" 

That is the crux of the matter. You 
asked· 

"What are the rules or directives 
to the staff? Would they stop the 
train or would they proceed if the 
passengers do not come down?" 

had suggested that force ought to 
have been u~  In many cases 
wherever there are riots and trouble 
of that kind the Government does not 
think twice before they resort to 
ftring and using force. I do not mean 
to 8IIY that firing should have been 
resorted to here. But the staff could 
have climbed to the roof and bodily 
braught the passengers down. Detain-
,ing the train too long, perhaps, is 
also not feasible. 

Shrl Bade: They wanted to punish 
the passengers. 

Sbri Han Visbnu Kamath: My 
friend, Shri Bade may be right. I 
want to know why force was not used 
in this particular case, when force was 
resorted to on certain occasions that 
I mentioned by the Government in 
various other fields. Why did they 
not in this particular case resort to 
force in the interest of the life and 
safety of the passengers themselves. 
They have adequate staff for this 
purpose, but they remiss and negli-
gent in this matter. 

I would, therefore, ask the Minis-
ter to state what the directives are, 
whether the directives are in force. 
and if the directives are not there 
whether fresh directives would be 
issued in su("h matters. I would aJ.o 
like to know whether force would be 
used in such cases in future. You 
may also ask the Minister to give an 
explanation, if he can with regard to 
the issue of orivllege that I have raised 

Ml·. Speaker: No promise was made 
that it would be laId on the Table of 
the House within the next i.ill'ee day" 
l'hat is the difficulty. 

Shri Hari Vishnu Kamaih; That 
is only evasion, taking cover behind 
s met i~ 

The Minister of Railway. (Sardar 
Swaran sin~ )  Because the hon. 
Members has specially re!erioo to me, 
Sir, I would like to 8ubnlit that nt. 
final report as such has yd been ri!-
.:dved. These were only his pr,' 
liminary flndings. Unfortlillutely. in 
between the officer also has expire(\ 
and another offieer is now eonductin.c 
the enquiry. As soon as .he report 
is received I will place it OIl the Table 
of the House. 

Shri Bari Vishau KalIldth: Wh:, 
c~n t the provisional in ini ~ he pl.lc-
eli on the Ta.ble? 

Mr. Speaker: Now, the hOJl. Minist<!r. 

Shri Hari Vishnu Kamatb: Let the 
provisional flndilll:9 be pl.:!led on the 
Table. 

Sardar Swaran Sinrh: If that is 
your directive, Sir, we wili place that 
also on the Table. 

Sbri Hari Visbnu Kamath, He 3ayS 
he has no objection. 

Mr. Speaker: But there ;.oS nu bread' 
rf privrlege, 

Sbri Hari Visbnu Kamadl· How Cdr. 
I say: Why did he say tna~ ,here was 
a report? He could have den;ed :h·jl 
there was a report. He salU lh"l tile!(' 
w lUi a report. 
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Mr. Speaker: Tne hon. Minister. 

Shrl U. M. Trivedi ('1anc!saur, 
Sir, I want your permissIon to makl' 
some observations on tnis 10,' two 
minutes. 

Mr. Speaker: No. The rules do not 
permit unless the hon. e1l1 e~ has 
I:iven advance intimatioll. 

Shrj U. M. Trivedi: 
part in this debate. 

had taken 

Mr. Speaker: But rules do I'ot p"r· 
mit his taking part now. 

The Deputy Minister in the l\linistl'Y 
of RaUwaYf (Shri S. V. Ramaswamy): 
Sir, the hon. the Railway 1-hwster ha; 
replied to the first part of 'he questlOl' 
raised by my esteemed fricnll, Shr' 
Kamath, with regard to the pladng of 
the report on the Tabl" of the House. 
With regard to the secon':; pal t ... 

Shri Hari Vishnu Kamath: SIr, iI'\,! 
have not given your rulin~ on Inis 
r,latter. I rise on a point of order 
again. 

Mr. Speaker: Point of ordl',· l:lat Ihe 
Speaker has not given a d,'cl>ion? 

Shri Hari Vishnll Kamath: The l\Ii:,-
ister said that day that ti,ere wa,; a 
report. Today he says thal there is 
no report. What c; the position? 

Shri D. N. Tiwary: Let us hear the 
reply. 

Mr. Speaker: The incilr ~~ can UP 
placed on the Table. 

Sltri S. V. Ramaswamy: I submit, 
Sir, that the findings have: alrelJdy 
been mentioned by me yesterday. 

Mr. Speaker: They may b" plac,J 
on the Table of the us~  

8Mi S. V. K.amaswamy. Ii vuu WIll 
permit me, Sir, I shall re~rl  "ut the 
findings. 

Mr. Speaker: They may be placed 
on the TablE of the House. 

Shri Bari Vishnu Kamath: .II:! 
senior is willing to place it on the 
Table. 

Shri S. V. Ramaswamy: The provis-
ional findings? 

Mr. Speaker: Yes. 

Shrl S. V. Ramaswamy: The pro-
visional finding is this: 

"Having <Xlnsidered the facts 
and the rE'levant evidence it is as-
sp.ssed that tho:> grave loss of lives 
and the grievous injuries sustain-
ed by pE'Tsons travelling on the 
roofs of coaches of No. 67 Up 
Fast Passenger train, while the 
train was travelling over the 
Gogra Bndge between Manjhi and 
Bakulha, was thE' result of their 
own rash and heedless .behaviour 
in violation of the provisions of 
section 117 (2) of the Indian Rail-
ways Act, 1890:' 

ThlS is the finding, whlth I hJ.ve al-
ready mentioned. 

On the second poinl d. to wh(;ti.pr 
there are rules on thIS matter, aitet· 
the accident over the Jumna Bridge 
near Mathura in 1960, Wl' haVe ad-
dressed a letter to all the General 
Managers of Railways and also the 
States Governments. .n tbut leaer 
WE' have stated: 

"A statutory enquiry was held 
by the Govt. Inspector into the 
accident and according to his pro-
visional findings, the mishap was 
the result of the rash and heedless 
behaviour of the passengers con-
cerned. The G.I.R. has, in his 
report, inter alia stated that thoueh 
the Railway staff at Hathras 
station did their best to detrain 
the passengers, some of them did 
manage to climb against under the 
cover of darkness." 

This is from our letter to the General 
Mana·gets of all Indian Government 
Railways dated 9th September, 1960: 



6637 Enquiry MAGHA 5, 1884 (SAKA) into Railway Accident 6638 

"In the past also, the Members 
of the Parliament have expressed 
concern over the number of casu-
lties occurring on account of 
passengers travelling in an un-
authorised manner, viz., on the 
foot-'boards, on the roofs of the 
carriages and on the buffers etc. 
Since the number of such cases 
is quite significant on the Indian 
Railways, the Board have viewed 
this accident with concern. In 
this connection, attention is invit-
ed to the provisions contained in 
Section 118 of the Indian Railways 
Act a'ld Rule No. 16 of General 
Rules, Part II, reprodUCed in the 
enclosure, which clearly state that 
this type of unauthorised travel is 
an offence, punishable by a Court 
of Law. 

The Board, therefore, desire 
that the Railway Administrations 
should take effective steps in c0-
ordination with the Railway Police 
to prevent the passengers from 
travelling in an unauthorised and 
dangerous manner ........ . 

Shri Barf Vishnu Kamath: Were 
these steps taken? Not effectively, at 
any rate. 

Shrf S. V. Ramaswamy: Please let 
me have my say. 

Shrf D. N. Tlwary: How many per-
sons were prosecuted for this offence? 

Shrf S. V. Ramaswamy: The circular 
further says: 

"Special watch on this aspect 
should be kept whenever there is 
a rush of passengers during melas 
etc. Suitable action should also 
be taken against the passengers 
who despite warnings attempt to 
travel in this manner." 

A similar letter was addressed to 
the Chief Secretaries of all State 
Governments, where we have said: 

...... In the past also, the Mem-
bers d Parliament have expres_ 

sed concern over the casualties 
occurring on account of passengers 
travelling in an unauthorised man-
ner viz. on the footboard, on the 
roofs of carriages and on the 
buffers etc. Since the total num-
ber of such cas ~s is quite signi-
ficant on the Indian Railways, the 
Govt. have viewed this accident 
with great concern. 

In this connection, I am dir-
ected to invite your attention to 
the provisions contained in Sec-
tion 118 of the Indian Railways 
Act and Rule No. 16 of General 
Rules. Part II, reproduced in the 
enc1ousure, which clearly state 
that this type of unauthorised 
travel is an offence punishable by 
a Court of Law. The Govt., there-
fore, Jesire that the State Gov-
ernments may kindly issue neces-
sary instructions on the subject to 
police officials to take effective 
action in co-ordination with the 
local railway officials to prevent 
the ass~ll~ci s from travelling in 
an unauthorised manner and to 
initiate suitable action as provid-
ed for in the Indian Railways Act, 
a~t the offenders who despite 
repeated warnings do not desist 
from indulging in such acts. It 
may also b" s~e  upon the 
police officials that a' special 
watch on this aspect may be kept 
whenE>ver there is rush of passen-
gers during melas etc .... 

This is dated 26th September, 1960. 
In pursuance of this, the North 
Eastern Railway also issued instruc-
tlons to the Divisional Officers to the 
effect that special care should ·be 
taken at t ~ time of melas etc. As a 
matter of fact, the DTS, Banars, 
l1rcl~r wl-t',se jurisdiction it comes, has 
rEpeated these instructions at the time 
of the mela. 

It may be pointed out that this 
happened in November. last when the 
emergency was on. So, we had told 
the Bihar Government that owing to 
the emergency and priority of move-
pi(!nt of other goods more essential, we 
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could not provide any extra train for 
the mela trafic. We also reminded 
th£·m of the rules in the matters. In 
!;pite of all th at, the passengera climb-
ed over the roof. 

Now, it may also be noticed that the 
train left Chupra at 23'30 hours. 
There are three stations between 
Ilevelganj and 8urdimanpuf. The 
train is scheduled to rup non-stop 
between Revelganj and Sl.!raiman;mr. 
At Chupra it was noticed th?t a lnrge 
!lumber of passengNs were tr"\'2'1ing 
on the roof top. It took tlliI·ty minutes 
for the railway otTIcials GRP and 
HPF and others to request the 
passengers to get down from the roofs. 
Then the tr'iID went to Revelganj. It 
r£'ached there at 00'05 hours dead of 
night. There again it wa~ noticed 
th3.t 50m2 'JeopJe had climbed over to 
officials, GRP and RPF against ap-
pealed to t ~ passengers to come 
down and the train was stopped there 
for fifteen minFtes. Then it moved 
on to Manjhi. At Manjhi-I do not 
know by whom and for what pur-
\lose-somebody pulled the chain and 
the train stopped. 

Shri D. N. Tiwary: Not at Manjh1. 

Shri S. V. Ramaswamy: At Revel-
ganj. It just passed the home signal 
that it was stopped. Again, the 
Guard and tr.e other officials appealed 
TO them to come down. 

My hon. friend pointedly asked 
t:hether they were told about the 
bridge. They are local people and 
they know that there is a bridge. It 
IS within their knowledge. 

My han. friend, 8hri D. N. Tiwary, 
8]SO raised the issue, namely, why 
not stop the train at the bridge. 
There are technical difficulties of 
operation. This point was raised by 
the Government Inspector of Rail-
ways on the Mathura incident. He 
suggested then that the train should 
be stopped at the bridge. The oper-.· 
ational difficulty is that there is al~ 

ways a ~ient Qll tnl!! approach to 

the bridge and if you stop the train, 
. you may not lYe nl·h; to pUli it again; 
you will have to t c~ up or the train 
may stop dead in w;lich case it will 
block the entire trpffic. So, it should 
not be stopped. That is our view 
and therefore we did not accept the 
,·ecommendation. It should not. ~ 

siopprec ncar he iJ:·idge. 

Besides, while the train was stop-
ped for 30 minutes at Chupra, for 
another 15 minutes at Revelganj and 
again at another place, what benefit 
would have been derived if it had 
been stopped a fourth time and the 
officials had asked them to get down? 
According to the schedule, it was not 
to stop at three stations at all. But, 
as a matter of fact, it was stopped 
in between when lhere was not to be 
any stop even though an appeal had 
been made by the railway, GRP and 
RPF officials at Revelganj. In accor-
dance with the· instructions which had 
been issued by the Board to the rail-
way authorities and to the State Gov-
ernments they had done all these 
things. Now, it is appare:nt that the 
people must have clambered up in 
the darkness of the night. As 'you 
will be pleased to see from the report 
of the Inspector of Railways in the 
Hathras case, they had clam bered up 
during the darkness of the night. 
Perhaps the same thing happened 
here also. We do not know that. 

The other point that was raised was 
whether the I)eoPle could not have 
been told not to climb up and at that 
p;ace itself they "Quld have been 
asked to get down. As I submitted, 
it is difficult to stop the train near the 
bridge. 

Then, my hon. friend said, "Why 
did you not use violence"? I pre-
sume, my hon. friend would be the 
first person to say, "Why did you use 
force"? If we had used force. 

S.hri Harl VIshnu KaDlath: I would 
not say that. You should not misre-
present. They should use force, if 
necessary. Do not use it unnecu-
sarily. 
"'" . 
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Mr. ,Speaket: When the G1>vem-
ment uses Iorce, a complaint is made. 

Shri Rari Vishnu Kamath: There 
need not be any firing. Here you can 
use ordinary force. 

Shri S. V. Ramaswamy: It has been 
suggested that the railway oftlciala 
wanted to teach the passengers a les-
son. It is far from the truth. Who 
"ould ,be sO caJlous as to see that 
people are killed even if they dis-
obey the orders? The officials also 
have got human instincts. It is their 
human 'brethern who travel. Would 
they run the train knowing that 
people are there on the roof and theY 
would be killed? We cannot expect 
the railway officials to be callous. It 
was ~ai  that we are defending the 
railway officials in season and out of 
season. Well, the facts are there. 

My hon. friend, 8hri Tiwary, chose 
to say that the answer was bureau-
cratic. It is not bureacratic. It is 
a st.atement of faot. It is a state-
ment of the truth. I' subJnit that 
t.he railway offidals in co-operation 
with the l.RP r.r.d the RPF per-
sonnel did all they could as per 
the instructions issued by the Board. 
As per the requirements of the case 
they did their duty. Without their 
knowledge some people seem to have 
clambered up. After all, it IS a metre 

gauge line. When it was picking UIP 
speed after the 5t oppage near the 
hame signal people appear to have 
climbed up again. Thnt IS possible. 
It is not broad gauge where climbing 
up becomes difficu It. 

17 hn. 

So, it is possible that without the 
knowledge of these officials, as the 
train was moving, they might have 
climbed up. Under those  circumst-
ances, I subJnit, there is no lapse on 
the part of the Railways. 

Shri D, N. Tiwary: One question. 

Mr. Speaker: That is all now. No 
questions. But I would only request 
this. That is only my suggestion. I 
haVe no justification or occasion to 
make any suggestion, but I wou.Jd say 
that that recommendation of the In-
spector of Railways who said that the 
tr Bin should be stopped may kindly 
be (,,,am r ~  again if it is possilble. 

Shrt Hari Vishnu Kamath: rose-. 

Mr. Speaker: The House stands ad-
journed sine die. 

17'01 brs. 

The Lok Sa-boo then adjoo.med line 
die. 
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COLUMNS 

ORAL ANSWERS TO QUES-
TIONS 6409-54 

S.Q. Subject 
No. 
485 Production of automobiles 6409-13 
486 India's textile trade with 

Englandand ECM coun-
triea 6413-15 

487 Rationalisation of raw ma-
terial imports. . . 6415-16 

488 Solveen experts team . 6416-18 
489 Dried fish exporters. 6418- 19 
490 Manufacture of special steel 6419-22 
491 Heavy Electricals Ltd., 

Bhopal. 6422- 23 
493 Heavy Electricals Plant, 

Bhopal . 6423-26 
492 Balck-marketing in Cement 6426-30 
494 India's export trade . . 6430-33 
497 Preci.ion instnlment factory 

in Kerala 6433-34 
498 Export of Bananas to Russia6434-36 
499 Indian trade delegation's 

visit to Ceylon . 6436-38 
500 Central Wage Board for iron 

and Steel . 6438-39 
501 Low price of jute . 6440-46 
502 Accumulation of textiles in 

Kanpur Mills . 6446-48 
503 Bokaro Steel plant. 6448-49 
504 Accumulation of cloth with 

Ahmedabad Textile Mills 6449-51 
505 Installation of spindles by 

West Bengal Government 6451-52 
506 Corrugated sheets 6453-54 

WRITTEN ANSWERS TO 
QUESTIONS 6454-94 

S.Q. 
No. 
495 Committee for jute goods 
496 Textile Mills . 
507 Gearing up of private sec-

tor for Defence production 
508 Setting up of a steel plant 

by Czechoslovakia . 
509 Heavy machine tools plant 

Ranchi. . . .' 
510 Fertilizer plant in Madhya 

Pradesh . . . 
SII Phyta-chemicals plant at 

Neriamanga\am 

6454 
6454 

6455-56 

6456 

6456-57 

6457 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

S.Q. 
No. 

Subject COLUMNS 

512 Raw materials used byphar-
maceutical industry 

513 Levy of cess on industries 
514 Fall in exports 

U.S.Q. 
No. 

1087 Export of coir products 
1088 Export of pepper 
1089 Cashew shell oil 
1090 Mechanisation of coir in-

dustry . • 6462 
1091 Export of engineering goods 6462-63 
1092 Price of jute in Andhra 

Pradesh 
1093 Preferentiall treatment in 

Tariff. . . 
1094 Nitrolime fertiliser . 
1095 Industries aiding Defence 

efforts . 
1096 Delegatio"" for study of 

working of industries 
1097 Fishing net-making . 
1098 Man!1facture of coal washery 

eqwpment 6466-67 
1099 Coal mining machinery 

plant . " 
1100 Foundry forge project 
1101 Production of steel . 
1102 Requirements of trucks 
II03 Import of machinery and 

6467 
6468 

6468-70 
6470 

plant. . . . 6470-71 
1104 Coir industry in Orissa 6471 
IIOS Budget of Hindus tan Design' 

Organisation. . .• 6471-72 
1106 Machine tool plant in 

Kerala . 
II07 Export of spices 
II08 Power transformer factory 

atAnkawaH . 
1109 Import of superior coal 
I I 10 Marine Diesel Engines 
I II I Production in steel plants 
I II2 Manufacturing plant forin-

dustrial gears at Faridabad 
1113 Ban on India films in Pakis-

tan 
1114 Central durg re-control ins-

tirute 
n I S Newsprint factory 

6472-73 
6473 

6474 
6474-75 

6475 
6475-76 

6477 
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WRITTEN ANSWERS TO 
QUESTIONS-contd. 

u.,r;;.Q. Subject 
No. 
II 16 Heavy Electricals Ltd., 

Bhopal 
II 17 ProjUctioll of iron and steel 
lIIH Ground-nut oil 

COLUMNS 

6478-79 
6479-80 
6480- 81 

1119 Manufacture of High-scale 
communications receivers 6481 

1120 Export of tobacco to Europe 6481-82 
II21 Export of cashew kernels. 6482 
II 22 Salt Board . l6482-83 
II23 Pig iron plant in Andhra 

Pradesh 6484 
II24 Heavy Electricals plant at 

Ramchandrapuram 
1125 Fertilizer plant at Kothagu-

dlUm 
II26 Export of khadi to America 
1127 Oil milling industry. 
1128 Issue of industrial licences 
II29 Increase in production and 

export . 
1130 Tractors from Russia 
1131 Fire in Sindri 

Factory . 
II 32 Export of Fish 

Fertilizer 

1133 Purchase of Textile Machi-
ncry 

I I 34 Export of oilseeds 
1135 Scooter factories 
II 36 Shortage of pig iron and 

coal in Gujarat . 
1137 Synthetic rubber production 
1138 Production of cement 
I 1 39 Import of Soya beans from 

U.S.A .. 
II40 Industrial Exhibition in 

6484-85 
6485 

6485-86 
6486-87 

6487 
6487-88 

Moscow 6494 
II41 Ban on forward trading in 

CommOdities 6494 

CALLING ATTENTION TO 
MATTERS OF URGENT 
PUBLIC IMPORTANCE 6495--98 

(0 Shri A. K. Gopalan called 
the attention of the Minister 
of Commerce and Industry 
to the accumulation of stocks 
of tne handloom fabrics in 
the country particularly in 
Kerala and the consequent 
unemployment of handloom 
weaven u 

The Minister of International 
Trade in the Ministry of 
CoIDlllerce and Industry 

CALLING ATTENTION TO 
MATTERS OF URGENT 
PUBLIC IMPORTANCE-
contd. 

(Shri Manubhai Sahah) laid 
on the Table a statement in 
regard thereto. 

(ii) Shri Yashpal Singh called the 
attention of the Minister of 
of Law to the reported sug-
gestion made by the Election 
Commission regarding hold-
ing of bye-elections and Go-
vernment's raaction thereto. 

The Deputy Minister of Law 
(Shri Bibhudendra Mishra) 
made a statement in regard 
thereto. 

PAPERS LAID ON THE 
TABLE 

The following papers were laid 
on the Table:-

(I) A copy each of the follow-
ing papers:-
(i) (a) Annual Report of the 

Indian Oil Company 
Limited,Bombay,forthe 
the year 1961-62 along 
with the Audited Ac-
counts and the comments 
of the Comptroller 
and Auditor General 
thereon, under sub-sec-
tion (I) of section 619A 
of the Companies Act, 
1956 . 

(b) Review by the Govern-
ment on the working of 
the above Company. 

(ii) (a) Annual Report of the 
Indian Relinenes Limited, 
New Delhi, for the year 
1961-62 along with the 
Audited Accounts and the 
comments of the Comp-
troller and Auditor Genera! 
thereon, under sub-section 
(I) of section 619A of the 
COmpanies Act, 1956. 

(b) Review by the Govern-
ment on the working of the 
above Company. 

(2) A copy of the Registration 
of Newspapers (Central) 
Amendment Rules, 1963, 
published in Notification No. 
G.S.R. 85 dated the 12th 
January, 1963, under sub-
section (2) of section 20A of 
the Press and Registration 
of Boob Act, 1867. 

(3) The Iron and Steel (Control) 
Amendment Order, 1963 

COLUMNI 
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PAPERS LAJID ON THE 
TABLE-contd. 

published in Notification 
No. S.O. 82 dated the 12th 
January, 1963, under sub-
section (6) of section 3 of the 
Essential Commodities Act, 
19S5· 

(4) (a) Annual Report of the 
Heavy Electricals (India) 
Limited, Bhopal, for the 
year 1961-62 along with 
the Audited Acrounts and 
the comments of the Comp-
troller and Auditor General 
thereon, under sub-section 
(I) of section 619A of the 
COmpanies Act. 1956. 

(b) Review by the Govern-
ment on the working ofthe 
above Company 

(s) A copy each of the following 
Rules under sub-section (3) 
of section 25 of the u ~r 

Act, 1947:-

La) The Rubber (Third Am-
endment) Rules, 1962 
published in Notification 
No. G.S.R. 1666 dated the 
8th December, 1962. 

(b) The Rubber (Fourth 
Amendment) Rules, 1962 
published in Notification 
No. G.S.R. 1745 dated the 
22nd December, 1962. 

(c) I'he Rubber Board Ser-
vice (Recruitment) Amend-
ment Rules, 1963 pub-
lished in Notification No. 
S.O. 19 dated the Sth 
January, 1963· 

(d) The u~ er Board Ser-
vice (ClassificatIOn, Control 
and Appeal) Amendment 
Rules, 1963 published in 
Notification No. S.O. 20 
dated the Sth January, 
1963 

(6) A copy of the Newsprint 
Control (Third Amendment) 
Order, 1962 published in 
Notification No. 8/26/62-
Imp., dated the 29th DeCC!'l-
ber, 1962, under sub-seetlon 
(6) of section 3 of the Essen-
tial Commodities Act, 19S5· 

(7) A copy of Certified Accounts 
of the Coir Board, Ernaku-
lam, for the year 1961-62 and 
Audit Report thereon, under 
lub-section (4) of section 17 
of the Coir Industry Act, 
1953 
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TABLE-contd. 

COLUMIfI 

(8) A copy each of the followini 
papers :-

(i) Notification No. G.S.R. 
78 dated the 12th January 
1963 under sub-section (3) 
of section 641 of lhe Com-
panies Act, 1956, making 
certain alterations in 
Schedule VI to tho said 
Act. 

(ii) Report of Indian Pro-
ductivity Team on oil in-
dustry in USSR, Czecho-
slovakia and Rumania. 

(iii) (a) Annual Report of the 
Hindustan Cables Limited, 
Burdwan, for the year 1961-
62 along with the Audited 
Accounts and the com-
ments of the Comptroller 
and Auditor General there-
on, under sub-section (1) 
of section 619A of the Com-
panies Act, 1956. 

(b) Review by the Govern-
ment on the working of 
the above Company. 

(iv) (a) Annual Report of the 
National Newsprint and 
Paper Mm. Limited, Ne-
panagar, for the year 1961-
62 along with the Audited 
Accounts and the comm-
ents of the Comptroller 
and Auditor General 
thereon, under sub-section 
(I) of section 619A of the 
Companies Act, 1956. 

(b) Review by the Govern-
ment on the working of the 
above Company 

(v) Ca) Annual Report of the 
National Small Industries 
Corporation Limited.!New 
Delhi, for the year 1961-62 
along with the Audited 
Accounts and the com-
ments of the Comptroller 
and Auditor General there-
on, under sub-section (1) 
of section 619A of the 
Companies Act, 1956. 

(b) Review by the Govern-
ment on the working of the 
above Corporation. 

(vi) Annual Report of the Reha-
bilitation Industries Cor-
poration Limited, Calcutta 
for the year 1961-62 along 
with the Audited Accountl 
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and the COIIl'Ilents of the 
Comptroller and Auditor 
General thereon, under 
sub-section (I) of section 
619A of the Companies 
Act, 1956. 

(9) A copy of Notification No. F. 
12/46/60-Transport published 
in Delhi Gazette dated the 
27th September, 1962, mak-
ing cenain further amend-
ment to the Delhi Motor 
Vehicles Rules, 1940, under 
sub-section (3) of section 133 
of the Motor Vehicles Act, 
1939· 

(10) A copy each of the following 
Repons under sub-section 
(2) of section 37 of the Air 
Corporations Act, 1951:-
(8) Annual Repon of the 
Air-India for the year 1961-
62. 
(b) Annual Report of the 
Indian Airlines Corpora-
tion for the year 1961-62. 

(II) A copy of Annual Accounts 
of the Air India for the year 
1961-62 and the Audit Repon 
thereon, under sub-section 
(4) of section IS of the Air 
Corporations Act, 1953. 

(12) A copy each of the followiIl& 
Notifications :-

(i) S.O. No. 3792 datoo 
the 13th December, 1962 
issuoo under section I of 
the Employees' Provident 
Funds (Amendment) Act, 
1962. 

(ii) S. O. No. 3793 datoo the 
13th December, 1962 
issuoo under section 6 of 
the Employees' Provident 
Funds Act, 1952. 

(iii) The Employees' Pro-
vident Funds (Sixteenth 
Amendment) Scheme, 1962 
published in Notification 
No. G.S.R. 1807 dated the 
29th December, 1962 under 
sub-section (2) of 
section 7 of the Em-
ployees' Provident Funds 
Act, 1952. 

(13) A copy of the Cement 
. '. (Quality Control) Order, 1962 
. publishoo in Notification No. 

\ 

S.O. 3959/ECA/2/62 dated 
the lit December, 1962, 
under sub-section (6) of 
section 3 of the Essential 
Commodities Act, 1955. 
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REPORTS OF ESTIMATES 
COMMITTEE PRESENTED 6504-05 

Ninth and ~nt  ~ rt re
sentoo. 

REPORT OF SELECT COM-
MITTEE ON BILL PRE-
SENTED' 6505 

Report of the Select Committee 
on the Administrators-Gen-
eral Bill was presented. 

MOTION RE: COLOMBO 
CONFERENCE PROPOSALS 6506-56 
Discussion 1D the motion re: 
Colombo Conference pro-
posals and the substitute 
motion thereto movoo on 
23-1-63 continuoo. The 
Prime Minister (Shri Jawa-
harlal Nehru) replied to the 
Debate. On the substitute 
motion of Shri Ram Sewak 
Yadav, the House dividoo, 
Ayes 59, Noes 349 and the 
substitute motion was accord-
dingly negativoo. 

BILL UNDER CONSIDERA-
TION. 6557-70 
The Deputy Minister in the 
Ministry of Home Affairs 
(Shrimati Chandrasekhar) 
moved that the Delbi Rent 
Control  (Amendment) Bill, 
as passed by Rajya Sabhs, 
be taken into consideration. 
The discussion was not con-
cluded. 

MOTION RE: MAINTAIN-
ING PRICES OF ESSENTIAL 
COMMODITIES AT REA-
SONABLE LEVELS 6510-6621 
Discussion on the motion re: 
maintaining prices of essen-
tial commodities at re8S0Dl-
able levels movoo on II-I2-62 
was resumed. The dis-
cussion was not concludoo. 

HALF-AN-HOUR DISCUS-
SION 6621-42 
Pandit D. N. Tiwary raised 8 
half-an-hour discussion on 
points ariling out of the 
answer given on the 22nd 
January, 1963 to Starred 
Question No. 4II regarding 
Enquiry into Railway Acci-
dent . 
The Deputy Minister in the 
Ministry of Railways (Shri 
S. V. Ramaswamy) replied 
to the discussion. 

Lok Soblra adjou,rwl Ii", di •. 
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of the Third Session (Scc:ond Part) of the Third Lok Sabha. 

:nat Ian. 
to 2,tft 
Ian. 1963 

Number of meetings held 

Total Number of Sittina Hours 

Number of Division. Held 

Government Bill':-

(i) Pendina It the commence-
ment of the ICIIion. . 

(ii) Introd.w:ed 

(iii) Laid on the Table U 
pulCd by Rajya Sabha 

(iv) Referred to Select Com-
mittee • 

(v) Referred to Joint Com-
mittee 

~) Reported by Select Com-
mittee • 

(vii) Reported by Joint Com-
mittee . 

(viii) Pused • 

(ix) Returned by Rajya Sabha 
without any amendment . 

(:It) Returned by Rajya Slbha 
with any amendment 

(m) Pending at the end of the 
lellion . 

PriVlte Membcn' BilIII:-

(i) Pcndina at theIcommence-
ment ol the aeaaion . 

(ii) Introduced 

(iii) Discusled 
(iv) withdrawn 

(v) Negatived 

(vi) PUled . 

(vii) Part Discussed 

(viii) Discussion postponed ~ 

(ix) Pendin& It the end of the 
aCAion • 

5 

33houn 
:I mi-. 
nutcs 

:I 

"3 

3 

16 

40 

Number of Discussions held 
under Rule 193 (Matten of 
Urgent Public Importance)-

(i) Noticcs received 

(ii) Discussions held 

Numbqr of statements made 
under Rule 197 (Calling Atten-
tion to Matten of Urgent Pub-
lic Importance)-

(i) Notices received 

(ii) Statements made by Mi-
nisten • 

HaIf-an-Hour Discussion held . 

Government Resolution :-

(i) Moved. 

(ii) Adopted 

Government Motions-

(i) Moved .• 

(ii) Adopted 

Private Memben' Motions 

(i) Received 

(ii) Admitted 

(iii) Moved. 

(iv) Adopted 

(v) Part discussed 

Total number of questions ad-
mitted-

(i) Started 

(ii) Unstarre4 (including star-
red questions converted 
as unstarrcd questions) . 

(iii) Short Notice Questions 

Number of Reports of various 
Parliamentary Committees pre-
sented to the Lok Sabha-

I. Public Accounts Committee 

:I. Estimates Committee 

3. Business Advisory Com-
mittee . 

4. Committee on Absence of 
Membcn from the Sittings 
of the House . 
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